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A An Act to consohdate and amend the law relatmg to.

" the administration of cantonments.

HEREAS it is expedient to consolidate and amend the
law relating to the administration of cantonments; It
is hereby enacted as follows:— ~

GHA;TER T.

PRELIMINARY

L. () This Act may be called the Cantonments Act, 1924
(2) Tt extends to the Whole of Br1t1sh India, including
British Baluchistan. )

(3) The Governor General in Council may, by notification
in the Gtazette of India, direct that this Aect, or any provi-
sions thereof which he may spemfy shall come into force on
such date as he may appoint in this behalf.

2. Tn this Act, unless there is anythmg repugnant in the

Hs'ubJect or context,—

(t) ‘“ Assistant Health Officer > means the medical
officer appointed by the Officer Commanding the
District to be the /&ss1stant Health Officer for a
cantonment; :

(u) ““Board ¥ means a Cantonment Board constituted
under this Act;

(#%1) *“ brigade area’ means one of the brigade areas,
whether occupied by a brigade or not, into which
India is for military purposes for the time being
divided, and includes for all or any of the purposes
of this Act any ared which the Governor General in

-Council may, by notification in the Gazette of

Short title,
extent and
commencement.

Defluitions, '

India, declare to be a brigade area for such pur-

pose or purposes;

w) “building >’ means any house, hnt, outhouse, shed,
Y ’ ’

stable or other roofed structure, for whatever pur-
pose or of whatever material constructed, or any
part thereof, and includes a well, but does not in-

clude a ’(ent or othel pmtable and- temporary ==

_ - shelter; )
! 7 | - ‘ ‘ . . A 16
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¢ Cantonment Authority ”” means a Board or, in the
case of a cantonment where a Board has not been
constituted or has ceased to exist, the Commanding
_Officer of the cantonment; ’

“ casual election ’’ means an election held to fill a
casual vacancy; ‘ o

““ casual vacancy >’ means a vacancy occurring other-
wise than by eflux of time in the office of an elected
member of a Board; «~

“ (Jommand > means one of the Commands into

. which India is for military purposes for the time

- being divided, and includes any area which the
Governor General in Council may, by notification
in the Gazette of India, declare to be a Command
for all or any of the purposes of this Act;

‘“ Commanding Officer of the cantonment’’ 1neans
the military officer for the time being in command
of the forces in a cantonment, or, if that officer ig
the Officer Commanding the Distriet, the military
officer who would be in command of those forces
in the absence of the Officer Commanding the
District;

“ dairy ”’ in,c].ude‘s any farm, cattle-shed, milk-store,

milk-shop or other place from which milk is sup-
plied or in which milk is kept for purposes of sale

" or is manufactured for sale into butter. ghee, cheese
or curds, and, in relation to a dairyman who does’
not occupy any premises for the sale of milk, in-
cludes any place in which he keeps the vessels
used by him for the storage or sale of milk;

‘“ dairyman ’’ includes the keeper of a cow, buffalo, . .

goat, ass or other animal, the milk of which is

" offered or is intended to be offered for sale for

human consumption, and any purveyor of milk
and any occupier of a dairy;

‘“ Executive Engineer ”’ means _the Public Works
officer of that grade, or the Militaty Works officer

of the corresponding grade, having charge <f the .

military works in a cantonment, and includes the
officer of whatever grade in immediate executive
engineering charge of s cantonment;

Cantonments. : T1924. 7
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(av)

(wvii)

Cantonments.

““ Tixecutive Officer > means the person appointed
under  this Act to be the Emcutwe ()ﬂlcel ofa

cunfonment

e Health Ofﬁcer » méans‘ the senior executive medi-

“cal officer in military employ on’ duty in a canton-
ment;

““hill cantonment >’ means any cantonment declared
by the Local Government, by uotification in the
local official Gazette, to be a hill cantonment for

" the purposes of this Aect;

““hut *’ means any building, no material portion of
which above the plinth level -is constructed of
masonry or of squared tlmber framing or of iron
frammg, '

‘“ infectious or contagious disease’’ means cholera,

leprosy, enteric, fever, small-pox,  tuberculosis,
diptheria, plague, influenza, venereal disease,

and any other epidemic, endemic or infectious

disease which the Local Government may, by noti-
fication in the local oﬁic;‘al Gazette, declare to be
an infectious or contagious disease for the purposes

of this Act;

o mmm) ““ inhabitant *’, in relation to a cantonment, or local

area, 1eans any fperson ordmamly res1d1ng or
carrying on business or owning or occupying im-
moveable property therein, and in case of a dispu’u1

means any person de(,lared by the DlSﬁ‘]Cf Magis- .

trate to be an inhabitant;

(wiz) ¢ intoxicating drug’’ means opium, ganja, Lhang;

charas and any preparation or admixture thereof,
and includes any other intoxicating substance, or
liquid which the Local Government, with the pre-
vious sanction of the Governor Gteneral in Council,
may, by notification in the local official Gavette,
declare to be an 1nt0x10atmg drug for the purposes

of this Act;

(zz) ‘market ”’ includes any place where persons assem-

ble for the purpose- of selling meat, fish, fruit,
vegetables, live-stock or any other rmrtlc]e of {ood;

17
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(wm) “ military officer >’ means— »

(a) a: person who, being an officer within the mean- o
ing of the Army Act or the Indian Army Act, %4% 45 -
1911, or the Air Force Act, is commissioned VIN'sf1011.

- and in pay as an officer domg wilitary or air

force duty with His Majesty’s military or air
forces, or is an officer doing such duty in any
arm, branch or part of those forces; or

(b) a person doing military or air force duty as a
- warrant officer with either of those forces or
~with any arm, branch, or part thereof, whether
he is or is not an officer within the meaning
of the Army Act or the Indmn Army Act, 1911, 44445
" or the Air Force Act; ’ Vi o o8

(waic). ““ nuisance ’ includes any “act, omission, place or

* thing which causes or is hkely to cause injury,

danger, annoyance or offence to the sense of sight,

smell or hearing, or which is or may he dangelous
to.life or mjurious to health or property;

(z#iii) “‘ occupier ” includes an owner in occupation of, or
otherwise using, his own land or building;

(watv) ‘“ Officer Commanding the District’ means the
 Officer Commandmg any one of the districts into
which India is for military purposes for the iime

being divided, or any brigade area which does not o

form part of any such district, or any area which !

the Governor General in Council may,-by notifica- : ' : j
tion in the Gazette of India, declare to be such a
“district for all or any of the purposes of this Act;

(zav) ‘“ ordinary election > means an election held to fill
a vacancy in the office of an elected member of a
Board arising by efflux of time;

(#avi) ““owner ” includes any person who is receiving or
is  entitled to receive the rent of any building or
land whether on his own account or on behalf of
himself and others or an agent or trustee, or who
would so Teceive the rent or be entitled to receive.
it if the building or Jand were let to a tenant;

(vavid)  party wall ”’ means a wall forming part of a build-
ing and used or constructed to be used for the sup-’

N ‘g.‘ w,%,wr/ g(&w,, L”“"’»’"”“‘"’Jﬁé“ﬁf"’ . At )
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port or separation of adjoiniﬁg buildings belonging

. . oceupied. by different persons;

(2awiii)- < private market ’’ means a market which is not

is licensed ‘by a Cantonment Authorlty under the
provisions of this Act;

(zwix) ¢ pnvate ‘slaughter-house >’ means a slaughter—house
" which is not maintained by a Cantonment Autho-
_rity and which is licensed by a Cantonment Autho-
rity under the provisions of this Act;

(zax) ¢ public market ’’ means a market maintained Ly a
Cantonment Authority;

- (aaat) °° public place’’ means any place which s open_to
the use and enjoyment of the public, whether it
is actually used or enjoyed by the public or not;

(2@2i?) ** public slaughter-house *’ means a slaughter-house
. maintained by a Cantonment Authority;

(@aziit) ““ shed ”” means a slight or temporary structure for
shade or shelter;

(azwiv) ‘‘ slaughter-house”” means any place ordinarily
used for the slaughter of animals for the purpose
of selling the flesh thereof for human consumption;

Hawav) * “ soldier ”’ means a person who is a soldier or air-
- man within the meanmg of the Army Act or the
Air Torce Act, or is subject-to the Indian Army
| ST . Act, 1911, and Who is not a military officer;

© (zazvi) ‘¢ gpirituous liguwor ” means any fermented liquor,
any wine, or any alcoholic liquid obtained by, dis-
_tillation or the sap of any kind of palm tree, and
includes any other liquid containing alechol which

a spirituous liquor for the purposes of this Act;

(zaavii) “street’’ includes any way, road, llane, square,
court, alley, passage or open space in a canton-
ment, whether a thoroughfare or not and whether

19 -

the Local Government, with the previous sanction .
of the Governor General in Council, may, by noti-
fication in the local official Gazette, declare to be

built upon or not, over which the Publichave &

) “to different owners, or constructed or adapted to be....

 maintained by a Cantonment Authority and which -




Cantonments. ‘ [1924.

right-of-way and also the road-way or foot-way -
. over any hridge or causeway; A

{waaviiz) ¢ “ vehicle ’” means a Whcslad convEyance of uny des-

: “cription which.is capable of being used on a street,
and includes a motor-car, motor lorry, motor-om-
nibus, cart, ldcomotive, truwm-car, hand. cart, truck,
motor-eycle, bicycle, tricycle and rickshaw; and

(zzaiz) ¢ water-works ’’ includes all lakes, tanks, streams,

cisterns, springs, pumps, wells, reservoirs, ague-
‘ducts, water-trucks, sluices, mains, pipes, culverts,
hydrants, stand-pipes, and conduits, and all
machinery, lands, buildings, bridges and things,
used for, or infended for the purpose of, supplying
water to @ cantonment. o

"CHAPTER IL.

DerintTioN AND DELIMITATION OF CANTONMENTS.

Definition of 8. (Z) The Local Government, with the previous sanction
cantonments: ¢ the Governor Gteneral in Council, may, by notification in ,
the loval official Gazette, declare any place or places in which - ' i
anjy part of His Majesty’s regular forces or regular air force

is quartered or which, being in the vicinity of any such place .
or places, is or are required for the service of such forces to be
a cantonment for the purposes of this Act and of all other en-
actments for the time being in force, and with the like ranc-
tion, may, by a like notification, dcelare that any cantonment
shall cease to be a cantonment,

)

" (2} The Local Government, with the like sanction, may, by
a like notification,, define the lhmlm of any cantonmeni, for the
aferesaid purposes.

Alteration of 4. (7) The Local Government, with the previous sanction
1imit of

tantonients. £ the Glovernor Gtemeral in Council, may, by notification in

. the local official Gazette, declare its 1ntentlon o include within

a cantonment any local area situated in the immediate v1em1ty

thereof or to exclude from a cantonment any local area com-

* prised therein..

2y Any inhabitant of a cantonment or Io_ca]‘ area in res- '
pect of which a notification hag been published under syh- h
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section (1) ma,y, wthin six weeks from the date of the Lotlh f
.cation, submjt in:writing to" ‘the Local Government . thougln

the Officer Commandmg-m -Chief, the Command, an otjec- - ,’

" tion to the not1ﬁcat10n and the Local Government shall take

guch ob]ectlon mto consideration,

* (3) On the expiry of six weeks from the date of the notifica-
tion, the Loecal Government may, with the previous sanction

wf the Governor General in Council, after considering the

objections, if any, which have been submitted under sub-
section (2), by notification in the local official Gazette, in-
clude the local area in respect of which the notification was
published under sub-section (Z), or any part thereof, in the
cantonment or, as-the case.may be, exclude such area or any
part thereof from the cantonment.

5 When, by a notificaiion under section 4, any local area

- is included in a cantonuinent, such area shall thereupon become

subject to this Act and to all other enactments for the fime
being in force throughout the cantonment and to all notifi-
cations, rules, 1eonla,t10ns, bye-laws, orders and directions

,1s%ued or made thereunder.

6. (I) When, by a notification under sectmn 3, any can-
tonment ceases to be & cantonment and the local area com-
prised therein is immediately placed under the control of a
local authority, the bulance of the cantonment fund and other
property vesting in the Cantonment Authority shall vest in
such local authority, and the liabilities of the Cantonment
Authority shall be transferred to such local authority.

(2) When, in like manner any cantonment ceases to be
a cantonment and the local area comprised therein is mot

immediately placed under the control of a local authority,

the balance of-the cartonment fund and other property vest-
ing in the Cantonmernt Authority shall vest in His Majesty,
and the liabilitics of the Cantonment Authority shall be

transferred to the Secretary of State in Council.

7. (I) When, by a notification under section 4, any local
area forming part of a cantonment ceases to be under the fu
control of a particular Cantonment Authority and is imme-
diately placed under the control of some other local authority,

-such portion of the cantonment fund and other property vest-

ing in the Cantonmeni Authority, and such portion of the
liabilities of the Cantonment Authorvity, as the Governor

21
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ol in, Couneil 1my, by general or spemal order, direct,
shall .be Lransferred to that- other local authority.

. (&) When, in like wunner, ‘any local area forming part
~_of a cantonment ceasas to be under the control of a particular
Cantonment Authority and is not immediately placed under
the control of some otlhier local authoriby, such portion of the
cantonment fund and other property vesting in the Cantonment
Authority shall vest in His Majesty, and such portion of the
‘liabilities of the Cautonment Authority shall be transferred
_to the Secretary of State in Council, ag the Governor General
in Council may, by gereral or special order, direct.

Applieation of 8. Any cantonment fund or portion of a cantonment fund

funds and pro- . - - . . . .

artytrass- — or other property of a Cantonment Authority vesting in His

sections 0 sn1~ Majesty under the provisions of section 6 or section 7 shall be - :

; applied in the first place to satisfy any liabilities of the Can- ‘
tonment Authomty transferred vnder such provisions to the - . Y

- Secretary of State in Council, and.in the second place for the
benefit of the inhabitants of the local area which has ceased
to be a cantonment or, as the case may be, part of a canton-
nment. '

Limitation of

Spggadion of 9. The Local Goveinment may, with the previous sanction
Ct,

of the Governor General in Council, by notification in the o
local official Gazelte, exclude from the operation of any part ’
of this Act the whole or any part of a cantonment, or direct
that any provision of this Act shall, in the case of any canton-
ruent specified in the notification in which there is no Board,

apply with such modlﬁcatmns as may be so specified.

CI—IAPTER 111,

JANTONMENT AU’IT—IORII‘IES AND CA"ITONM]‘I\C[ Bomns

Cantonment Authorities.

Cantonment . 10, (1) Tor. every cantonment bejrond' the limits of o
Authority and
Excutive Pres1dency town there shall be a Cantonment Authority and

an Executive Officer.

(2) Where a cantonment is situated within the limts of a
Presidency-town, the functions assigned to any authoritly by
or under this Act shall, subject to the provisions of any other
law for the time being in force, he discharged by such author-

2
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ity as the Local Govmnment may, by nohﬁcatmn in the local
ofﬁ01a1 Gazette appomt in this behalf.. :

11 The Govémor General in- Counoil may, by notifica-

. tionin the Gazette of India, order in respect of any cantonment

that a Cantonment Board shall be constituted therein, and
may, by a like not1hbat10n, order that any Board g0 consti-
tuted shall cease to exist.

2. (1) Every Board shall by the name of the Board of
the place by reference to whlch the cantonment is known, be
a .body corporate having perpetual succession and a common
seal with power to acquire and hold property both moveable
and immoveable and lo contract and shall, by the said ‘name,

" sue and be sued.

(2) In the case of any cantonment where there is no Board,

*the Cantonment Authority shall be a corporation sole by the
- name of the Cantonment Authorlty of the place by reference

to which the cantonment is known, and as such Cantonment
Authority shall have perpetual succession and an official seal
with power to acquire and hold property both moveable and

- e

Governor
Qeneral in
Oounml to .

d ‘cide whether
Cantonment
Board shall be-
oonsmtnted

Incorporation
Cantonment
Authorlty

qmnoveable and to coniract and shall, by the said name, sue-

and be sued. -~

©18. The Executive Officer of every cantoniment shall be

) appomted by the Governor General in Council or by such per-

son as the Governor General in Council may authorise in this
Lehalf, and, in a cantonment, where there is a Board, shall be
the Secretary, but shall not be a member, thereof:

Provided that, in the case of any cantonment where there
is a Board, the Governor General in Council may direct that
tle Executive Officer may be appointed by the Board subject

Appointment
of Executive
Officer.

to such conditions as the Governor General in Counecil may~

impose.

14, (1) Tvery Board shall consist of the followmg mern-
bers, namely —
" (a) the Commanding Officer- of the cantonment;

(b) & Magistrate of the first class nominated by the
District Magistrate;

- (c) the Health Officer;
" (d) the Executive Kngineer; N
, _ 2

Cons titution of
Cantonment:
Board.
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(e) such mlhtal y officers not gxceeding four in numbel
. % a3 may.be neminated by the Commandmg Ufficer
of the cantonment by order in writing:

Provided that the ¢ ommandlng Officer .of the cantonment
may, if he thinks fit, with the sanction of the

Officer Commandiug the District, nominate in -

place of any military officer whom he is empowered
" to nominate under this clause any person, whether

in the service of the Government or not, who is

ordinarily resident in the cantonment or in the
~vicinity thereof, to represent any intcrest or com-
munity not otherwise represented on the Board;

L3

(f) such number of members elected under this Act as is
equal to the number of members appointed or nomi-
nated by or under clauses () to (e):

Provided that, in the case of any cantonment~—

(a) in which the fotal civil population is, according to
the latest census, less than two thousaud five
hundred in number, or

(b) which is situa‘e in the North-West Frontier 1’1 ovmce
or in British Baluchistan,

the Local Government may, by notification in the .

local official Gazette, declare that the provisions of
clauses (e) and (f) shall not apply and may, with
_the concurrence of .the Officer Commanding-in-
Chief, the Command, by a like notification, nomi-
nate 2s members of the Board not more than three
persons who are resident in the cantonment or in
the”vicinity thereof ond who either own land or

house property in the cantonment or carry on busi-

- ness thorein.

(2) Lvery electmn, nomination or appointwent of a mem-
ber of a Board and every vacancy in the membership thereof
‘shall be notified by the Local Government in the local official

- Gazette,

15. (1) Save as otherwise provided in this section, the -

term of office of a member of a Board shall be three years and

shall commence from the date of the notification of his elec-

tion or nomination under sub-section (9) of section 14, or from

the date on which the vacancy has occurred in which he is
. elected or mominated, whichever date is later,

24
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- (@) The term of office of an ex-officio member of a Board
shall continue so long as he holds the office in virtue of which
Le is such a member. o ’

(3) The. term of office. of a. member elected 1o fllacarual T

continue so long only as the member in whose phce he is

. elected would have heen entltled to hold oﬁioe if the vacancy,

Liad not occurred.

(4) An outgoing member shall, unless the Local Govern-
ment -otherwise direcls, continue in office until the election
or nominaton of his successor is notified under sub- sectmn @)
of section 14.

“(5) Any outgoing member may, if qudhﬁed be re-elected
. or re- nommated

T 16. (9) Vacancies arising by efflux of time in the office of
~an elected member of a Board shall be filled by an ordinary
election to be held on such date as the Local Government may,
C by notification in the local official Gazette, direct.

) (2) A casual vacancy shall be filled by a casual election the
-+ date of which shall be fixed by the Local Government by noti-
fication in the local official Gazette, and shall be, as soon as
may be, after the occurrence of the vdcancy:
Provided that no ‘casual election shall be held to fill a
. yacancy occurring within three months of any date on which
-, the vacancy will occur by efflux of time; but such vacancy shall
' be filled at the next ordinary election.

17. (Z) If from any cause at an ordmary election no mem-

- ber is clected, or if the elected member is unwilling to serve

on the Board the outgoing member shall, 1f qualified and
willing to serve, be deemed to have been re-elected..

(%) If in any such case the outgomg member is not quali-
fied or is not willing to serve, or if at a casual election no
member is elected, the vacancy shall be filled by nomination
by the Local Government with the concurrence of the Officer
Commanding-in-Chief, the Command.

(3) The ‘term of office of a member nominated or deemed

: "}'Awiracdnoy shall commence from the date of election, and shall -

Tilling of
vacancies:

Vacancies in
special cages.

to have been re-elected under this section shall expire at the .

_time at which it would have expired if he had been elected
at the ordinary or casual election, as the case may be..

- 18. (1) Every person who is by virtue of his office, or who
is nominated or elected 1o be, a member of a Board shall,

P » S 25
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before taling his seat, make at a meeting of the Board an oath
or affirmation of his allegiance to the Crown in the following
form, namdly —_

- hgeome: -

‘been nominuted

do solemnly swear (or affirm) that I will be faith-
ful and bear true allegiance to His Majesty the
King, Emperor of India, his heirs and successors,
and that I will faithfully discharge the duty upon
which I am about to enter.”’

(2) 1 any such person fails to make the oath or affirmation
within such time as the Local Government considers reason-
-able, the Local Government shall, by notification in the local
official Gazette, declare his seat to be vacant. '

Resignation. 19, (7) Any nominated or elected member of a Board who

‘ wishes to resign his office may forward his resignation in writ-
ing through the President of the Board to the Officer Com-
manding-in-Chief, the Command, who shall forward it for
orders to the Local Government.

(2).1f the Local Government accepts the resignation, such
" acceptance shall be' communicated to the Board, and thereupon
the seat of the member resigning shall become vacant.

President and - 20. (7) The Commanding Officer of the cantonment shall |
Vit Frelden® b the President of the Board.

(2) There shall be a Vice-President of every Board olocted
from among the members at a meeting thereof:

Provided that, where the Board.includes elected members.
the Vice-President shall be elected by those members only
from among their number.

Term of office 21. (I) The term of office of a Vice-President shall be—

of Vice-
Presjdent,

(@) in the case of a person who is not in the service of the
‘Government, three years or the residue of his term
of office as a member, whichever is less, or

(b) in the case of a person in the service of the Govern-
ment, the residue of the term of his office as a
member. '

(2) A Vice-President may resign his office by notice in
writing to the President and, on the resignation being ac-
cepted by the Board, the office shall become vacant.

Pl

«“ I A B havmg fomn elosted — & Inunbel Of”thls Bomd e




1924, ] : ' Cantonments.

22, (2) Tt shall be the duty of the President of every Dutics of
Board—., o : : Y i esm.cnt

(a) unless: pravented by redsonable cause, to convene and
preside at all meetings of the Board and to regu-
late the conduct of business thereat;.

(b)-to exercise supervision and control over the financial -
“and executive administration of the Board;

(c) to perform all the duties and exercise all the powers

specifically imposed or conferred on the Premdent |
by or under this Act; and

(d) subject to-any restrictions, limitations and conditions
imposed by this Act, to exercise executive power
for the purpose of carrying out the provisions of

this Act and to be directly responsible for the ful-
filment of the purposes of this Act.

(@) The'President'may, by order in writing, empower the
Vice-President to exercise all or any of the powers and duties
referred to in clause (c) of sub-section (7) other than any

power, duty or function which he is by resolution of the Board
“expressly forbidden to delegate

(3) The eoxercise or discharge of any powers, duties or
functions delegated by the President under this section shall -
e subject to such restrictions, limitations and conditions, if-

. any, as may be laid down by the President and to the control
“-of, and to revision by, the President.

. (4) Every order made wunder sub-section (2) shall forth-
with be communicated to the Board and to the Officer Com-
manding ‘the District.

28, Tt shall be the duty of the Vlce President of every puti |

Duties of
Bom‘d i Vice-President:

: M
(@) in the absence of the President and unless prevented ' |
by reasonable cause, to preside at meetings of the , i
Board and when so presiding to exercise the authe:
rity .of the Dresident under sub-section (7) of
section 22; :
(b) during the incapacity or temporary absence of the
President or pending his appointment or succes-
- slon, to perform any cther duty and exercise any
other power of the President; ~and
]

2T
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(c) to excrcise any power and perform any duty of the
.. President which may be delegated to him under
- .gub- sectlon (2) of seetlon R GRS

 for the custody of all the records of the Cantonment Authority,
and shall arrange for the performance of such duties relative
{o the ploceedmgs of the Board or of any Committee of the
Board or of any Committee of Arbitration constituted under
this Act, as those bodies may rospectively impose on him, and
shalll comply with every requisition of the Cantonment Autho-
_rity on any matter pertaining to the admmlstlatmn of the
cantonment. , i o ; i
25, The Lxecutwe Officer may, in cases of emergency,
divect the execution of any work or the doing of any act
which would ordinarily require the sanctior of the Canton-
ment Authority and the immediate execution or doing of
" which is, in his opinion, necessary for the service or safety
of thegpublic, and may direct that the expense of execuling
such work or doing such act shall be paid from the canton-
ment fund: : :

Prov1ded that-—

(a) where there is a Board, he shall not act under this
section without the previous sanction of the P'resi-
dent or, in his absence, of the Vice*President;

(b) he shall not act under this section in contraveuntion
of any order of the Cantonment Authority prohi-
biting the execution of any particular work or the
doing of any particular act; and

"(c) he shall report forthwith the action taken under this

section and the reasons therefor to the Cantonment
Authority.

< Elections.

ment, otherwise than in accordance with the proviso to sub-
section (Z) of section 14, the Cantonment Authority shall pre-

- sony qualified to. vote at elections to the Board. Such roll
shall be prepared, revised and finally published in such

,meebmn roifs, 26 () Where a Board is to be constituted in any canton-"

pare and publish an electoral roll showing the names of per- -

: 24, The Txecutive Officer shall perfmm all the dutles 1m-' D
posed upon him by or under this Act, and shall be responsible
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manner and on such date in each year as the Local Govern-
ment may by rule prescribe.

(2) Everv per,son Whoqe narme apppars in tho final ech-_ e

h'rled to vote at an electlon to the Board, and no other person
shall be so entitled. , ’

(3 When a cantonment has been. divided into warde or
the inhabitants into classes, the electoral roll shall be divided
into separate lists for each ward or clags, as the case may be.

(4) If a new electoral roll is not published in any year on
the date prescribed, the Local Government may direct that
the old electoral roll shall contmue in operation until the new
roll is published.

- 217. (1) The following persons sha,ll if not otherwise dis- §ualification of
_qua)hﬁed be entitled.to be enrolled as electors, namely : —

(@) every person who in any year has, on or before such
date as may be fixed by the Local Government in
this behalf by mnotification in the local official -
Gazette (hereinafter in this section referred to as
the aforesaid date), been assessed directly and on
his own account to taxes under this-Act (other
than octroi, toll or terminal tax), the aggregate
value whereof is not less than such amount as the
Local Government may by rule prescrlbe, and who
on the aforesaid date is not in arrears in the pay-
ment of any such tax;

(b) every person who has for a period of not less than
twolve months 1111med1ately preceding the afore-
said date resided in the cantonment and on the
aforesaid date— '

) () .is the owner or the mortgagee in possessmn or
; ‘ the lessce of any huilding or land in the can-
' tonment, of an annual value calculated in
) ~ such manner and of not less than such amount,
~+ as the Local (Gtovernment may by rule pre-
scribe ; or

(#1) is carrying on any business in the cantonment
“from which he derives an annual income cal-
culated in such manner, and of not less than ’
such amount, as the Local G‘rovelnmen\L may
by rule preseribe: or .

. | 2
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(vi) is a- graduate of any Unlvers,lty estabhshed by
law in British -India; or
(w) is a retired or pensioned officer, whether com-
" riissioned or- non—commlssmned
ty’s forces ; ,
(c) every person who has, during a period of not less
. . than . twelve months. immediately preceding the
" aforesaid date, resided in the cantonment and has
during that period been assessed to income-tax.
(2) A person, notwithstanding that he is otherwise quali-
fied, shall not be entitled to be enrolled as an elector if he on
the aforesaid date— .
() is not a British subject, or
~ (¢9) is less than 21 years of age, or
(zu) 128 beer. adjudged by a competent Court to be of 1 un-
sound mind, or
(1) is an undischarged insolvent, or
" (v) has been sentenced by a Criminal Court to imprison-
' ment for a term exceeding six months or to irans-

good behaviour under the Code of Criminal Proce-

dure, 1898, or has been sentenced by a Criminal

Court for any offence under Chapter TXA of the
Indian Penal Code:

Prov1ded that the Local Government may, by order in

. writing, remove any disqualification’ incurred by

a person under clause (v).

o

disqualifications referred to in clauses (), (3i2), (iv) and (v) of
sub-section (2) his name shall be removed from the electoral
roll unless, in the case referred to in clause (v), the disquali-
fication .is removed by the Local Government.

- Quatification 28. (1) Save as hereinafter prmndecf every person, not

for being a

member of ine. being a military officer or soldier, whose name is enfered on
oo the electoral roll of a cantonment shall be qualified for election

as a member of the Board in that cantonment,

ag a member of a Board, if he—
(@) bhas been dismissed from Gowernment service and is
- . _debarred from re-employment therein, or is a dis-
' o missed servant of the Cantonment Authority;
30 : I

portation or has been ordered io find security for.

(2) No person shall be qualified for election or nomma,l.lon

His.Majes- -

V of 1898,
XLV of 1860.

(3) If any person having been enrolled as an elector in
any electoral roll subsequently becomes subject to any of the '
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" (b) is debarred from pract1s1ng as o legal practitioner by '
o order of any competent authouty, ’ _
- ( ). holds any_place of - proﬁt in. the gift-or at thie dlspos;al' AR
of the Board, or is a stipendiary Magistrate or
‘police officer, or is the servant or employer of a
_ member of the Board; or :
(d) is interested in a subsisting contract made Wlth or
: in ‘work being done for, the Board except as a
- shareholder (other than'a director) in an incorpo-
rated company; or )

(e) is disqualified under any other provision of this Act:
Provided that— - .. _
(1) any.of the disqualifications referred to in clauses (a)

and (b) may be removed by an order of the Local
Government in this behalf, and

7 -8 person shall not be deemed to have any interest .
b Yy
in such a contract or work as is referred to-in clause
(d) by reason only of his having a share or interest
in—

(@) vany'lease or sale or purchase of immoveahle pro-
- perty or any agreement for the same; or

(b) any agreement for the loan of money or any se-.
curity for the payment of money only; or

(¢) any newspaper in which any advertisement re-
~ lating to the affairs of the Board is inserted; or’

(d) the sale to the Board of any articles in which he
regularly trades or the purchase from the
Board of any articles, to-a value in either case
not exceeding Rs. 1,500 in the aggregate in
any vear dulmg the perlod of the contract or-
worlk.

29. For the purposes of sectiorls 26, 27 and 28— I"‘*"P‘e‘;“bv‘"
(a) ‘‘person”’ means an individual human being, and .
(0) a person shall be deemed to pay a tax directly if he

pays the tax either himself or through a legally’ P
_appointed agent _ : b

30. Notw1thstand1ng anything hclembefole contained, Jomtfamllles, !
the Local Government may make rules conferring on the ©

31
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manager ir representative of an undivided faimily or of any
ecompéany or firm or-other association or body or on any trustee

'81. The Local Government may, either generally or spe-
cially for any cantonment or group of cantonments, after
previous publication, make rules consistent with this Act to re-
gulate all or any of the following matters for the purpose of the
holding of elections under this Act, namely : —

(a) the division of a cantonmert into wards, or of the in-
habitants of a cantonment into classes, or both;

{(b) the determination of the number of members to be
elected by each ward or class of persons;

{c) the method by which the annual value of buildings
and lands shall be.calculated for the purposes of
section 27; -

(d) the preparation, revision and ﬁnal pubheatmn of
electoral rolls;

(e) the registration of electors, the nomination of candi-
da’tes, the time and manner of holding elections and
the method by which votes shall be recorded;

(f) the authority by which and the manmner in which dis-
putes relating to electoral rolls or arising out of
elections shall be . decided, and the powers and
duties of such authority and-thé circumstances in
which such authority may declare a casual vacancy
to have been created or any candidate to have been
elected ; ’

(g) any other matter relating to elections or election dis-
putes in respect of Wthh the Local Government is
empowered to make rules under this Cha,pter or in
respect of which this Act makes no provmlon or
makes insufficient provision and provision is, in the
opinion of the Local Government, necessary.

Members.

" . 89. No member of a Board shall vote at a meeting of the”

Board on any question relating to his own conduct or on any
matter, other than a matter affecting generally the inhabi-
tants of the cantonment, which affects his own pecuniary in-
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‘terest or the valuation of any property in respect of which he is

directly or indirectly interesled, or of any: property of or for
‘which he s a manager-or: agenb.

' 83. Every member of a Board shall be hable for ihe 1088
waste or misapplication of any money or other property belong-

TAabiiity of

memhers.

ing to the Board if such loss, waste or misapplication is a .

- direct consequence of his neglect or misconduet while such

member; and a suit for compeéiisation for the same may be
instituted against him either by the Board or by the Secretary
of State for India in Counecil.

84. (1) The Local Government may remove from a Board
any member thereof who-—

Removal of
membets.

(a) has absented himself for more than three consecutive . -

months from the meetings of the Board and is un-
able to explain such absence to the satisfaction of
the Board; or

(b) is an undischarged insolvent;

(¢) is adjudged by a competent Court to be of unsound
mind, or is deaf and dumb or a leper; or

(d) has been sentenced by a Criminal Court to imprison-
ment for a term exceeding six mOnths‘ or to trans-
portation, or has been ordered to furnish security

for his good behaviour under the Code of Criminal

Procedure, 1898, or has been sentenced by a Cri-

minal Court for any offence under Chapter TXA of.

the Indian Penal Code; or

(e) is interested in a submstmg contract made with, or in
work heing done for, the Board in such a manner
as to be disqualified under section 28 for election
or nomination as a member; or -

(f) has knowingly contravened the provisions of section

32: or

(9) being 4 legal practitioner, acts or appears on behalf
of any other person against the Board in any legal
-proceeding or against the Secretary of State im
Council in any such proceeding relating to any
matter in which the Board ig or has.been ron-
cerned, or acts or .appears on behglf of any person

in any criminal proceeding instituted by or on

behalf of the Board agaiuvst such person.
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(2) The Local Government may remove from a Board any
“member who, in the opinion of the Local Government has
so flagrantly abused in:any manner: ‘hissposition-as"a membeér
“of the Board as to render his. continuance as a member detrl- _

mental to the public interests.

{3) No member shall be removed from a Board under" this
seciion unless he has been given a reasonable opportumty of
‘showing cause against his-removal.

Consequences
. of removal. 85, (1) A member reroved under clause (a) of sub-sectlon

(Z) of section 34 shall, if otherwise quahﬁed be eligible for

. re-eleéction or nomination.

(2) A member removed under clause (b) of sub-section (7)
of section 34 shall not be ellolble for re-election -or nomination
wntil be has obtained his rhscharcre

(3) A member removed under sub;seetion ) of secti.on 34
shall not be eligible for re-election or nomination until the
expiry of three years from the date of his removal.

4 A member removed under any other provision of sec-
tion 34 shall not be eligible for re-election or nomination
until he is declared so-eligible by the Tocal Govelnment by
notlﬁcatlon in the local oﬁlmal Gazette. :

Servants.

g‘sge‘r‘:cljg‘;ﬁ“°“ .. 88.(J) No person who has directly or indirectly by him-

pservantof - self or his partner any share or interest in a contract with, by
Authority. or on behalf of a Cantonment Authority or in any employ- - N
' raent under, by or on behalf of a Cantonment Authority, other-
wise than as a servani of the Cantonment Authority, shall
become or rem_din a servant of such Cantonment Authority.
(2) A servant of a Cantonment Authority who knowingly
acquires or continues to have directly or indirectly by him-
.self or his partner any share or interest in a contract with,
by or on behalf of the Cantonment Authority or, in zny em-
ployment under, by or on behalf of, the Cantonment Autho-
rity, otherwise than as a servant of the Cantonment Autho-
rity, shall be deemed to have committed an offence under :
section 168 of the Indian Penal Code. ' XLV ot 1860,

(3) Nothing in this section shall apply to any share or
interest in any contract with, by or on behalf of, or employ-
ment under, by or on behalf of a Cantonment Authority if
the same is a share in a company contracting with, or em-
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ployed by, or on behalf of, the Cantonment Authority or is
a share or interest acquired or retained with the permission-
‘of. the Officer Commanding the District in any lease or sale

to, or purchase by, the Cantonment. Auﬂmnty of land or build-

ings or in any agreement for the same. :

1

Proceduﬂ-e.

87. (I) Every Board shall ordinarily hold at least ome Meetings
. meeting in every month on such day as may be fixed, and of
which notice shall be given in such manner as may be pro-
vided, by regulations mnade by the Board under this Chapter. |

(2) The Presidént may, whenever he thinks fit, and shall,
upon a requisition in writing by mnot less than one-fourth of
‘the mewbers of the Board, convene a special meeting.

(3) Any meeting may be adjourned until the next or any
subsequent day, and an adjourned meeting may be further
adjourned in like manmner.

88. Subject to any regulation - made by the Board under Busines tobo
this Chapter, any business may be transacted st any meeting: '

Provided that no business relating to the imposition, aboli-
tion or modification of any tax shall be transacted at a meet-
ing unless notice of the same and of the date fixed therefor

‘has been sent to each member not less than eeven days before
‘that date.

89. (I) The quorum necessary for the transaction of busi- Quorum, .
‘ness at a meeting of a Board shall be five or one-half of the
‘number of members of the Board actually holding office at

the time, whichever is the greater number, _ : i

(@) If a quorum is not present, the President shall adjourn
the meeting and the business which would have been brought
before the original meeting if there had been a quorum present
thereat shall be brought before, and may be transacted at, |
an adjourned meeting; whether there is a quorum present or ' ;
not. :

40. In the absence of both the President and the Vice- Presiding '
5 President from uny meeting, the members present shall eleot
one from among their own number to preside.

41. (1) Minutes of the proceedings of each meeting shall Minutes.
be recorded in a book and shall be signed by the President
before the close of the meeting, and shall, ai such times and
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in such place as may be fixed by the Board, be open to ins-
%pectlon free of charge by any mhabltant of the cantonment.

(2) Copies of the minutes shall as §00n 1§ pos{slble after
each 1neeting, be forwarded for information to the Officer
Commanding the District, the Officer Commanding the brigade
area, and the District Magistrate. -

42. Fvery meeting of a Board shall be open to the pubhc

~ unless in any case the President, for reasons to be recorded in

the minutes, otherwise directs. -

43, (I) A1l questions coming before a meating shall be
decided by the majority of the votes of the members present
and voting.

(2) In the case of an equality of votes, the I’res:ﬂent shall
have a second or casting vote.

(3) The dissent of any member from any decision of the -
Board: shall, if the member so requests, be entered in the
minutes, together with a short statement of the gronnds for
such dissent.

44. (1) A Board may make regulations consistent w1th
this Act and with the rules made thereunder to provide for

~ all or any of the following matters, namely :—-

(a) the time and place of its meetings;

(b) the manner in which- notme of the n"ee‘urg shall be
givens

(¢) the conduct of proceedings at meetings and the ad-
journment of meetings;

(d) the castody of the common seal of the Board and ths
purposes for which it shall -be used ; and

(e) the appointment of committees for any purpose and
the determination of all matters rclating to the
constitution and -procedure of such committees,
and the delegation to such committees, subject
to any condltlons which the Board thinks
fit to impose, of any of the powees or duties of the
Board under this Act other than a power io make
regulations or bye-laws.

(&) No regulation made under clause (e) of sub-section (7)
shall take effect until it has been approved hy the Tiocal
Government.
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(3) No regulation made under this section shall take effect

until it has been pubhshed in such manner as the Local Gov- -

ernment may. direct. - :
4:0 (1) A Cantonment Authorlty ma y—-

- (a) join with any other local authority-—

" (4) in appointing a joint committee for any pur- .

pose in which they are jointly interested and
in. appointing a chairman of such committee,

(i2) in delegating to such committee power to frame
terms binding on the Cantonment Authority
and such other local authority as to the con-
struction and future maintenance of any joint
work or to exercise any power which might

- be exercised by either of the said guthorities;
and

(%) in making rules for regulating ihe proceedings
of any such commitiee relating tn the purposes
for which it has been appointed; or

(b) with the previous sanction of the Local Government,

enter into an agreement with any other local

authority regarding the levy of any tax or toll
whereby the said tax or toll respectively leviable
by the authorities so contracting may be levied
together instead of separately within the limits
of the aggregate area comprising the areas subject
to the control of the said authoriiies.

(2) If any difference of opinion arises between any author-
ities acting together under this section, the decision {hereon

of the Local Government or of an ofﬁcel appointed by the -

Local Government in this behalf shall be final.

(3)‘\Vhen any agreement such as is referred to in clause

(b) of sub section (I) has been entered into, then—

" (a) where the agreement relates to an octroi or terminal
tax or toll, the other local authority with which
the Cantonment Authority has made such agree-
ment shall have the same powers to establish octroi
limits and oeiroi stations and places for the collec-
tion of the terminal tax and terminal toll within
the cantonment; as it has within the area ordin-
arily subjeet to ils control;
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'(b) such other local authority shall have the same power

of colleeting such tax or toll in the cantonment,

“and the provisions of any. enactosent in force relat- -

ing to the levy of such tax or toll by such ‘other

local authority shall apply in the same manner, as

~if the cantonment were comprised within the area
ordinarily subject to its control; and

(c) the total of the collection of such tax and toll made
in the cantonment and in the area crdinarily sub-
ject to the control of such other local authority
and the costs thereby incurred shall be divided
between the cantonment fund and the fund subject
to the control of such other Jodal authority, in
such proportion as may have beeu determined by
the agreement.

Control.

46. The Governor General in Council or the Local Gov-
ernment may at any time require a Cantoument Authority—

(@) to produce any record, correspondence, plan or other
document in its possession or under its control; .

(b) to furnish any return, plan, estimate, statement,
account or statistics relating to its proceedmgs,
duties or works;

(c) to furnish or obtain and furnish any report.

4%7. The Officer Commanding the District may depute any
person in the service of the Government to inspect or examine
any department of the office of, or any service or ‘work under-

- taken by, or thing belonging to, a Cantonment Autherity, and
to report thereon, and the Cantonment Authority and its offi-
cers and servants shall be bound to &fford the person so deputed
access at all reasonable times to the premises and property of
the Cantonment Authority and to all records, accounts and
other documents the inspection of which he may consider
necessary to enable him to discharge his duties.

. Powers of

48. The Officer Commandmg the D1str1u: may, by order
+ Officer

gommending  1n writin
the District. w g

(a) call for any book or documeént in the possession or
under the control of the Cantoument Authority;
38 . o ‘
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(b) req.uire the Cantonment Authority to furnish such
statements, accounts, reports and copies of - docu-
ments relatlng to its proceedlngs dutles or works

Cooas he thinks fit.

- 49, If, on 1ece1pt of any information or report obtalned
under section 47 or section 48, the Officer: Uommandmg the
District is of opinion—

(@) that any duty imposed on a Cantonment Authorlty'
by or under this Act has not been performed or
has been performed in an imperfect, inefficient or
unsuitable manner, or

(b) that adequate financial provision has not been made
for the performance of any such duty, ’

he may, ‘with the concurrence of the Officer bommandmm-m-
Chief, the Command, and -of the Local Government, direct
the Cantonment Authority, within such pericd as he thinks
fit, to_make arrangements to his satisfaction for the proper
performance of the duty, or, as the case may be, to make
financial provision to his-satisfaction for the performance of
the duty:

Provided that, unless in the opinion of the Officer Com-

_mandmo the District, the lmmedlate execution of such order

is necessary, he shall, before making any direction under

"+ this section, glve the Cantonment Authorily an opportumty

of showing cause”why such direction should nct be made.

50. If, within the period fixed by a direction made under
section 49, any action the taking of which hus been directed

“under that section has not been duly taken, the Officer Com-

manding the District may make arrangemsnts for the taking

of such action, and may direct that all expeuses connected

therewith shall be defrayed out of the cantonment fund.

51. (7) If the President dissents from any decision of the
Board, which he considers prejudicial to the health, welfare
or discipline of the troops in the cantonment, he may, for
reasons to be recorded in the minutes, by order in writing,

Power to
require exectls
tion of work,
ete.

Power to
provide for
enforcement
of direction
under section
49,

Power to
override
decision of
Board.

direct the suspension of action thereon for any period not-

exceeding one month and, if he does so, shall forthwith refer
the matter to the Officer Commanding-in-Chief, the Command,
through the Officer Commanding the District, who may make
such recommendations thereon as he thinks fit.

. i : 39




Cantonments. __— '[1‘924_ T

(2) If the District Magistrate considers sny decision of a o
Cantonment Authority to be prejudioial to ihe public health, B
- .safety or convenience, he may, after giving notice in writing '
“of his intention to the Tantontent Authority; refer-the matter
to the Local Government; and, pending the disposal of the
reference to the Liocal Government, no action shall be taken
‘on the decision. : '

(3) If any Magistrate who is a member of 4 boal’d being’
_present at a meeting, dissents from any decision which he
considers prejudicial to the public health, safety o1 conveni-
ence, he may, for reasons to be recorded in the minutes and
after giving notice in writing of his intention to the President,
report the matter to the District Magistrase; and the Presi-
dent shall, on receipt of such notice, direet the suspension of
action on the decision for a period sufficient 1o allow of a
communication being made to the District Magistrate and of
his taking proceedings as provided by sub-seciion (2).

: of 1 . . ..
omear Com- - 92 (I) The Officer Commanding-in-Chief, the Ccmmand,
Chiet . may at any time on a recommendation made to him in this

wotgtencaunder behalf by the Officer Commanding the District—-

section 51 or ) . ' .

otbervise. (@) direct that any matter or any speciiic proposal other

‘ than one which has been referred to the Local Gov- ‘
ernment under sub-section (2) of section H1 be : o
considered or re-considered by the Cantonment ) o

Authority ; or

(b) direct the suspension, for such perlod ag may be
stated in the order, of action on auy decision of a
Cantonment Authority, other than a decision
which has been referred to him under sub-section
(1) of section 51, and thereafter cancel the suspen-
sion or direct that the decision shall not be carried
into effect or .that it shall be carried into effect
with such modifications as he may specify. '

(2) When any decision of a Board has been referred to
kim under sub-section () of section 51, the Officer Command-
ing-in-Chief, the Command, may, by order in writing,—

- (a) cancel the order given by the Presideut directing the 7
suspension of action; or -

{b) extend the duration of the order for such period as he
thinks fit; or
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(¢c) direct that the decision be carried into effeci by the
Board with such modifications as he may specify. :
58. When any decision of a Cantonment Authority has Powers ot
. . . 1. . o . e Local Govetn»
heen referred to the Tiocal Government undeir sub-seetion (2) mentona.
of section 51, the Local Glovernment may, after consultlng under section

the Officer Commandmg-m -Chief, the Comiaand, by order in o

wT 1t111g, P . ] ~

(@) direct that no action be taken on the dec:s1on, or
(b) direct that the decision be carried into effect either

without modification or with such modmcatlons as
it may specify.

54. (Z) If, in the opinion of the Local Government, any Suposesic
Board is not competent to perform or persistently makes de- -
fault in the performance of the duties imposed on il by or
ander this Act or otherwise by law, or exceeds or abuses its ;
powers, the Local Government may, with the previcus sanc-- , |
tion of the Governor General in Council, by an order pub- |
lished, together with the statement of the reasons thelefor,
in the local official Gazette, declare the Board to be incom-
petent or in default or to have exceeded or abused its powers,
as the case may be, and supersede it for such period as may
be specified in the order

- Provided that no Board shall be supelseaed nnless a reason-~
able opportunlty has been given to it to show cause against
the supersession.

() When a Board is supelseded by an orvder under sub-
section- (1)—

(a) all members of the Board shall, on such date as may
be specified in the order, vacaic their offices as
such members but without prejudize to their eli-
gibility for election or nomination under clause (c);

(b) during the supersession of the Board, all powers and -
duties conferred and imposed upon the Board by
cor under this Act or otherwise by law shall be
exercised and performed by the, Commanding
Officer of the cantonment subject to such reserva-
tion, if any, as the Local Govarament may pre-
-scribe in this behalf; and

(c) before the expiry of the period of supersession elec-
tions shall be held and nominatiors made for the
purpose of reconstituting the Board.

41
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Validity of Proceedings.

55. (I) No act or proceeding of a Board or of any com-

mittee of a Board shall be invalid by reason only of. the

B exmtenoe of ‘a vacancy in the Bomd or committee.

(2) No disqualification or defect in the election, nomina-
tion or appointment of a person acting as the President or a
member of a’ Board or of any such commiitee shall vitiate
any act or proceeding of the Board or ccwmmittee if the
majority of the persons present at the time of the act being

- done or the proceeding being taken were duly qualified mem-

Unauthorised
sale of
spirituous liquor 4
or intoxicating
drug. .

Unauthorised
possession of
spirituous
liguor. <

bers thereof.

(3) Any document or minutes which purporl to. be the
record of the proceedings of a Board or of any committee of a
Board shall, if made and signed substantially in the manner
prescribed for the making and signing of the record of such
proceedings, be presumed to be a correct recerd of the proceed-

ings of a duly convened meeting, held by a duly constituted -

Board or committee, as the case may be, whereof all the mem-
bels were duly qualified.

CHAPTER IV. _
Seirrruous Liquors anp IntoxicaTing Druas.

58. If within a cantonment, or within such hmlts adjoin-
ing a cantonment as the Local Government may, by notifica-
tion in the local official Gazette, define, any person not subject
to military or air-force law or any person subject to military
or air-force law otherwise than as a military officer or a soldier
knowingly barters, sells or supplies, or offers or attempts to
barter, sell or supply, any spirituous liquor or intoxicating

drug to or for the use of any soldier or follower or soldier’s’

wife or minor -child without the written permission of the
Commanding Officer of the cantonment or of some person
authorised by the Commanding Officer of the cantonment to

grant such permission, he shall be punishable with fine which

may extend to one hundred rupees, or with imprisonment for
a term which may extend to three months, or with both.

57, If within a cantonment, or within ary limits defined
under section 56,— '

{a) any person subject to military or air-force law other-
- wise than as a militaiy officer ¢r a soldier, or .
(b) the wife or servant of_any such persori or of a goldier,
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" 'has in his or her possession, except on behalf of the Govern-

ment or for the private use of a military officer, more than

ing Officer of the cantonment or of some person authorised by

. the Commanding Officer of the cantonment to grant such per-
‘mission, he or she shall be punishable, in the case of a first

offence, with fine which may extend. to fifty rupces, and, in
the case of a subsequent offence, with imprisonzent for a term
which may extend to three months, or with fiue whlch may
extend to one hundred rupees. :

58. (1) Any police officer or excise officer wmay, without an
order from a Magistrate and without a warrant, arrest any
person whom he finds committing an offence under section 56

~or section 657, and may seize and detain any spiritucus liquor
- or intoxicating drug in respect of which such au offence has
been committed and any vessels or coverings in which the

liquor or drug is contained. .

(2) Where™a person accused of an offence under section 56
has been previously convicted of an offence under that section,

.an officer in ¢harge of a police station may, with the written

permission of a Magistrate, seize and detaic any spirituous
liquor or intoxicating drug within the cantonment or within
any limits defined under that section which, at the time of
the alleged commission of the subsequent offence, belonged
to, or was in the possession of, such person.

(3). The Court convicting a person of an oftence under
section 66 or section 57 may order the confiscation of the whole

- or any part of anything seized under sub-section (7) or sub-
section (2). :

" (4) Subject to the provisions of -Chapter XLII1 of the
Code of Criminal Procedure, 1898, anything scized under sub-

- section (Z) or sub-section (2) and not confiscated under sub-
‘section () shall be restored to the person from whom it was

taken,

59. The foregoing provisions of this’ (hapiel shall not
apply to the sale or supply of any article in good faith for

" medicinal purposes by a medical practit.oner, chemist or

druggist authorised in this behalf by a general or special order
of the Commanding Officer of the cantonmeht.
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CHAPTER V.
Taxamiox.

- I mposition of T'axation.

'60. The Local Government may, by nutificalion in the
local official Gazette, impose in any canlonment any tax

~ which, under any enactment in force on the date of the noti-
' ﬁcatlon ‘may be imposed in any munlc‘pdl ity within the

Framing of
preliminary
proposals.

Objections.

Counsideration
of objections
and imposition
of tax.

Definition of
““annual value,”

province.

61. (I). When the Local Government preposs to impose
any tax under section 60, it shall, by notification iu the local
official Gazette, and in such other manner as is in its opinion
best suited for the purpose, give notice of its intention.

(2) Every notification issued under sub-section (7) shall
specify—

(a) the tax which it is proposed to impose;
(b) the persons or classes of persons to be made liable
and the description of the property or other taxable
“thing or circumstance in respect of which they are
to be made liable; and
- (c) the rate at which the tax is to be lévied.
62. Any inhabitant of the cantonment may, within thirty

days from the date of the notification under section 61, sub-
mit to the Local Government an objection in wriling to all

or any of the proposals framed therein, and the Local Gov- -
ernment shall take any objection so submitted into conmdera- '

tion.

68. After the expiry of thlrty days from the date of the
notification ‘and aftef considering all objections submitted
thereto under section 62, the Local Government may impose
the tax either in the orlgmal form or, if any such objection
has been so submitted, in that form or in such mcdified form
as it thinks fit.

64. For the purposes of this Chapter, *‘ annual value ”’
means— S

(a) in the case of railway stations, hotels, tolleges, séhools’,
hospitéls, factories and any other buildings which

4
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a Cantonment Aﬁthority%decides to - assess under
“this clause, one-twentieth of the sum obtained by
adding the estimated present cost of evecting the
“building to ths ‘estimated value of ‘the land ap-
pertaining thereto, and

(b) in the case of a. bulldlng‘ or land 1;0t aseessed under
clause (a), the gross annual reni for which such
building (exclusive of furniture or machinery
therein) or such land is actually let or, where the
building or land is not let or.in the opinion of the
Cantonment Authority is let for a sum less than
its fair letting value, might reasonably ke expected
to let from year to year:

Provided that, where the annual value of any building is,
by reason of exceptional circumstances, in the
opinion of the Cantonment Authority, excessive if
calcullated in the aforesaid manmner, the Canton-
ment Aauthority may fix the annual value at any
less amount which appears to it to be just.

65. (I) Save as otherwise expressly provid:d in the noti-
~fication imposing the tax, every tax on the annual value of
buildings or lands or of both shall be leviable primarily upon
“the actual occupier of the property upon which the said tax
is assessed, if he is the owner of the buildings or lands or
holds them on a building or other lease from the Secretary
of State in Council or from the Cantonment Authorlty or on
‘a building lease from any person.

as follows namely —

(a) if the property is let, upon the lessor;
(b) if the property is sub-let, upon the superior lessor;

(c) if the property is unlet, upon the person in whom the
right to let the same vests.

(3) On failure to recover any sum due on account of such
" tax from the person primarily liable, there may be recovered
from the occupier of any part of the buildings or lands in
respect of which the tax is due such portion of the sum due
_ as bears to the whole amount due the same ratio which the
- rent annually payable by such occupier bears to the aggre-
gate amount of rent so payaLble in respect of the whole of the

. - | 45
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R . .
said- buildings or lands, or to the aggregate amount of the
letting: value thereof, if any, stated in the authenticated
assessment list. :

( ) An occup1e1 who makes fmy Payment for W]nch he is
not primarily liable under this section shall, in the absence
of any contract fo the contrary, be entitled to be reimburged
by the person primarily liable for the payment, and, if so
entitled, may*deduct the amount so paid from the amount of
any rent from time to time becoming due from him io such
person,

. Assessment Last.

66. When a tax on the annual value of buildings or lands
or both is imposed, the Cantonment Authority shall cause an
assessment list of all buildings or lands in the cantonment, or
of both, as the case may be, to be prepared in such form as
the Local Government may by rule preseribe.

67. When the assessment list has been prepared, the Can-
tonment Authgrity shall give public notice thereof, and of
the place where the list or a copy thereof may be inspected,
and every person claiming to be the owner, lessee or occupier
of any property dincluded in the list, and any authorised’
agent of such person, shall be at liberty to 1nspect the list and
to make extracts*therefrom free of charge.

68. (Z) The Cantonment Authority shall, at the same
time, give public notice of a date, not'less than one month
thereafter, when it will proceed to consider the valuations -
and assessments entered in the assessment list, and, in all
cases in which any property is for the first time assessed or
the assessment is increased, it shall also give written notice
thereof to the owner and to any lessee or occupier of the
property. '

(2) Any objection to a valuatmn or assessment shall be
made in writing to the Cantonment Authority before the date
fixed in the notice, and shall state in what respect the valua-
tion or assessment is disputed, and all objections so made
shall be recorded in a register to be kept for the purpose by
the Cantonment Awuthority.

"(3) The objections shall be inquired into and 111vest1gated
and the persons making them shall be allowed an opportunity
of being heard either in person or by authorised agenmt, by

46 , o i
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.. an Assessment‘ Commlttee appomted by the Cantonment
Authorlty ' ~ ool

© (4). The Assessment Committee shall consist. of not less
than three persons, and, where there is a Board, it shall not

be necessary to appoint to the Assessment Committee any
member thereof.

69. (I) When all objections made under section 68 have
been disposed of, and the revision of the valuation and assess-
ment has been completed, the assessment list shall be authenti-
_cated by the signature of the members of the Assessment Com-
mittee who shall, at the same time, certify that they have
considered all objections duly made and have amended the
list so far as is required by their decisions on such objections.

(2) The assessment list so authenticated shall be deposited
in the office of the Cantonment Authority, and shall there be
open, free of charge, during office hours to all owners, lessees
and occupiers of property comprised therein or the authorised
agents of such persons, and a public notice that it is so open
’ shall forthwith be published.

70. Subject to such alterations as may thereaftm be made
~ in the assessment list under the provisions of this Chapter
and to the result of any appeal made thereunder, the entries
in the assessment list atthenticated and deposited as provided
in sectlon 69 shall be -agcepted as conclusive evidence—

Authentication
of assessment
lst.

Evidéntial
value of
assessment fjst.

(i) for the purpose of assessing any tax imposed under

this Aet, of the annual value or other valuation

of -all buildings and lands to which such entries

respectively refer, and .

(%) for the purposes of any tax imposed on buildings or
lands, of the amount of each such tax leviable
thereon during. the year to which such list relates.

71. (1) The Cantonment Alfthority may, at any time,
amend the assessment list by inserting the name of any person
whose name ought to have been or ought to be inserted, or by
inserting any property which ought to have been or ought to
be inserted, or by altering the assessment on any- property
which has been erroneously valued or assessed through fraud,
accident or mistake, whether on the part of the Canfonment
Authority or of the Assessment Commlttee or of the assessee,
or, in the case of a tax payable by an occupler by a change

, ; 47
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"in the tenancy, after glvmg notice to any person affected by
- the amendment of & tithe, not leés thun one month” from the
date of service, at which the amendment is to be made:

Provided that no person shall by reason of any such amend-
ment become liable to pay any tax or increase of tax in respect
of any period .prior to the commencement of the financial
year.in which the amendment is made.

(8) Any person interested in any such amendment may
tender an objection to the Cantonment Authority in writing
before the time fixed in .the notice,r and shall be allowed an
opportunity of being heard in support of the same in person
or by authorised agent.

Preparation of . R
negvpasmsmant 72, The Cantonment Authority shall prepare a new assess-

Tt ment list at least once in every three years, and for this pur-

pose the provisions of sections 66 to 71 shall apply in like
manner as they apply for the purpose of the preparation of
an assessment list for the first time.

ki 73. (I) Whenever the title of any person primarily liable -

for the payment of a tax on the annual value of any building
or land to or over such building or land is transferred, the
person whose title is transferred and the person to Whom the
same is transferred shall, within three months after the

- execution of the instrument of transfer or after its registra-
tion, if it is registered, or after the transfer is effected, if no
instrument is executed, give notice of such transfer to the
, Executive Officer.

"(2) In the event of the death of any person primarily
-liable as aforesaid, the person on whom the title of the de-
ceased devolves shall give notice of such devolution to the
- Executive Officer within s1x months from the death of the
deceased. :

(3) The notice to be given under this section shall be in_

" such form as the Executive Officer may. direct, and the trans-
feree or other person on whom the title devolves shall, if so
required, be bound to produce before the Executive Officer any

" documents evidencing the transfer or devolution. '

|
|
l
!

4) Evely person who makes a iransfer as aforesaid with-
out giving such notice to the Executive Officer shall continue
liable for the payment of all taxes assessed on the property
transferred until he gives notice or until the transfer has heen

recorded in the registers of the Cantonment A_uthouty{, but
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nothlng in this sectlon shall be held to affect the hablhty of -
the transferee for the payment of the said tax.

74 (1)-If-any building-is erected-or re- -evected-withn tha Neticee!

erection of |

‘meaning of section 179, the owner shall give notice thereof to P™4"&«
* the Executive Oﬁ'icer within thirty Hays from  the date of _
. its completlon oy occupation, whichever is earlier.

(2) Any person: failing to give the notice required by sub-
section (I) shall be punishable’ with fine which may extend
to fifty rupees or ten times the amount of the tax payable on
the said building, as erected or re-erected, as the case may

be, in respect of a period of three months, whichever is
. greater,

Remission and Refund. -

75. If any building is wholly or partly demolished of B:%mtgfitggli:m .
destroyed or otherwise deprived of value, the Cantonment ings.

Authority may, on the application of the owner, remit or
refund such portion of the tax payable thereon as it thinks fit.

76. In a cantonment other than a hill cantonment, when Remission of
B aX.
‘any building or lafid has remained vacant and unproductlve
“of rent for ninety or more consecutive days during any ‘year,
" the Cantonment Authority shall remit or refund, as the case
may be, such portion of the tax payable thereon in respect of
‘that year as may be proportionate to the number of days

during which the said building or land has remained vacant ’
and unproductive of rent.

77. For the purpose of obtaining a partial remission or B re oty
refund of tax, the owner of a building composed of separate Ik sessment
~ tenements may request the Cantonment Authority, at the time °f Puilding.

~of the assessment of the building, to enter in the assessment
“list, in addition to the annual value of the whole building, a
note recording in' detail the annual value of each separate
tenement. When any tenement, the annual value of which
has been thus separately recorded, has remained vacant and -
‘unproductive of rent for ninety or more consecutive days
~during ‘any year, such portion of the tax payable in respect

" of that year on the whole building shall be remitted or
refunded as"would have been remitted or refunded if the tene-
ment had been separately assessed : -

Provided that no such- remission shall be made unless
notice in writing of the circumstances in which it is claimed
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has been given to'the Cantonment Authority, and no remis-
" sion or refund shall take effect in respect of any period com-
j'_',menomg morc thou ﬁftcon d
' notice.

78. (1) For the purposes of sections 76 and 77 no bulldlng,
* tenement or Tand shall be deemed vacant if maintained as a
pleasure resort or town or country house; or be deemed un-
productive of rent if let to a tenant who has a continuing
right of ocoupation thereof whether he is in actual occupa-
tion or not.

" (2) The burden of proving all facts entitling any person
to claim relief under section 75, or section 76, or section 77,

shall be upon him,

79. (1) The owner of any building, tenement or land in
respect of which a remission or refund of tax has been given
under section 76 or section 77 shall give notice of the re-
occupation of such building or land within fifteen days of
such re-occupation, ' :

(2) Any owner failing to give the notice required by sub-
section (7) shall be punishable with fine/which shall not be
~ less than twice the amount of the tax payable on such build-
ing, tenement or land in respect of the period during which
it has been re-occupied and which may extend to. fifty rupees,
or to ten times the amount of the said tax, whichever sum is
greater,

Charge on Immoveable Property.

80. A tax assessed on the annual value of any building or
land shall, subject to the prior payment of the land-revenus,
if any, due to the Government thereon, he a first charge -
upon the building or land.

Octroi, Terminal Taz and Toll.

81. Every person bringing or receiving any goods, vehi-
cles or animals within the limits of any cantonment in which
octroi or terminal tax or toll is leviable, shall, when so required
by an officer dyly authorised by the Cantonment Authority
in this behalf, so far as may be necessary for asceltalmng the
amount of tax chargeable—

a) permit that officer to inspect, examine or weigh such
P P g
goods, vehicles or animals; and-

60 -

before the dehvely of such.
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o (b) communlcate to that. officer any 1nformat10n a,nd
exhibit to him any bill, invoice or document of a

~ like nature, which such person may possess’ rela,tmg ‘

to such goods, vehicles or a,nlmals

2. (I) Any person who takes or attempts to take past’

. any octr01 station or any other place appointed within a can-

tonment for. the collection of octroi, terminal tax or toll any
goods, vehicles or animals, on account of which octroi, ter-
‘minal tax or toll is leviable and thereby evades, or attempts
to evade, the payment of such octroi, terminal tax or toll,

Evasion.of . -
octroi or
terminal tax.

and any person who abets any such evasion or attempt at

evasion, shall be punishable with fine which may extend
either to ten times the value of such octroi, terminal tax or
toll, or to fifty rupees, whichever is greater, and which shall
not be less than twice the value of such octroi, terminal tax
or toll, as the case may be.

(%) In case of non-payment of any octroi or terminal tax
or toll on demand, the officer empowered to collect the same

. may seize any goods, vehicles or animals on which the octroi
1y & s s

terminal tax or toll is chargeable or any.part or number
thereof which is of sufficient value to satisfy the demand.

- (3) The Cantonment Authority, after the lapse of five days
from the seizure, and after the issue of a notice in writing to
the person in whose possessmn the goods, vehicles or animals
were at the time of seizure, fixing the time and place of sale,
may cause the property so seized, or so much thereof as may

* be necessary, to be sold by auction to satisfy the demand and

any expenses occasioned by the seizure, custody and sale
thereof, unless the demand and expenses are “in the meant1me
paid:

Provided that the Executive Oﬁ’cer may, in-any case,

‘order that any article of a perishable nature which cannot be

kept for five days without serious risk of damage, or which

cannot be kept save at a cost which, together with the amount

of octroi, terminal tax or toll, is likely to exceed its value,
shall be sold after the lapse of such shorter time as he imay,

- having regard to the nature of the article, think proper.

(4) Tf, at any time before the sale has begun, the person
whose property has been seized tenders to the Executive Officer
the smount of all expenses incurred -and of the octroi, ter-

minal tax’or toll, the Executlve Officer shall release the.

proper ty seized, . ‘
B . R ‘ a1
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() T "‘he surplus, if any, of the sale-proceeds shall be cre-
dited to the cantoriment fund, and shall, on apphcatlon made
to the Cantonment AuthOrlty within one year after the sale, -
,prope‘fty was
at the time of seizure, and, if no such application is made,
shall be the property of the Cantonment Authority.

‘88, It shall be lawful for the Cantonment Authorlty, with .
the previous sanction of the Officer Commanding the/ District,.
. to lease the collection of any octr01, terminal tax or toll f01
any period not exceeding one year; and the lessee and all
persons . employed by him in the management and collection
of the octroi, terminal tax or toll shall, in respect thereof,—

(a) be bound by any orders made by -the Cantonment
Authority for their guidance; :

(b) have such powers exerciseable by officers or servants'
of the Cantonment Authority under this Act as
“the Cantonment Authority may confer upon them,
and :

(¢) be entitled to the same remedies and be subject to
the same responsibilities as if they were employed
by the Cantonment Authority for the management
and collection of the octroi, terminal tax or toll,
as the case may be : v

Provided 1hat no article dlstramed may be sold except |
under the orders of the. Cantonment Authority.

Appeals.

84 (I) An appeal against the ‘assessment or levy of, or
against the refusal to refund, any fax under = thi§
Act shall lie to the District Magistrate or to such other officer

as may be empowered by the Local Government in this behalf :

Provided that, where there is a Board and the person to
whom the appeal would ordinarily lie is, or was when the tax
" was imposed, a member of the Board, the appeal shall lie to -
the Commissioner of the Division, or, in ‘a province where
there are no Commissioners, to the District Judge.

(2) If, on the hearing of an appeal under this section, any
question as to the liability to, or the principle of assessment
of, a tax arises on which the officer hearing the appeal enter-
tains reasonable doubt, he may, either of his own motion or

5%
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on: the appheatlon of the appellant dlaw up a statement of

the facts of the case and the point on which doubt is enter-
tained; and refer the statement with his own opinion on the
point for the decision of the High Court.

(8) On a reference bemg made under sub-section (2), the -

subsequent proceedings in the case shall be, as nearly as may
be, in conformity with the rules relating to references to the
High Court contained in Order XTVI of the First Schedule
to the Code of Civil Procedure, 1908.

86. In every appeal the costs shall be in the discretion of
the officer hearing the appeal. e

86. If the Cantonment Authority fails to pay any costs

‘awarded to an appellant within ten days after the date of

the order for payment thereof, the officer awarding the costs

may order the person having the custody of the balance of '

the cantonment fund to pay the amount.

87. No appeal shall be heard or determined under thls

Chapter unless— _

(a) the appeal is, in the case of a tax assessed on the
annual value of buildings or lands or both, brought
within thirty days next after the date of the
authentication of the assessment list under sec-
‘tion 69 (exclusive of the time requisite for obtain-

Costs of appesl,

Recovery of
costs from
Cantonment
Authority.

Conditions of
right to appeal .

ing a copy of the relevant entries therein), or, as -
the case may be, within thirty days of the date

on which an amendment is finally made under
section 71, and, in the-case of any other taxy within
thirty days next after the date of the receipt of

~ the nofice of assessment or of alteration of assess-
ment or, if no notice has been given, within thirty
days next after the date of the presentation of the
first bill in respect thereof:

Provided “that an appeal. may be admitted after the ex-
piration of the period prescribed therefor by this
section if the appellant satisfies the Court before
whom the appeal is preferred that he had sufficient
cause for not preferring it within that period; -

(b) the amount, if any, in dispute in the appeal has been
deposited by the appellant in the office of the
Cantonment Authority.

x ‘ 53
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88. Tho order of an appellateauthorlty “onfiriing; set-:
‘ting aside or modifying an order in respect of any valuation

or assesément or liability to- assessment or taxation shall be
final :

Provided that 11: shall be lawful for the appellate authorlty, ,

upon applloatlon or on its own motion, to review any. order
passed by it in appeal if application in this behalf is made
within three months from the date of the original order.

Payment and Recovery of Tawes.

89. Save as otherwise expressly provided under this Act,

any tax imposed under the provisions of this Act shall be

payable on such dates and in such irstalments, if any, as the
Cantonment Authority may, by public notice, direct.

" 90. (I) When any tax has become due, the Executive
Officer shall cause to be presented to the person’ liable for the
payment thereof a bill for the amount due. '

(2) Every such bill shall specify the particulars of the

§

.vtax and the period for which the charge is made.

™ 91, (I) I the amount of the tax for which any bill has
been presented is not paid to the Cantonment Authority with-
in thirty. days fromd the presentation thereof, the Executive
Officer may cause to be served upon the person liable for the
payment of the same a notice of demand in the form set forth
in Schedule I. '

: (2) For every notice of demand which the Executive Offi-
cer causes to be served on any person under this section, a fee
of such amount, not exceeding one rupee, as shall in each

case be fixed by the Executive Officer, shall be payable by the .

said person and shall be included in the costs of recovery.

92. (I) If the person liable for the payment of any tax
does not, within thirty days from the service of the notice of
demand, pay the amount due, or show sufficient cause for
non-payment of the same to the satisfaction of the Fxecutive
Officer, such sum, with all costs-of recovery, may be recovered
under & warrant, issued in the form set forth in Schedule II,
by distress and sale of {he moveable property of the defaulter :

Provided that the Executive Officer shall not recover any

sum, the liability for which has been 1em1tted oh appeal under

this Chapter.
b4
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(2) Lvery warrant issued under thls section shall be signed
S ‘:-by #hoillxecutive Officer: - - - -

98. (1) Lt shall he lawful for fmy  servant of the (;anton- Distress. -
ment Authority to whom a warrant issued under section 92
is-addressed to distrain, wherever it may be found, any move-
able property of the person therein named as defaulter, subject’

. to the followmg conditions, exceptlons and exemptmns, Py
" namely:— ¢

(@) the following property shall not be digtrained:—

(3) the necessary wearing apparel and bedding of 3
the defaulter, his wife and children, ‘

(#7) tools of artisans,
" (411) books of account, or
(v} when the defaulter is an dggriculturist, his im-
plements of husbandry, seed-grain, and such ~
cattle as may be necessary to enable the de-
faulter to earn his livelihood;

. (b) the distress shall not-be excessive, that is to say, the
property distrained shall be as nearly as possible
equal in value to the amount recoverable under
the warrant, and if any property has been dis-
trained which, in the opinion of the Executive
Officer, should not have been distrained, it shall

forthwith be returfied.

(2) The person charged with the execution of a warrant
of distress shall forthwith make an inventory of the property
which he seizes under such warrant, and shall, at the same
time, give a written notice in the form .set forth in Schedule
IIT to the person in possession thereof at the time of seizure
that the said property will be sold as therein mentioned-.

94, (1) When the propelty seized is subject to speedy Disposal of
and natural decay, or when the expense of keeping it in cus- ‘}}jﬁ;ﬁ;ﬁ;d
- tody is, when added to the amount to be recovered, likely to
exceed its value, the Tixecutive Officer shall give notice to the
- person in whose possession the property was at the time of
seizure that it will be sold at once, and shall sell it accordingly
*by public auction unless the amount mentloned in the warrant
1:3 forthwith paid.

. (2) Tf the warrant s tiot in the meantime suspended by the
Exzecutive Officer, or discharged, the property seized shall,

. Bb




Recovery from
a person about
to leave can-
tonment

-
Power to

institute suit
for recovery. -

G i 3 TS

~Power o pro-
- hibit or exempt
. from taxation.

.r‘

Cantowmvents. o [1924.

after the expiry of the per 10d named in the notice served under

sub-section (2) of section 93, be. sold by publ;u, auctmn byv- ‘

" order ol lhe Txecutive Oﬂicei'

(3) The surplus of the sale- -proceeds, if any; shall forth— '

with be credited to the cantonment fund, and notice of such

credit shall be given at the same time to the person from whose
possession the property wag taken, and, if the same is claimed - -~

by written application to the Cantonment Authority within

one year from the date of the notice, a refund thereof shall
be made to such person. Any surplus not claimed within one
year as aforesald shall be the property of the Cantonment

~Authority.

"(4) For evei’y. distraint made under this Chapter a fee of
such amount, not exceeding one ripee, as shall in each case
be fixed by the Executive Officer shall be charged, snd the
said fee shall be included in the costs of recovery. -

95. (1) If the Executive Officer has reason to believe that

~any person from whom any sum is due on account of any tax’

is about to remove from the cantonment; he may direct the
immediate payment by such person of the sum so due or about
to become due, and cause a bill for the same to be served on
such person. .

(&) If, on the service of such bill, such person does not
{01Lhw1th pay the sum so due or about to become due, the
amount shall be levigble by distress and sale in the manner

hereinbefore provided in this Chapter, except that it shall -

nct be mecessary to serve upon the defaulter any notice of

demand and the warrant for distress and sale may be issued

and executed without any delay.

'96. Instead of proceeding agamst a defaulter by distress
and sale as hereinbefore provided in this Chapter, ox after
a defaulter has been so proceeded against unsuccessfully or
with only partial success, any sum due or the balance of any
sum due, as the case may be, from such defaulter on account
of a tax may be recovered from him by a sult in-any Court of

competont Junsdlctlon

Special Promsions relating to Tazation.

97. Evéry Cantonment Authority shall be deemed to be a
Municipal Committee for the purposes of the Munmlpal Taxa-
“tion Act 1881.

XTI of 1881,
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98 A Cantonment- Authomty ;may ‘make specml pr 0\’181011 gg‘l‘(’gfsgcm

ot the  cleansing of any factory, hotel, club or group of D ey i -
buildirigs or lands used for any one purpose and under one certaln cascs.
management, and may fix a special rate and the dates and '
other conditions for penodloal ‘payment thereof, which shall

~ be determined by a written agreement with the person liable
for the payment of the conservancy or scavenging tax in res-

pect of such factory, hotel club or group of buildings or
lands

: Prov1ded that, in fixing the amount, proper regard shall
be had to the probable cost to the Cantonment Authority of
the services to be rende1ed

99, (Z) When, in pursuance of section 98, a Cantonment Bxemption in
the case of
- Authority has fixed a special rate for the cleansmg of any buildings.
factory, hotel, club or group of buildings or lands, such pre-
mises shall be exempted from the payment of any conservancy
or scavenging tax imposed in the cantonment.

(¢) The following buildings end lands~shall be exempt
from. any tax on property, namely:—

(a) places set apart for public worship and elther a,etually
50 used or used for mo other purpose; - :
(b) bmldmgs used for educational purposes and public
¥ libraries, play-grounds and dharmsalas which are
open to the public and from whlch no income is
derived ; N
(¢) hospitals and dispensaries Zmaintained wholly by
~ 7 charitable contributions;
(d) burning and burial grounds, not being the property .
: of Government or a Cantonment Authority, which
are controlled under the provisions of this Act;
(¢) buildings or lands. vested in a Cantonment Authorlty,
* and
(f) any buildings or lands, used or acquired for the public
service or for any public purpose, which are the

property of, or in the occupation of, the Govern- ' ‘ -
ment. )

100. A Cantonment Authority mey exempt, for a .period Exompiton ;)i
- not exceeding one year at a time from the payment of any tax RO permon
or any portion of a tax imposed under this Act, any person

- who is in ity opmwn by reason of povelty unable to pay the
sane.

‘. _ ‘. | E A 5T . R
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101 (1) A Uantonment Authori ;
1str10t allow any
person to compound for any tax. o
() Bvery sum due by reason of the compoesition of a tax
under sub-section (I} shall be recoverablé as if it were a tax.

102. A Cantonment Authorzfy may write-off any sum due

on account of any tax or of the costs of recovering any tax 11’
such sum is, in its opinion, irrecoverable.

- 108. (I) The Executive Officer may, by written notice, call
upon any inhabitant of the cantonment to furnish such infor-
mation as may be necessary for the purpose of ascertaining—

(@) whether such inhabitant is liable to pay any tax im-
‘posed under this Act;
(b) at'what amount he should be assessed; or

(c) the annual value of the building or land which he
occupies and the name and address of the owner or
lessec thereof.

(@) If ahy person, when called upon under sub-section (I)

to furnish information, neglects to furnish-it or furnishes in-

formation which is not true to the best of his knowledge o.

belief, he shall be punishable with fine which may extend to
one hundred rupees.

104. No assessment and no charge or demand on account
of any tax or fee shall be impeached or affected by veason only
of any mistake in the name of any person liable to pay such
tax or fee, or in the descmptlon of any property or thing, or

any mistake in the amount of the assessment, charge or:

demand, if the directions contained i this Act and the rules
and bye-laws made thereunder have in substance and effect

been complied with; but any person who sustains any special -

damage by reason of any such mistake shall be entitled to
recover compensation for the same by suit in a Court of
competent jurisdiction. :

105. No distress levied under this Chapter shall be deemed
unlawful, nor shall any person making the same be deemed
a trespasser, on account only of any defect of form in the
notice of demand, warrant ‘of distress or other proceeding
relating thereto; nor shall any such person be deemed a tres-
passer ab imitio on account of any irregularity afterwards

" b8 ‘ o R 7/ ' '
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- commifted: by him ;butsany person who ‘sustains any spoeial =
damage by reason of any such irregularity: shall be entitled
to recover compensation for the same by suit in.a Coult of
competent JurlSdlCthIl B S e

CHAPTER VI.
CantowdEsT FUND AND PROPERTY.

Cantonment Fund.

106. There shall be formed for every cantonment a can-- g:rlllé;mment.
toument fund, and there shall be'placed to the credit thereof - o
the followmg sums, namely:— :

(a) the balance, if any, of the cantonment fund formed
-for the cantonment under the Cantonments Act,
1910,

~(b) all sums received by or-on behalf of the Cantonment
' Authority, and

(c) subject to any deductions made under ,scetion b4H of
the Code of Criminal Procedure, 1898, or under

any order of the Liocal Government, all fines re-
covered from persons convicted of offences com-
mitted within the cantonment—

() under this Act or any rule or bye law made
thereunder, or

(¢t) under Sectlon 34 uf the Police Act, 1861, or
under “4ny correspondmg enactment for .the
time being in force, or 8

(7%d) under Chapter XITI or Chapter XIV of the

Indian Penal Code, or L
~ (iv) under section 1566 of the Army Act, or e

(v) under the prov181ons of any enactment wherein

‘or whereunder provision is made for a fine

being credited to the cantonment fund, or »

. (vi) under any othef enactment for the time being
in force in respect of which the Governor
General in Council may; by general or special
order, direct that fines realised thereunder shall
be credited to tke cantonment fund.
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10'7 (7)"Where i or hars camtonment thoroisa Governs .

ment treasury or sub-freasury, or a branch of the Imporial

Bank of India, the cantonment fund shall be kept in such -

treasury, sub-treasury or bank, as the case may.be. ™

- () Where there is no such treasury, sub-treasury or beank,
the canfonment fund may be deposited with any bank to

which the Government treasury business has been entrusted, '

and, in the absence of such a bank, with any banker or person
acting as a banker who has given such security for the safe
custody of the fund and the payment on demand of the {unds

~ 50 deposited as the Local Gtovernuient may in oach case direct. .

(3) Notwithstanding anything contained in sub-section
(I) or sub-section (), a Cantonment Authority may, with the

" previous sanction of the Local Government, place in fixed de-

posit with the Imperial Bank of India any surplus funds in its
hands which may not be required for immediate use, or may.
irvest the same in securities of the Goovernment of Indn or
a Local Government or in such other securities as the Local
Government may approve in this behalf, and may vary such
investments for others of a like nature, and may dispose of

‘such securities as may’ be necessary.

_(4) The income resulting from any fized deposit or from
any such security as is referred to in sub-section (3) or from
the proceeds of the sale of any such security shall be credited
to the cantonment fund.

Property. .

108. Subject to any special reservaffion made by the Gover-
nor General in Council or the Local Government, all property
of the nature hereinafter in this section specified which has

been acquired or provided or.is maintained by a Cantonment

Authority shall vest in and belong to that Cantonment
Authority, and shall be under its direction, management and
control, that is to say,—

(a) all markets, slaughter-houses, manure and nightsoil
depéts, and buildings of every description;

(b) all water-works for the supply, storage or distribation
of~water for public purposes and all bridges, Luild-
ings, engines, materials, and things connected

“therewith or appertaining thereto;
- 60
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(o) all sewers; dral‘nr mﬂverts an'd* Wa*terhourseq—*anﬂ Al e

works, materials and things appertammg thereto;

(@) all dust, dirt, dung, ashes, refuse, animal matter,
filth and- rubblsh of every kind, and dead bodies
of animals collected by the Cantonment Aathor-
. ity from the streets, houses, pr1v1es sewers, cess-
pools or elsewhere, or deposited in places appointed

by the Cantonment Authority for such purpose;

‘(e) all lamps and lamp-posts and apparatus connected
therewith or appertaining thereto;

(f) all land or other property transferred to the Canton-

ment Authority by His Majesty, or by gift, pur-

chase or otherwise for local public purposes; and -
(9) all streets and the pavements, stones and other mate-
rials thereof, and also all trees, erections; mate-

rials, implements, and things ex1st1ng on or apper-
taining to streets.

109 The cantonment fund and all property vested in a

" Cantonment Authority shall be applied for the purposes,

“whether express or implied, for which, by or under this Act
or any other law for the time being in force, powers are con-
ferred or duties or obligations are imposed upon the Canton-

Provided that the Cantonment Authority shall not incur

© . any expenditure for acquiring or renting land beyond the limits.

of the captonment or for constructing any Work beyond such

(@) with the sanction of the Local Government, and

(b) on such terms and conditions as the Local Go vern-
- ment may 1mpose

Pfovided, further, that priority shall be given in the order

“hereinafter set forth to the following liabilities and obliga-
. tions of a Cantonment Authority, that is'to say,—

(a) to the liabilities and obligations arising from a irust

-‘Application of
cantonment
fund and pro-
perty.

legally imposed upon or accepted by the Canton- .

-ment Authority;

() to the repayment of, and the payment of interest on,
any loan incurred under the p10v1Q1ons of the Local
Authorities Loans Act, 1914

o S 61

- ment Authority:
limits except—
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e

= - (o) to the payment of -establishment-charges; )

” (d) to the payment of such expenses on account of pauper
lunatics sent from the cantonment to public luna-
‘tic asylums and mental hospitals as fhe Local
‘Government directs the Cantonment Authority to.
pay; and

(e ) to the payment of any snm the payment of which is

expressly required by the provisions of this Act or
. ' any rule or bye -law made thereunder.

: - Acquisition of 110. When thete is any hindrance to the permanevlt or tem-
“property. porary acquisition upon payment of any land required Ly a’
o, Canfonment Authority for the purposes of this Act, the Local

Government \may, at the request of the Cantonment Author-
ity, proceed to acquire it under the provisions of the Land
py Acquisition Act, 1894, and, on payment by the Cantonment 1ot 1894
Authority of .the compensation awarded under that Act and «
of the charges incurred by the Grovernment in connection with
the proceedings, the land shall vest in the Cantonment Author-
o ity .
: Power to meke 111. The Governor General iv- Council may make rules

rules regarding

?ﬁﬁ(tf:ﬁl&ent consistent with this Act to provide for all or any of Lhe

-property.  -following matters, namely:—

(a) the conditions on which property may be acquirel by ]
‘Cantonment Authorities or on which property |
“vested in a Cantonment Authority may be trans- ]
ferred by sale, mortgage lease, exchange or othel - ]
wise; and

(b) any other matter relating to the cantonment fund or-
cantonment property in respect of which no provi- =
sion or insufficient provision is made by or uider
this Act, and provision is, in the opinion of the
Governor General in Council, necessary.

v

CHAPTER VII.

v ConrTrRACTS.
. ‘ Contracts by - 112, Subjeot to the provisions of this Chapter, évery Can-
- excouted. *  tonment Authority shall be. competent to enter into and
: perform any contract necessary for the purposes of this Act.
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118. (1) Every Pontract-— ot L Banetion,
(a) for whlch budget provision does not exist, or

(b) which involves & value or amount’ exceedlng- one
* ‘hundred rupees,

shall require the sanction of the (‘antonment Authorlty

(2) Every contract other than a contract such as is referred
to in sub- sectlon () shall be sanctioned by the Cantonment

+ . Authority or by the Executive Officer on behalf of the Canton-

ment Authority.

. 114. (I) Every contract made by or on behalf of a Can- costuastn -
tonment Authorlty, the value or amount of which exceeds fifty '
rupees, shall be in writing, and every such contract shall,
where there is~a Board, be signed by two members, of whom
~ the President or the Vlce President shall be one, and be )
countersigned by the Executive Officer and be sealed with the \
common seal of the Board, or, where there is no Board, be
gigned by the Commanding Officer of the cantonment cmd be
sealed with the official seal of the Cantonmept Authority :

Provided that, where there is a Board, the Executive Officer
- may in a case of urgency, with the previous sanction of the

President of the Board,. execute on behalf of the Board any

contract the value or amount of which does not exceed two -

. l1undred rupees.
(2) Where an Executive Officer executes a contract on

beha,lf of a Board under sub-section (7), he shall submit a re-

port of his action and of the reasons therefor to the Board at
" its next meeting.

115. If any econtract is executed by or on behalf of a Sﬁ‘gﬁé""?ﬁy
Cantonment Authority otherwise than in conformity with the i smameon
provisions of this Chapter, it shall not be binding on the Can- oty
- tonment Authority. :

CHAPTER VIII. -

DUTIES AND DISCRFII‘IONARY FUNCTION% oF CANTONMENT
AUTHORIT[DS .

118. It shall be the duty of every Cantonment Authority, Bt of

Carfonment
so far as the funds at its disposal permit, to make reasonable Autrert-

provision within the cantonment for— o
(a) lighting streets and other pubh_cb places;
O
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e (b)A—watermg streets and- othet"pu’ol”ﬂ*‘ plavery =TT

- }c) cleansmg streets, publlc places and drains, abating . -
nuisances and removing. n.oxmus vegetation ;
(d) regulating offensive, danﬂerous or obnoxious {rades,
callings and practices; '

(€) removing, on the ground cf public safety, health or
convenience, undesirable obstructions and’ projec-
L : tions in streets and other public places;

h securing or removing dangerous buildings and places;

(9) acquiring, mamtamlng, changing and regulating
places for the disposal of the dead;

(h)~constructing, altering and malntamlng streets, cul-
verts, markets, slaughter-houses, latrines, privies,
urinals, drains, drainage works and sewcrage
works; : ‘

(%) planting and maintaining trees on roadsides and
other public places; .

-~ (9) prov1d1ng or arranging for a suﬁiclent supply of pure
' ~and wholesome water, where such supply does not
exist, guarding from pollution water used for

human consumption, and preventing polluted water
from being so used;

(k) registering births and deaths;

(1) establishing and mamtamlng a system of public vacei-
nation; B

(m) establishing and maintaining -or supporting - pablic l

- ’ - hospitals and dispensariés, and pr0v1d1ng public i
o - medical relief; ' ' :

e - i memmeim e

(n) establishing and maintaiﬁ‘ing primary schools;

) (o) rendering assistance in extinguishing fires, and pro-

N  tecting life and property when fires occur; .

A " (p) maintaining and developing the value of property
‘vested in,»or entrusted to the management of, the
Cantonment Authority; and

(¢) fulfilling any other obhgatlon imposed upon it by or -

under this Act or any other law for the tlme bemg .
in force, . z
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117. A Cantonment Authorlty may, within the canton-

ment; make provision for—

(@) laying out in arcas, whether pfeviously built upon or

- not, new streets, and acquiring land for that pur-

pose and for the construction of buildings, and
compounds of bulldlngs, to abut on such streets;

(b) constructing, establishing or maintaining public
parks, gardens, offices, dairies, bathing or wgshing
places, drinking fountains, tanks, wells and other
works of public utility;

- -

(c) reclaiming unhealthy localities;

(d).furtHering educational objects by measures scther
than the establishment and maintenanceof pri-
mary schools;

- (e) taking a census and grantlng rewards for informa-
' tion which may tend o secure the correct registra-
_ tion of vital statisties;
(f) making a survey; B
(9) giving relief on the occurrence of local epidemics by
- the establishment or maintenance of relief works or
0fhe1w1se,

(h) seourlng or assisting to secure sultable places for the
carrying on of any offensive, dangerous or obnoxi-
ous trade, calling or occupation;

(7) establishing and maintaining a farm or other place
' for the disposal of sewage;

§) constructing, subsidising or guaranteeing tramways

J g g g 8 y
or other means of locomotion, and electric lighting
or electric power works;

(k) adopting any measure, other than a measure specified

in section 116 or in the foregoing provisions of this

* section, likely to promote the safety, health or con-
venience of the inhabitants of the cantonment; or

(1) the domg of anything on which expenditure is declared

DlS cretionary

unctions of -

Cantonmenb
Authonty

by the T.ocal Government, or by the Cantonment

Authority, with the sanction of the Local Govern-
‘ment, to be an appropriate charge on the canton-
ment fund,
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CHAPTER IX.

PUBLIC SAFETY AND SUPPRESSION oF NUISANCES.

Pc.‘ualt,y for 118 (Z )

causing
nuisances.

General Nuisances.

Whoever—

(@) in any street or other pubhc place within a canton-

-ment,—

(¢) is drunk and disorderly or d1unk and 1ncapable

(ii

(eie

()

)

)

of taking care of himself; ar

uses any threatening, abusive or insulting words,
‘or behaves in a threatening or insulting
manner with intent to provoke a breach of the
peace, or whereby a breach of the peace is
likely to be occasioned- or

eases himiself, or wilfully or. mdecently exposes

his person; or

-loiters, or begs importunately, for alms; or

exposes or exhibits, with the object of exciting
charity, any deformity or disease or any
- offensive sore or wound; or -

carries meat exposed to public view; or

is found gaming; or

A

pickets animals, or collects carts; or

being engaged in the removal of night-soil or
other offensive matter or rubbish, wilfully or
negligently permits any portion thereof to spill
or fall, or neglects to sweep away or otherwise
effectually to remove any portion thereof which
may spill or fall in such street or place; or

without proper authority affixes upon any build-
ing, monument, post, wall, fence, tree or other
thing, any bill, notice or other-document; or

(27) without proper authority defaces or writes upon

G6

or otherwise marks any building, monument,
~post, wall, fence, tree or other thing; or

- Cantonments.. ... [1994 . . .
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(#17) without proper authorlty removes, destroys, , ;
defaces or otherwise obliterates any notice or \
other document put up or exhibited under this |
Act; or i N

~(@i7) Wlthout proper a,uthorlty displaces, damages, or
makes any alteration in, or otherwise interferes
‘with, the pavement, gutter, stormwater-drain,
flags or other materials of any such street,

or any lamp, bracket, direction-post, hydrant

S ' or Water~pipe maintained by the Cantonment

" k ' Authority in any such street or public plaoe,

L. or extinguishes a public light; or-

(#2v) carries any corpse not decently covered or with-
out taking due precauntions to prevent risk of
‘ - _ infection or injury to the public health or
: ) annoyance to- passers by or to persons dwelling

: o in the neighbourhood; or
(a/u) carries night-soil or other offensive matter or
rubbish at any hour prohibited by the Canton-
SRR ment Authority -by public notice, or in any
‘pattern of cart or receptacle which has not been
approved for the purpose by the Cantonment
Authority, or fails to close such cart or re-

ceptacle when in use; or

(b) carries night-soil or other offensive matter or rubbish
along any route in contravention of any prohibition
made in this behalf by the Cantonment Authority
by public notice; or

-(¢) deposits, or causes or permits to be dep031ted earth
or materials of any description, or any offensive
matter or rubbish, in any place not intended for:
the purpose in any street ogother public place or
‘waste or unoccupied land under the management
of the Cantonment Authority; or

(d) havmg charge of a corpse fails to bury, burn or other-
wise lawfully dlspose of the same w1th1n twenty-
four hours affer death; or -

(¢) makes any grave or buries or burns any corpse in any
place not set apart for such purpose; or

“ (f) keeps or uses, or knowingly permlts to-be kept or used,
any place ag a common gaming house, or assists
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in conducting the business of any common gaming

"~ -house; or

(9) at any time or place at which the same has been
' prohibited by the Cantonment Authority by public
or special notice, beats a drum or tom-tom? or blows

a horn or trumpet, or beats any utensil, or sounds
any brags or other instrument, or plays any music;

or :

(k) disturbs the public peace or order by singing, scream-
ing or shouting; or '

(4) lets loose any animal so as to cause, or megligently
allows any animal to cause, injury, danger, alarm
or annoyance to any person; or

(j) being the occupier of any building or land in or upon
: which an animal dies, neglects within three hours
_of the death of the animal, or, if the death occurs

at night, within three hours after sunrise, either—

(7) to report the occurrence to the Exeeutive Officer

_or to an officer, if any, appointed by him in

this behalf with a view to securing the removal

and disposal of the carcase by the public con-
servancy establishment, or '

() to remove and dispose of the carcase in accord-
ance with any general directions given by the
Cantonment Authority by public notice or any
special directions given by the Executive Officer
on receipt of such report as aforesaid; or’

(k) save with the written permission of the Cantonment
Authority and in such manner as it may authorise,

‘stores or uses night-soil, manure, rubbish or any

~ other substance emitting an offensive smell; or
(1) uses or permits to be used as a latrine any place not
' intended for that purpose; -
“shall be punishable with fine which may extend to fifty rupees.

(2) Whoever does not take reasonable means to prevent any
child under the. age of twelve years being in his charge from
easing himself in any street or other public place within the

cantonment shall he punishable with fine which may cxtend $o

twenty-five rupees, s
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(3) The owner or keeper of any ‘animal found picketed ot
straying without a keeper in a street or other public place ina =~
cantonment shall be punlshable with fine which may extend

* to twenty rupees.

(4) Any animal found plcketed as aforesaid ‘may be re-
moved by any officer 0T servant of the Cantonment Authority

or by any police ofﬁcer to a pound as if the animal had been
found straying.

Dogs _ :
119. (1) -A Cantonment Authority may make bye-laws to Registration

and control of

provide for the registration of all dogs kept W1th1n the canton- dogs.
ment P

(2) Such bye-laws shall——

(a) reqiiire the registration, by the Ofﬁcer Commandmg .
each military unit, of all dogs kept in the lines
occupied by that unit;

(b) require that every registered dog shall wear a collar
to -which shall be attached a metal token to be
issued by the regiatlation authority, and fix the
fee payable for the issue thereof;

(¢) require that any dog which has not been reglstered
or which is not wearing such token shall, if found
in any public place, be detained at a place set

~ apart for the purpose; and '

(d) fix the fee which shall be charged for such detention -
and provide that any such dog shall be liable to
be destroyed or otherwise disposed of unmless it is

claimed and the fee in respect thereof is paid
within one week;

and may provide for such other matters as the Cantonment
Authority thinks fit.

- (8) A Cantonment Authorlty may—

" (a) cause to be destroyed, or to be confined for such period
as that Authority may direct, any dog or other
animal which is, or is reasonably suspected to be,
suffering from rabies, or which has been bitten
by any dog or other anlmal suffering or suspected
o be suffering from rabies;
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(b) by pubhc notice direct that, after such date as may

- be specified in the notice, dogs which are without

collars or without marks distinguishing them as

private property and are found straying on the

streets or beyond the enclosures of the houses of

their owners, if any, may be destroyed and- cause
them to be destl oyed accor dmgly

" (4) No damages shall be payable in respect of any dog or
other animal dest1oyed or otherwise disposed of unde1 thls.
section.

¥) Whoever, being the owner or person in charge of any

_ dog, neglects to restrain it so that it shall not be at Jarge in
any street without being muzzled and without being secured
by a chain lead in any case in which—

(a) he knows that the dog is likely to annoy or intimidate

any person, or
{8) the Cantonment Authontv has, by public notice during

- the prevalence of rables dlrected that dogs shall

not be at large without muzzles and chain leads,

~ ghall be pumshable with fine which may exterd to one hundred
rupees.

(6) Whoever in a cantonment—

(a) allows any ferocious dog which belongs to him or is
in his charge to be at large without being muzzled,
or ’ '

(b) sets on or urges any dog or other animal to attack,
worry or intimidate any person, or

~ (¢) knowing or having reason to believe that any dog or
animal belonging to him or in his charge has been

" bitten by an animal suffering or reasonably sus-
pected to be suffering from rabies, neglects to give
immediate information of the fact to the Executive

" Officer or gives information which is false,

shall be punishable with fine which may extend to two hundi:ed

rupees:
’ Traffic. -
Raulo of the 120. Whoever in drlvmg, leading or propelling a vehicle
A . along a street fails, except in a case of actual necess1ty, -

(@) to keep to the left when passing a vehicle coming |

from the opposite direction, or
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- (b) to keep to the right when passmg a vehlcle going m'

the same direction as himself, .
shall be punishable with fine which may extend to fifty rupees.

Prevention of Fire, etc.

- 121. (7). A Cantonment Authority may, by public notice,
. direct that within such limits in the cantonment as may be
specified in the notice, the roofs and external walls of huts
or other buildings shall not, without the permission in writing
of the Cantoniment Authority, be made or renewed of grass,

. mats, leaves or other.inflammable materials, and may, by

notice in writing, require any person who has disobeyed any
such direction as aforesaid to remove or altel the roofs or walls
so made or renewed.

(2) A Cantonment Authorlty may, by notice in writing,
require the owner of any building in, the cantonment which
has an external roof or wall made of any such material as
aforesaid to remove such roof or wall within such time as may
be specified in the notice, notwithstanding that a public notice

under sub-section () has not been issued or that such roof or

Use of
inflammable
materials for
building
purposes.

‘wall was made with the consent of the Cantonment Authority.

or before the issue of such public notice:

Provided that, in the case of any such roof or Wall in- ..

.existence before _the issue of such a public notice or made with
" the consent of the Cantonment Authority, that authority shall
make compensation, not exceeding the original cost of con-

structing the roof or wall, for any damage caused by the
removal, '

- 122. A Cantonment Authotity may, by public notice
prohibit in any case where such prohibition appears to it to be

necessary for the prevention of danger to life or property,

s Stacking or

collécting

irflammable -

materials.

the stacking or collecting of wood, dry grass, straw or other

inflammable materials, or the placing of mats or thatched
huts or the lighting of fires in any place in the cantonment,

or within any limits therein, which may be specified in the . -

notice.

128. No person shall set’,a naked light on or mnear any
building in any street or other public place in a cantonment
in such rhanmner as to cause danger of fire:

Provided that nothlng in this section shall be deemed to
_prohibit the use, subject to the permission in writing of the

71
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antoninent Authority, of lights for purposes of illumination

on the occasion of a festival .or public or private entertainment.
124. (I) Notwithstanding anything contained in the

“Cinematograph Act, 1918, no exhibition of pictures or other 17 of10s.

optical effects by means of a cinematograph or other like
apparatus for the purpose of which inflammable films are used,
and no public dramatic performance or pantomime, shall be

~ given in any cantonment elsewhere than in premises for which

‘a licence has been granted by the Cantonment Authority
under this section. - -

(2) If the owner of a cinematograph or other apparatus
uses the apparatus or allows it to be used, or if any person
takes any part in any public dramatic performance or panto-.
mime, in contravention of the provisions of this section, or if
the occupier of any plemises allows them to be used in contra-
vention of the provisions of this section or of any condition
of any licence granted under this section, he shall be pumshable
with fine which may extend to two hundred rupees, and, in the

~case of a coutinuing offence, with an addifional ﬁne which

may extend to fifty rupees f01 each day after the first durmg
which the offence continues. “

(3) Nothing in this section shall be deemed to prohibit the
giving of any exhibition or any dramatic pelfmmance or
pantomime in any theatre or institute which is the property
of Government where the exhibition, ‘performance or panto-
mime is held with the permlssmn and under the control of the
military authorities.

‘125. Whoever in a cantonment discharges any fire-arm
or lets off fire-works or fire-balloons, or engages in any game
in such manner as to cause or to be hkely to cause danger. to
persons passing by or dwellink or working in the neighbourhood
.or risk of injury to property shall be liable to fine which may °
extend to fifty rupees.

126. Where in a cantonment any building, or Wall or
jany thing affixed thereto, or any well, tank, reservoir, pool,

.- depression, or excavation, or any bank or tree, is, in the

opinion of the Cantonment Authority, for want of sufficient
repairs, protection or enclosure, dangerous to persons-passing
by or dwelling or working in the neighbourhood, the Canton-
ment Authonty may, by notice in writing, requne the owner

fhereof to vepair, plotect or enclose the same in such manner

72

ety e e




1924] .- : 'Uani;om\nmm, ,

as it thinks neceSsary; and, if the danger is, in the opinion '

" of . the Cantonment Authority, imminent, it shall forthwith
take such steps as it thinks necessary to avert the same. =

* 127. A Cantonment Authorit§ may, by notice in writing,
require the owner or part owner, or-person clalmlng to be the
owner or part owner, of any bulldmg or land in the cantony
ment, or the lessee or the person claiming to be the lessee
of any such land, which, by reason of disuse or disputed
ownership or other cause, has remained “unoccupied
- and has become the resort of idle and disorderly
- persons or of persons who have no ostensible means of sub-

sistence or cannot g1ve a satisfactory account of themselves,
" or is used for gaming or immoral purposes, or otherwise
. occasions or is likely to occasion a nuisance, to secure and
- enclgse the same within such time as may be specified in the
“notice.

' OHAPTER X.

SANI'].‘ATTON AND THE PREVENTION AND TrEATMENT 208 DISEASE

N

Sanitary Authomtws

128. The following officers shall, for the purposes of sani-
tation, have control over, and be responsible for maintaining

Enclosure, of
waste land
used for impro-
per purposes.

Responsibility
for sanitation.

in a sanitary condition, those parts of a cantonment, Tespect--

ively, which are specified in the case of each, that is to say :—

“(a) the Commanding Officer of the cantonment—all build-
ings and lands which are occupied or used for
military. purposes;

(b) the Officer Commandlng the .air fomes in the canton--

ment—all buﬂdlngs and lands which are occupled'.

or used for amr-force purposes;

(c) the head of any civil department or railway adminis-
tration occupying as such any part of the canton-
ment—all buildings and lands in his charge as head
of that department or administration.

129, (I) The Health Officer shall exercise a ‘general
sanitary supervision over the whole cantonment, and shall
submit monthly to the Cantonment Authority a report as to

8
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the. sanltaly condition of the cantonment, together with such
recommendations in connection therewith as he thinks fit.

(2) The Assistant Health Officer shall perform such duties
in connection with the sanpjtation of the cantonment as -are,
subject to the control of the Cantonment Authority, allotted
to him by the Health Officer.

Conservancy and Sanitation.

‘ Publlc latrines, 1130. All public latrines and urinals provided or maintained
conervancy by a Cantonment Authority shall be so constructed as to
establishments, .
provide separate compartments for each sex and not to be a
nuisance, and shall be provided with all necessary conservancy
estabhshments and shall 1egu1a11y be cleansed and kept in

_ proper order.
Power of 131. (Z) On the application or with the consent of the

Cantonment

Authority to 1 11dino N ; -
Authority to occupier of any building or land, or, where the occupier of any*

pivatecon- - building or land fails to make arrangements to the satisfaction .
~ amangements.  of the Cantonment Authority for the matters referred to in
this:section, without such consent, and after giving notice in
writing to the occupier, a Cantonment Authority may under-.
take the house scavenging of any building or land in the can-
tonment for such period as it thinks fit on such terms as it may

prescribe in this behalf, - R

(2) Where the Cantonment Authority has undertaken the

- duties referred to in- this section, all matter. removed in the

performance of such duties shall be ‘the property of that
Awuthority. V

(3) For the purposes of this section, ‘‘ house scavenging ”’
means the removal of filth or rubbish or other offensive matter
from a privy, latrine, urinal, drain, cesspool, or other common.
receptacle for such matter.

(lﬁggg:g?fld - 132, (1) Every Cantonment Authority shall provide . or

rubbish, ete.  ‘gppoint, in proper and convenient situations® public recept-
acles, depdts or places for the temporary deposit or disposal
of household rubbish, offensive matter, carcases of dead animals
and sewage. ' '

(2) The Cantonment Authority may, by public notice, issue
directions as to the time at which, the manner in which, and
the conditions subject to which, any matter referred to in
sub-section (7) may be removed along a street or may be -
deposited or otherwise disposed of.

b 4 - : , S
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(3) All matter deposited in receptacles, depdts or places
provided or appointed under this section shall be the property
of the Cantonment Authority. - '

Cesspools,
188. The Executive Officer:of any cantonment m%y, by Cosspoals, v
notlce in w11t1ng, fiith, ete.
(@) require any person havmg the control whether as
* owner, lessee or occupier of any land or building
in the~ cantonment—

(¢) to close any cesspool appertaining to the land or
building which is, in the opinion of the - Ny
Executive Officer, a‘nuisance, or ‘ ‘

~ (it) to keep in a clean condition, in such manner as
‘may be prescribed by the notice, any recept-
acle for filth or sewage accumulating on the
land or in the building, or
(vit) to prevent the water of any private latrine, -~
urinal, sink or bath-room, or any other offenswe
‘matter, from soaking, draining or flowing, or
being put from the land or building upon
any street or other public place, or into any
water-course or into any drain not intended ;
for the purpose; or : v ‘ L
(w) to collect and deposit for removal by the con-
servancy _establishment of the Cantonment
Authority, within such time and in such
receptacle or place, situate at not more than
one hundred feet from the nearest boundary of
the premises, as may be specified in the notice,
any oﬁenswe matter or rubbish which such
person has-allowed to accumulate .or remain
under, in or on such building or land’; or

(b) -require any person to desist from making or altering
any drain leadmg into a public drain; or

(¢) require any person having the control of a drain in

' the cantonment to cleanse, purify, repair or alter
the same, or otherwise put it in good order, within
such time as may be specified in the notice.

134. (I) Where any well, tank, cistern, reservoir, recept- muming up of
. e " fank, ete.
acle, or other place in the cantonment where water is stored " °
_or nccumulates, whether within any private enclosure or not, e
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is in such a condition as to create a nuisance or, in the oplnlon
of the Health Officer, or the Assisfant Health Officer, is or
- is likely to be a breeding place for mosquitoes, the- Cantonment
Authority may, by notice in weriting, require the owner, lessee

or occupier thereof.within such period as may be specified in-

the notice, to fill up or cover the well, cistern, reservoir or
receptacle, or to fill up the tank, or to drain off or remove the
water, as the case may be.

(2) The Cantonment Authouty may, if it thinks fit, with
the previous sanction of the Officer Commanding the Dlstnct
meet the whole or any portion of the expenses incurred in
complying with a requisition under sub-section ().

Provislon of 185. A Cantonment Authority may, by notice in writing,
atrines, ebe. . .

' require the owner or lessee of any- building or land in the
cantonment to provide, in such manner as may be specified
in the notice, any latrine, priilal, cesspool, dust-bin or other
receptacle for filth, sewage, or rubbish, or any additional

e aantmmem's, o [1924.

latrine, urinal, cesspool or other receptacle as aforesaid, which

should, in its opinion, be provided for the building or land.

. Sanltationin 136. Every person employing, whether on behalf of the

' .- factories, ete.

Government or otherwise, more than ten workmen or labourers,
and every person managing or having control of a market,
- school, theatre or other place of public resort, in a cantonment
shall give notice of the fact to the Cantonment Authority, and
shall provide such latrines and urinals, and shall employ such

number of sweepers, as the Cantonment Authority thinks fit,

" and shall cause the latrines and urinals to be kept clean and
in proper order:

Provided that nothing in this section shall apply in the case
of a factory to which the Indian Factories Act, 1911, applies. -

privste 187. A Cantonment Authority may, by notice in writing,—

(a) require the owner or other person having the control
of any private latrine, or, urinal in the cantonment
not to put the same to public use; or

-(b) where any plan for the construction of private latrines
or urinals has been approved by the Cantonment
Authority, and copies thereof may be obtained free
of charge on application,—

(i) require any person repairing or constructing any
private latrine or urinal not to allow the same

76
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o be used untll it has been 1nspected by or
under the direction of the Health Officer and
approved by him as conforming with suchk
plan; or ~

('1,'1,) require aiy person having control of any private
latrine or urinal to re-build or alter the same
in .accordance with such plan; or

(¢) requlle the owner or other person having the control
of any such private latrine or urinal which, in the
opinion .of the Cantonment Authority, constitutes
a nuisance, to remove the latrine or urinal; or
(d) require any person having the control whether as
owner, lessee or occupier of any land or building
in the cantonment— : , o

~ (¢) to have any latrines provided for the same shut .
out by a sufficient roof and wall or fence from
the view- of persons passing by or dwelhng in
the neighbourhood, or - -

(%) to cleanse in such manner as the Cantonment .
iAuthority may specify in the notice any .
. latrine or urinal belonglng to the land or
bulldlng, :

(¢) 1equ1re any person bemg the owner and having the
control of any drain in the cantonment to provide,
within ten days from the service of the notice, such
covering as may be specified in the notice.

138. (I) Where it appears to a Cantonment Authorlty Removalof
that, any block of buildings in the cantonment is in an un- ﬁ?Sﬁ?ntg"él,,
healthy céndition by reason.of the manner in which the build-
ings are crowded together, or of the narrowness or closeness

* of the street, or of the want of jproper drainage or ventilation,
~or of the impracticability of cleansing the buildings or other
similar cause, it may cause the block to be inspected by a
committee consisting of—
- () the Health Officer,

(b) the Civil Surgeon of the district or, if his services
are not available, some other med]cal officer of the

_ Government,
(c) the Executive Engineer or a. person deputed by the
Iixecutive Engineer in this behalf, and

T
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e e e e e L e e

(d) Whele threre is a Board tWO non-oﬁimal members‘
thereof.

- (2) The committee shall make a report in writing to the
Cantonment Authority regarding the sanitary condition of the ;
block, and, if it considers that the condition thereof is likely ] '
to  cause risk of disease to the inhabitants of the building or of K
the neighbourhood or otherwise to endanger the public health,
it shall clearly indicate on a plan verified by the Executive
Engineer or the person deputed by him to serve on the com-
~mittee, the buildings which should in its opinion wholly or in.
- part be removed in order to abate the unhealthy condition of
the block.-
(3) If, upon receipt of such report, the Cantonment
Authority is of opinion that all or any buildings indicated
should be removed, it may, by notice in writing, require the
owners thereof to remove them:
Provided that the Cantonment Authority shall make com-
pensation to the owners for any buildings so removed which
_ may have been erected under proper authority :
Provided, further, that the Cantonment Authority may,
_if it considers it equitable in the circumstances so to do, pay
to the owners such sum as it thinks fit as compensation for any
buildings so removed which have not been erectcd under
proper authority. '
(4) For the purposes of this section ‘“ buildings
enclosure walls and fences appertaining to buildings.

- Overcrowding 189. (I) Where it appears to a Cantonment Authority :
' ﬁgl(xiswegl.nég that any building or part of a building in the cantonment '
~ which is used as a dwelling house is so overcrowded as to

endanger the health of the inmates thereof, it may, after
such inquiry as it thinks fit, by notice in writing require the
owner or occupier of the building or part thereof, as the case
may be, within such time not being less than one month as
may be specified in the notice, to abate the overcrowding of
the same by reducing the number of lodgers, tenants, or
other inmates to such number as may be specified in the
notice.

(&) Any person who fails, without reasonable cause, to
comply with a requisition made upon him under sub-section
(Z) shall be punishable with fine which may extend to fifty ) ,
rupees, and, in the case of a continuing offence, to an additional i
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" fine which may extend to five rupees for every day aftor tho
first during which the failure has continued.

140. (I) Where any building in a cantonment is so. il Power to

require repair or
. constructed or dilapidated as to be, in the opinion of the Can- pismtion of
tonment Authority, in an i’hsanitary state, the Cantonment : -
Authority may, by notice in writing, require the owner, within
. such time as may be. specified in the notice, to execute such -
' repairs or to make such alterations as it thinks necessary for

the purpose of removing such defects.

(2) A copy of every notice issued under sub-section ()
shall be conspicuously posted on the bu1ld1ng to which it
relates.

(3) A notice issued under sub-section (I) shall be deemed :
-to have been complied with if the owner of the building to ‘
which it relates has, instead of executing the repairs or making '
the alterations directed by the notice, removed the building.
141. (7) The Executive Officer may, ’kby notice in writing, fe?l‘;‘iall-‘etfand o
require the owner, lessee or occupier of any building or land building to be
" in the cantonment, which appears to him to be in a filthy or '
- insanitary state, within twenty-four hours to cleanse the same .

oo or otherwise put it in a proper state, in such manner as Mmay
E be specified in the notice.

Q) 1f, within three months from the date of the service

L of a motice under sub-section (I), any building or land in -
respect of which the notice was issued is agaln in o filthy or
~ insanitary state, the owner, lessee or occupier, as the case may

be, shall be punishable with fine which may extend to two
. hundled rupees.

142. If a Cantonment Authority is satisfied that any Powar to order
building or part of a building in the cantonment which is ™% ™™
intended for or used as a dwelhng place is unfit for human
habitation, it may cause a notice to be posted on some con-
spicuous part of the building prohibiting the owner or occupier -
thereof from using the building or room for human habitation,-

~or allowing it to be so used, until it-has been rendered fit for
such use to the satisfaction of the Cantonment Authority.

143. A Cantonmnent Authority may, by notice in writing, ®emoval of
require the owner, lessee, or occupier of any land in the can- Yonseation.
tonment to clear away and remove any thick or noxious v egeta~
tion or undergrowth which appears to it to be injurious to
health or offensive to persons residing in the neighbourhood.
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the cultivation in the cantonment of any description,of crop

- or the use therein of any kind of manure or the irrigation of

- the Cantonment Authority shall, if it directs that the notice.

Power to call
for information

regatding burial

and burning
grounds.

Permission for
usé of new
‘burial or burn-
ing ground.

Power to
require closing
of burial or
burning ground.

any land therein in any. specified manner is likely to be
injurious to the health of persons, dwelling in' the neighbour-
hood, the- Cantonment Authority may, by -public notice,
plohlblt such cultivation, use or irrigation after such date as
may be specified in the notice, or may, by a like notice, direct
that it shall be carried out subject to such conditions as the
Cantonment Authority thinks fit:

Provided that if, when a notice is issued under this section,
any land to which it relates has been lawfully prepared for
cultivation or any crop is sown therein or is standing thereon,

is to take effect on a date earlier than that by which the crop
would ordinarily be sown or reaped, as the case may be, make
compensation to all persons interested in the land or crop for
the loss, if any, incurred by them respectively by reason of
compliance with the notice.-

Bmml and Burning G'rounds

145. A Cantonment Authorlty may, by notice in ertlng, ‘

require the owner or person in charge of any burial or burning
ground in the cantonment to supply such information as may
be specified in the notiee concerning the condition, management
or position of such ground.

146. (I) No place in a cantonment which has not been
used as a burial or burning ground before the commencement
of this Act shall be so used without the permission in writing
of the Cantonment Authority. '

(2) Such permission may be glanted subject to any con-

.ditions which the Cantonment Authority thinks fit to impose

for the purpose of pleventmg annoyance to, or danger to the
health of, persons residing in the nelghbourhood

147. (I) Where a Cantonment Authority, after making or
causing to be made local inquiry, is of opinion that any burial
or burning ground in the cantonment has become offensive to,
or dangerous to the health of, persons living in the neigh-
bourhood, it may, with the previous sanction of the Local

Government by mnotice in writing, req_une the owner or person
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in charge of such’ ground to close the same from such date
as may be specified in the notice.

(2) Where the Local Government sanctions the  issue of
any notice under sub-section (7), it shall declare the conditicns
on which the burial or burning ground may be re-opened, and a -
copy of such declaration shall be annexed to the notice.

(3) Where the Local Government sa,nctlons the issue of
any such notice, it shall require a new burial or burning
ground to be provided at the expense of the cantonment fund,
or, if the community concerned is willing to provide a new
burial or burning ground, the Local Government shall require

a grant to be made from the cantonment fund towards the cost
of the same.

(4) No corpse shall be buried or burnt in any burial or
bulmng ground in respect of which a notice issued under thls
section is for the time heing in force..

14:8 The provisions of sections 145, 146 and 147 shall Exemption

from operation

.not apply in the case of any burial ground which is for the of sectlons
,tnne being managed by or on behalf of the Government.

149. A Cantonment Authority may, by public notice, Removalof ’

-F,plescube routes in the cantonment by which alone corpses may
‘be .removed to burial or burning grounds.

Prevention of anecti-ous or Contagious Diseases.

150. Whoever, being in charge of, or in attendance, whether Obligation to
glve Informa-

as a medical plactltloner or otherwise, upon any person in a :xgnoflnfec
JOUS-Or con-

cantonment whom he knows or has reason to believe to.be taglousdiseascs.

suffering from a contagious or infectious disease, or being the
owner, lessee or occupier of any build_ilig in a cantonment in
which he knows that any such person is so suffering, shall,
if he fails to give information, or if he gives false information,
to the Cantonment Authority respecting the existence of such
disease, be punishable with fine which may extend to one
hundred rupees:

Provided that_“no person shall be punishable under this
section for failure to give information if he had reasonable
cause to believe that the information had already been duly

'gl ven :

Provided further, that t].us section shall not apply in the -
oase .of venereal dlscaso where the person suffering therefrom
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13 undel specific and adequate medical treatment and is, by
reason of his habits and conditions of life and residence un-~
hkely to spread-the disease. -

151, (7) In the event of a cantonment belrig v131ted or
threatened by an outbreak of any infectious or contaglous
disease among the inhabitants thereof or of any epidemic
disease among any animals therein, the Officer Commanding
the District, if he thinks that the PlOVIS]OH% of this Act or of
any law for the time being in force in the cantonment are

insufficient for the purpose, may, with the previois sanctlon of

1he T.ocal (Government,—-

(a) take such special measures, and

-(b) by public notice, make such temporary regulations to
. be observed by the public or by any class or sectlon
of the pubhc,

- as he 'thinks necessary to prevent the- outb1eak or the spread
_of the disease: e /

.Provided that, where in -the opinion of the Officer Com-

manding the District. immediate measures are necessary, he
““may take action without such sanction as aforesaid and, if he

does so0, shall forthwith report such action to the. Loca]

Government.

(2) Whoever commits a.breach of any temporary 1‘egulatioh

- made under sub-section (Z) shall be deémed to have committed
“an offence under section 188 of the Indian Penal Code. - . !

152. Where it is certified to.the Txecutive Officer by a
medical practitioner that the outbreak or épread of a;ny in-
fectlous or contagious disease in the cantonment is, in the
opinion of such medical practitioner, attributablé to the nilk
supphed by any dauyman the Executive Officer may, by
notice in writing, 1equ1re the dairyman, within such time as

may be specified in the notice, to furnish him with a full

and complete list of the names and addresses of all his custo:

-mers within the cantonment, or to give him such information

as will enable him to trace the persons to whom the danyman
has sold milk. 7 :

158, Where it is certified to the Txecutive Oﬂicer by the
Health Officer that 1t is desirable, with a view to prevent the
spread of any infectious or contagious disease in the canton-
ment, that the ITealth Officer should be -furnished with a Tist
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of the. customels of- any washerman, the Executive Officer may,
by notice in ertmg, require the washerman, within a time
to be <;pemﬁed in the notice, to furnish the Health Officer with
a full and 'complete list of the names and addresses of all
owners within the cantonment of clothes and other articles = =~
which - the washerman washes or has washed during the six

weeks immediately preceding the date of the notice.

~ 154. Where, after inspection, the Health Officer is of &gggg&g{f‘gf
opinion that any infectious or contagious disease is call§ed or airy or
is likely to arise in the cantonment from the consumption of placeof i
the milk supplied from a dairy or from the washing of clothes '

or other articles in any place, or from any process employed

by a washerman, he shall report the matter to the Executive
Officer. ;

155. Upon receipt of a report submitted by the Health Actionon

report sub-
mitted by
* Officer under section 154, the Executive Officer may, by notice miitedby
1n writing,—

) (a) prohlblt the supply of milk from the dairy until the
' notice has been withdrawn; or
(b) prohibit the washerman from washing clothes or other
: articles in any such place or by any such process asg 3
aforesaid until the notice has been withdrawn or.
unless he uses stch place in such manner, or washes

by such process, as the Txecutive Officer may divect
in the notice.

58. The Health Officer may tale possession of any milk, Exsmination
clothes or other articles which are or have recently been in the washed clothes.
possession of any dairyman on whom a notice has been served
under section 152, or of any clothes or other articles which
arc or have recently been in the possession of any washerman,
on whom a notice has been served under section 168, and may
subject the same or cause the same lo be subjected to such
chemical or other process as he may think necessary; and the
Cantonment Authority shall pay from the cantonment fund
all the costs of the process and shall also pay to the owner of
the milk, clothes or their articles such sum as compensation for

any loss occasioned by such process as may appear to it to be'
reasonable.

i 157. Whoever in a cantonment— Contanination,

of public R4
(n) uses a pubhe convevance while suffering from an conveyance.

iufectious or contagious disease, .ov
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(b) uses a pubhc conveyanee for the carriage of a person
‘who is suffering from any such disease, or

(e) ‘uses a public conveyance for the carriage of the corpse
ST - of a person who has died from any such dlsease,

shall be bound to take proper precautions against the communi-
cation of the disease to other persons using or who may there-
after use the conveyance and to notify such use to the owner,
driver or person in charge of the conveyance, and further to»
report without delay to the Executive Officer the number of
the conveyance and the name of the person so notified. * ‘

Distnfection af 158. (1) Where any person suffering from, or the corpse
public . . . . .
conveyance. ~of any person who has died from, an infectious or contagious
' disease has been carried in a public conveyance which
ordinarily plies in a cantonment, the driver thereof shall
forthwith report the fact to the Kxecutive Officer who shall’
forthwith cause the conveyance to be disinfected if that has
not already becn done. , ¥

(2) No such conveyance shall be brought again into use
until the Fxecutive Officer has gmnted a certificate statmg
that it can be used without causmg risk of infection.

Ponalty for 159. Whoever fails to make to the Executive Officer any
reporb, report which he is requlred to make by section 157 or section
: 158, shall be punishable with fine which may extend to one
hundred rupees.
Ditverof . 160. Notw1thstanding anything contained in any law for
gonveyance 106 jhe time being in force, no owner, driver or person in charge
P oee of & public conveyance shall be bound to convey or to allow
S groontazions £ be conveyed in such conveyance in or in the vicinity of a !
’ © cantonment any person suffering from an infectious or con-
~tagious disease or the corpse of any person who has died from
such disease unless and until such person pays or tenders a
sum sufficient to cover any loss and expense which would
, ordinarily be incurred in disinfecting the conveyance.
Disinteetion of 18X, Where a Cantonment Authority is, upon the advice
e gharem. of the Health Officer, of opinion that the cleansing and dis-
infection of any building or part of a building in the canton:
ment or of any articles in any such building or part which are-
likely to retain infection, or the renewal of the flooring of any
such building or part of such building, would tend to prevent
or check the spread of any infectious or contagious disease,

M ,
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- 3 . '. . N e . N3 )
he may, by notice in writing, require the owner or occupier
to cleanse and disinfect the said building, part or articles,
as the case may be, or to renew the said ﬁoormp;, Wlﬂun 5uch

Um@ ay may be speczned if tlie notice: O -

TProvided that where, in the opinion of the Cantoninent,
Authority, the owner or occupier is from poverty or any cther.

~ cause unable efEe(‘tuallv %o carry out any such requisition, the
Cantonment Avthority may, at the expense of the cantonn:ent
fund, cleanse and disinfect the bu11d1n part or artlcles -or,
as the case may be, renew the flooring.

162, (1) Where the destruction of any hut or shed in a
cantonment is, in the opinion of the Cantonment Authority,
necessary to prevent the spread of any infectious or contagious
disease, the Cantonment Authority may, by notice in writing,
require the owner to destroy-the hut or shed and the materials
thereof within such time as may be specified in the notice.

(2) Where the President of a Board or, where there is no
Board, the Commanding Officer of the cantonment, is satisfied
that the destruction of any hut or shed in the cantonment ‘is
immediately necessary for the purpose of preventing the spread
of any infectious or contagious disease, he may order the owner
or occupier of the hut or shed to destroy the same forthwith,
or may himself cause it to be destroyed after giving not le%s
'than two hours’ notice to the owner or occupier thereof.

Destruction of
infectious hut -
or shed.

(5) The Cantonment Authouty shall pay compensation '

to the owner of any hut or shed destroyed under this section.

~168. The Cantonment ‘Authority shall provide free of
'charge temporary shelter or house . accommodation for the
- members of any family in which an infectious or contagious
disease has appealed who have been compelled to leave their
dwelling by reason of any proceedings taken under section 161
or section 162, and who desire such shelter or accommodatlon
as aforesaid to be provided for them.

164. (1) ‘Where in a cantonment any bulldmg or part of a
bulldlng is intended to be let in which any person has, within
the six weeks immediately preceding, been suffering from an
. infectious or contagious disease, the person lettlng the building
or part shall before doing so dlsmfect the same in such manner
~ as the Cantonment Authority may, by public or special netice,

direct, together with all artlcles therein liable to 1eta1n
mfeotlon

>
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" (2) For the purposes, of thls bectlon the keepel of an hotel,
lodgmg house or sarai shall be deemed to let to any person
who is admitted as a guest therein that part of ‘the bulldmg

Disposal of
infected article
without disin-
fection.

DMeans of
_disinfection.

Making or
selling of food,
etc., or washing
clothes by in-
fected person.

in which such person 13 pelmltted Lo reside.

165. No person shall, without previous d1sinfection of the

same, give, lend, sell, transmit or otherwise dispose of to

: another person any altlole or thing which he knows or has

‘reason to believe has been exposed to contamination by any
infectious or contagious disease and is likely to be used in, or
taken mto, a contonment.

166. (1) Every ‘Cantonment Authority shall—

(a) provide proper places with necessary attendants and
appalatus for the disinfection of conveyances, cloth-
ing, bedding or other articles Whlch have been
exposed to infection ; - -

(b) cause conveyances, clothing or other articles brought
for disinfection to be disinfected ecither free of

- charge or on payment of such' charges as it may

fix.

(2) A Cantonment Authority may notify places at which
articles of clothing, bedding, conveyances or other articles

which have been exposed tu infeclion shall be washed, ‘and, if -

it does so, no person shall wash any such thing at‘any place
not so n0t1ﬁed Wlthout having p1ev1ously disinfected such

"thing.

(3) The President of a Board or, where there is no Board,
the Commanding Officer of the cantonment, may direct the
destruction of any clothing, bedding or other article in the
cantonment likely to retain infection, and may give such com-
pensation as he thinks fit for any article so destroyed.

167. Whoever, while suffering from, or in circumstances -

in which he is likely to spread, any infectious or contagious
disease,—

- (a) makes, carries or offers for sale in a cantonment or
takes any part in the business of making, carrying
or offering for sale therein any article of food or
drink or any medicine or drug for human consump-
tion, or any article of clothmv or bedding for per-
sonal use or wear, or :
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. Fupees,
168. When a cantonment is vmted or threatened by an g’er;\bvirbto
rict or
outbreak of any infectious or contagious disease, the Conton- prohibitssteof

- ment Authority may, by public notice, restrict in such manner
. .the 8alé”or preparation of any article of food or drink for

-human consumptlon specified in the notice or the sale of any
: ﬂesh of any description of animals so specified.

tonment being visited or threatened by an outbreak of any
-person authorised by him in this behalf may, without notice
place from which water is, or is likely to.be, taken for the

“thinks fit to ensure the purity of the water or to prevent the -
-use of the same for drinking purposes. .

(b) takes any palt in.thé business of the wa&hlng ol carty-
' 1ng of clothes, L S A

shall bo. pumshab‘le with “fine Whlch may extend to one hundr ed

food or drink./

ot prohibit for such period, as may be specified in the notice,

7 169.(1) Ifa Cantonment Authorlty is of oplnion that the Coptrolover
water in any well, tank or other place is likely, if used for ebe.
drinking, to engender, or cause the spread of, any disease,

it may,—
=2

(a) by public notice, prohibit the 1emovul or use of such
water for drinking;

(b) by notice in writing, require the owner or person
having -control of such well, tank or place to take
~such steps 'as may be directed by the mnotice to
prevent the public from having access to or using
such water; or

(c) 'take such other steps as it may consider expedient to
prevent the outbreak or spread of any such disease.

(9) In the event of a cantonment or any part of a oan- o b
infectious or contagious disease, the Health Officer or any
and at 4ny time, inspect and disinfect any well, tank or other

purposes of diinking, and may further take such steps as he

170. Where any person has died in a cantonment from . any ispesal of
. . . . . . .- infectious
infectious or contagious disease, the Kxecutive Officer may, corpse.

by notlce in W11t1ng,

- (@) require any person having charge of the corpse to
convey - the same (0 a mortuary, thereafter to be
disposed of in accordance with law; or
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(b) prohibit the removal of the corpse from the place,
e shere.death_occurred except for the purpose of

" being buried or burned or.of bemg conveyed toa T e
mortuary.

H oslntals and Dispensaries.
171 (?) A Cantonment Authority may-—

(a) provide and maintain either within or w1th0ut the

cantonment - as many hospltals and dispensaries as
it thinks fit; or

(b) make, upon such terms as it thinks fit to impose, a
grant-in-aid to any hospital or dispensary, whether
within or without the cantonment, not maintained
by it.

(2) Every hospital or dispensary maintained or aided under
sub-section (I) shall have attached to”it a ward or wards for

the treatment of persons suﬁermg from infectious or Lonta,-
gious diseases.

(3) A medical officer, appointed in such manner as the
Local Government may direct, shall be in charge of every R
hospital or dispensary maintained or aided under this section. =~ - ,

172. (1) Every hospital or dlspensary maintained or aided E
under section 171 shall be maintained in accordance with any %
.general or special orders of the Governor Gteneral in Council
or the Local Government for the conduct of hospitals and
“dispensaries or in accordance with the said orders modified in
such manner as the Governor General in Council or the Locafl-
Government, as the case may be, thinks fit.

(2) The Cantonment Authority shall cause every such
hospital or dispensary to be provided with all requisite drugs,
mstruments, apparatus, furniture and appliances and with
sufficient cots, bedding and clothing for in-patients.

Tree patients,  178. At every hospital or dispensary maintained or aided

o under section 171, the sick poor of the cantonment, and other
inhabitants of the cantonment suffering from infectious or:
contagious diseases, and, with the sanction of the Cantonment
“Authority, any other sick persons, may receive medical treat-
ment free of cost, and, if treated as in-patients, shall be either
dieted gratuitously or, if the medical officer in charge so
direects, shall be O'ranted subsistence allowance on such scale
as the Cantonment Authorlty may fix: : _ o -
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Provided that-the subsistence allowance shall not be less
than the lowest allowance for the time being fixed for the
_..subsistenee--of —judgment-debtors<by thie Tiocal Government
‘under section 57 of the Code of Civil Procedure, 1908.

© 174. Any sick person who is ineligible to receive medical Yavingpatients.,
- treatment free of cost in any hospital or dispensary under '
section 173 may be admitted to treatment therein upon such:
terms as the Cantonment Authority thinks fit.

175, (1) 1f the Health Officer or the medical officer in Power to order
charge of a hospital or dispensary maintained or aided under 3ttend hospital
section 171 has reason to believe that any person living
in the cantonment is suffering from an infectious or
. contagious disease, he may, by notice in. writing, call
* upon such person to attend for examination at any such

hospital or dispensary at such time as may be specified
“in the notice and mnot to quit it without the permission
of the medical officer in charge; and, on the arrival of such
person at the hospital or dispensary, the medical officer in
charge thereof may examine him for the purpose of satisfying
himself whether or not such person is suffering from an 111fec-
tious or contagious disease :
Provided that, if, having regard to the nature of ‘the
disease or the condition of the person suffering therefrom, or -
» ~ the general environment and circumstances of such person, the
- " Health Officer or medical officer, as the case may be, considers
that the attendance of such person at a hospital or dispensary is
" likely to prove unnecessary or inexpedient, he shall examine
“such person at such person’s own residence.

.
I

(2) Tt any person, on examination under sub-section (I),
is found to be suffering from an infectious or contagious
disease, the Health Officer or medical officer, as the case may
be, may cause him to. be detained in hospital until he is free
from the infection or contagion:

_ Provided that, if having regard to the nature of the disease
or the: condition of the person suffering therefrom, or the
general environmeént and circumstances of such person, he
considers that the detention of such person at a hospital or
_ dispensary -is unnecessary or inexpedient, he shall discharge ~ .
= such person and take such measures or give such directions
: in.the matter as he thinks necessary.

176. (I) If the Health Officer. or the medical oflicer in power to ex-

cledé from ™
charge of a hospital or dispensary maintained or aided under cantonment per-
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sons fefusing to Section 171 1e1)01ts in writing to the Commandlng Officer of
attend hospital
or dispensary. _ the cantonment tha.t a.ny pe1s0n havmg recewed a notlce unde1

~

or dlspensaly, spemﬁed in the notice," or tha,t such person,
having attéended the hospital or dispensary, has -quitted it
without the permission of such medical officer, or that any
person has failed to comply with any direction given to him .
_ under section 175, the Commandlng Ofiicer of the cantonment
may, by order in- writing,, direct such person to remove from:
the cantonment within twenty -four hours and not to re-enter

: 1t without his permission in writing. :

" (2) No person who has under sub-section (1) been ordered
to remove from. and not 4o re-enter a cantonment shall enter
any other cantonment in British India without the written
permission of the Commanding Officer of that cantonment.

Control of Traffic for Hygienic Pm'posés'. |

Routsfor 177. (1) A Cantonment Authority may provide or prescribe
Sthers. " guitable routes for the use of persons passing through the -
- cantonment— -

(@) on their way to or from fairs or places of pllgllmage
or other places of public resort; or : , -

(b) durlng times when an infectious or contagious disease

is prevalent; -
and may, by public notice, require such pelsons as aforesaid’ to
use such routes and no others. i

(2) All routes provided or prescribed. under sub-sectlon (D ;
shall be clearly and sufficiently indicated by the Cantonment ' ]
Authority. . ‘

Special Conditions regarding Lssentiol Services.

Gonditions of 178, (1) Whoever, being a sweeper employed by a Canton-

- Eapen aent Authority, in the absence of a written contract authoris- = ‘
ing him so to do and without-reasonable cause, resigns his . 1
employment or absents himself from his duty without having i

given one month’s notice to the Cantonment Authority, or

neglects or refuses 1o perform his duties, or any of them, shal‘l

be punishable with imprisonment which may extend to- one
- ‘month.
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(&) The Local Government may, -by notification in the
local official Gtazette, direct that on and from such date as : ;
_may be specified in.the: notification, the provisions—of thig— =" =
 section shall apply in the case of any specified class of servants
employed by a Cantonment Authority whose functions inti-
mately concern the public health or safety

(3) For the. purpose of this sectlon sweepér includes
any menial servant employed by a Cantonment Authouty in
the 1emoval or d1bposa‘l of filth or 1ubb1sh

CHAPTER XI.

Bmldmgs

179. (I) Whoever intends to erect or re-erect any bulldlng Notice of new
buﬂdmgs
in a cantonment shall give notice in writing of his intention
to the Cantonment Authority.

- (2) For the purposes of this Act, a person shall be deemed
to erect or re-erect a building who—

(a) makes any material alteration or enlargement of
any- ‘building, or '

" (b) converts into a place for human habitation any build-
ing not originally constructed for that purpose, or

(¢) converts into more than one place for human habita-
tion a building originally constructed as one such ™
place, or

(d} converts two or more places of human habitation into
a greater number of such places, or

(¢) converts into a stable, cattle-shed or cowhouse any o .
building originally constructed for human habita-
tion; or

(f) makes any alteration which there is reason to believe
is likely to affect prejudicially the stability or
safety of any building of the condition of any
building in respect of drainage, samtatlon or
hygiene, or :

%. e
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{9) makes any alteration to any- bu11d1ng which increases
.y . or diminishes the height of, or area covered by, or v
—r————w-;-»f--»-rthe -cubie_capacity. ﬁof,wfche building, or which
reduces the cubic capamty of any room in the
building below the minimum prescribed by any bye-
law made under this Act. '

"

L

,ggﬁgigigai:f 180, (I) A person giving the notice requlred by section
S _179 shall specify the purpose for which it is intended to use ' e
the building lo which such notice relates.
(2) No notice shall be valid until the information required
under sub-section () and any further information and plans
which may be required under bye-laws made under this Act
have been furnished to the satisfaction of the Cantonment
, : Authority along with the notice.
Towerof - ° 181. The Cantonment Authority may either refuse to

Cantonment
Authority to ganction the erection or re-erection, as the case may be, of the

sanction or
refuse. building, or may sanction it either absolutely -or subject to
such directions as it thiuks fit to make in writing in 1espect
of all or any the following matters, namely :—
S _ (@) the free passage or Way to be left in front of the
b ' ' building ;
" . (b) the space to be left about the bulldlng to secure free -
' circulation of air and facilitale scavenging and the
L prevention of fire;
(¢) the ventilation of the building, the minimum cubie
area of the rooms and the number and height of v
the storeys of which the building may consist-
(d) the provision and position of drains, latrines, urinals,
cesspools or other reoeptacles for filth;
(e) the level and width of the foundation, the level of
_ the lowest floor and the stability of the structure;
(f) the line of frontage with neighbouring buﬂdmgs if
' the building abuts on a street; i
~ (g) the means to be provided for egress from the bulldlng j
in case of fire; ' »
. (k) the materials and method of construction to be used oy
for external and party walls for rooms, floors, fire-
places and chimneys; : s .
. (2) the height and slope of the roof above the uppermost
' floor upon-which human beings are to live or cook- T
ing operations are to be carried -on; and ' i

5
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(j) any other matter affecting the ventlla,tmn and samta-
tion of the buildings;

and the person erecting or re-erectmg the buiflding shall obey
" all such written directions in every particular.

(%) If the Cantonment Authority decides to refuse to sanc- R
tion the erection or re-erection of the building, it shall com-
municate in writing the 1easons for such refusal to the person
by whom the notice was given.

(3) Where the Cantonment Authority neglects or omits.
for one month after the receipt of a valid notice, to make and
deliver to the person who has given the notice any order of
any nature specified in this section, and such person there-

.after, by a written communication, sent by registered post to

the Cantonment Authority calls the attention of the Canton-
ment Authority to the neglect or omission, then, if such
neglect or omission continues for a further period of fifteen
days from the date of such communication, the Cantonment
. Authority shall be deemed to have given sanctmn to the erec-
tion or re-erection, as the case may be unconditionally.

() The Cantonment Authority may refuse to sanction the
ervection or re-erection of any building either on grounds affect-
ing the particular building or in pursuance of a general

- scheme sanctioned by the Officer Commanding-in-Chief, the
- Command, restricting the erection or re-erection of buildings

within specified limits for the prevention of overcrowding or

_in the interests of persons residing within such limits or for

_any other public purpose.

- 182, (1) No. compensatlon shall be clalmable by any per- Compen¢ation.
son for any damage or loss which he may sustain in conse-
quence of the refusal of the Cantonment Authority of sanction
to the erection of any building or in respect of any direction
issued by it under sub-section (I} of section 181.

(2) The Cantonment Authority shall make compensation
to the owner of any building for any actual damage or loss
sustained by him in consequence of the prohlblhon of the re-
erection of any building or of its requiring any land belong-"
ing to him to be added to the street:

Provided that the Cantonment Authority shall not be liable
to make any compensation in respect of the prohibition of the
re-erection of any building which for a period of three years

: B} ' _ . 93
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-or more immediately preceding such refusal has not been in

exwtence or hag bnen wnfit for-human -habitation.

-183. Every sanction for the erection or re-erection of a,"
building given or deemed to have been given by the Canton--

ment Authority as hereinbefore provided shall be available for
one year from the date on which it is given, and, if the build-

“ing so sanctloned is not begun by the person who has obtained

the sanction or some one 1awfully claiming under him within

_that period, it shall not thereafter be begun without fresh

sanction obtained in the manner hereinbefore provided.

184. Whoever begins, continues or complletes the erection

or Te-erection of a building-—

(a) without having given a valid notice as required by

sections 179 and 180, or before the building has

been sanctioned or is deemed to have been sanction-
ed, or

(b) without complying with any direction made under
sub-section (7) of section 181, or

(c) when sanction has been refused, or has ceased to be
available,

shall be punishable W1’rh fine whlch may extend to five hundred

rupees.

185. A Cantonment Authority may, at any time, by notice

in writing, direct the owner, lessee or occupier of any land

in the cantonment to stop the erection or re-erection of a
building in any case in which. the Cantonment Authority
considers that such erection or re-erection is an offence under
section 184, and may in any such case in like manner direct

- ~the alteration or demolition, as it thinks necessary, of the

building, or any part thereof, so erccted or re-erected :

Provided that the Cantonment Authority may, instead of
requiring the-alteration or demolition of any such building or
part thereof, accept by way of composition such sum as it

.thinks reasonable. .

186. A Cantonment Authority may make bye-laws pre-

- eertbing—

(a) the manner in which notice of the intention to erect

or re-erect a building in the cantonment shall be

_given to the Cantoument Authority and the infor-

. matlon and plans to be furnished with the notice;

94 |
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may not, and the purpose for which o building may
or may not, be eleoted or re-erected in any speen‘ied
‘area or areas; -

" (¢} the minimum cubic capacity of any room or rooms in
-a building which is to be erected or re-erected; and

(d) the fees payable on provision by the Cantonment
Authority of plans or specifications of the type of
“ buildings which may be erected in the cantonment
or any part thereof '

187. (1) No owzer or occupler of any building in a can-
tonment shall, without the permission in writing of the Can-

“tonment Ailthori‘ty, add to or place against or in front of the

‘building any projection or structure overhanging, projecting

by the” type or desertption ot buildings which may o

Projections and
obstructions.

into, or encroaching on, any sireet or any drain, sewer .or

aqueduot therein,

(2) The Cantonment Authonty may, by notice in writing,

requue’ the owner or occupier of any such building to alter or

remove any such projection or encroachment as aforesaid :

Provided that, in the case of any projection or encroach-

ment lawfully in existence at the commencement of this Act,
the Cantonment Authority shall make compensation for any
damage cansed by the removal or alteration.

(3) The Cantonment Authority may, by order in writing,

~ give permission to the owners or occupiers of buildings in

any particular street to put up open verandahs, balconies or
rooms projecting from any upper storey thereof to an extent
beyond the line of the plinth or basement wall at such height
from the level ground or street as may be specified in the order.

188. A Cantonment Authority may, by notice in writing,
require any person who has, without its permission in writing,
newly erected or re-erected any building over any public sewer,
drain, culvert, water-course or water-pipe in the cantonment

to pull down or otherwise deal with the same as it thinks fit.

-189. (7) A Cantonment Authority may, by notice in writ-
ing, require the owner or lessee of any building or land in any
street, at his own expense and in such manner as the.Canton-

Unmut,hons ed
Dbuildings over
drains, ete.

Drainage and
sewer connec-
tions,

ment Authority thinks fit, to put up and keep in good con: -
dition proper troughs and pipes for receiving and carrying rain

water from the building or land and for discharging the
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“same’ or” to~ establish “and ‘maintain any- other connechon ot
© - communication between such building or land and any drain
or sewer. ‘ ' ‘

7 (2) For the purpose of efficiently draining any building or

land in the cantonment, the Cantonment Authority may, by
notice in writing, requlre the owner or lessee of the building
or land— :

(a) to pave, with such materials and in such manner as
it thinks fit, any eourtyard, ally or passage between
two or more buildings, or *

(b) to keep any such paving in proper repair.

Power to attach 190, A Cantonment Authority may attach to the outside

brackets for

lamps. of any building, or to any tree in the cantonment, brackets for
lamps in such manner as not to occasion 111]111}7 theleto or
inconvenience. '

_ Streets.
Tomporary 191. A Cantonment Authority may, by order in writing,

occupation of
strect, land, ete. permit the temporary occupation of any street, or of any land

vested in the Cantonment Authority, for the purpose of de-
positing any building materials or making any temporary
excavation therein or erection thereon, subject to such con-
ditions as it may prescribe for the safety or convenience of
the public, and may charge a fee for such permission and may
in its discretion withdraw such permission.

g%s;;;gg %g;d 192. (I) A Cant:on‘ment Authority shall not permanently
steets. © close any street or open any new street without the previous

sanction of the Officer Commanding the District.

(@) A Cantonment Authority may, by public notice, tem-
porarily cldse any street or any part of a street for repair or
for the purpose of carrying out any work connected “with
drainage, water-supply or lighting or any other work which it
is by or under this Act required or permitted to carry out:

Provided that where, owing to any works or repairs or

from any other cause, the condition of any street or of any .

water-works, drain, culvert or premises vested in the Canton-
~ment Authority, is such as to be likely to cause dangel to the
public, the Cantonment Authority shall—
(a) take all reasonable means for the protection of the
- adjacent buildings and land and p10v1de reasonable
means of access thereto;




1924] . anoivients;

(b) cause sufficient barriers or fences to be’ erected for

' the security of life and property, and cause such
barriers or fences to be’ suﬁ’imently lighted from
sunset to sunrlse

198. (I) A Cantonment Authority may cause a name to Neme ot

. o a. . streets and

be given to any street and to be affixed on any building in numbes of

- - . K buildings,
the cantonment in such place as it thinks fit, and may also

cause a number to be affixed to any such building.

(2) Whoever destroyvs, pulls down, defaces or alters any
such name or number or puts up any name or number differing
from that put up by the order of ‘the Cantonment Authority
shall be punishable with fine which may extend to twenty
rupees. .

Boundaries and Trees.

- 194, . (1 ) No boundary wall, hedge or fence of any material oy e
‘or description shall be erected in a cantonment without the andfnces.

permission in writing of the Cantonment Authority.

(2) A Cantonment Authority may, by notice in writing,
‘require the owner or lessee of any land in the cantonment—-

(@) to remove from the land any boundary wall, hedge or
fence which is, in its opinion, unsuitable, unsightly
or otherwise ob‘;echonable or

(D) to construct on the land sufficient boundarv Walls
hedges or fences of such material, descrlptlon oY
dlmensmns as may be specified in the notice; or

(¢) to maintain the boundary walls, hedges or fences of
such lands in good order:

Provided that, in the case of anv such boundary wall,
hedge or fence which was erected with the consent or under the
ordexs of the Cantonment Authority, or which was in existence - ,
at the commencement of this Act, the Cantonment Authority
shall make compensation for any damage caused by the removal
thereof.

(3) The Cantonment Authorrtv may, by notice in writing,
require the owner, lessee or occupler of any such land to cut |
or frim any hedge on the land in such manner and Wlthm
such tlme as may be C:’peClﬁ'=d in the notice.

o " Felling, loppin
185. (1) Where, in the opinion of a Cantonment Autho- B ouping

rity, the felling of any tree of mature g mwth standmg in @ of troes.
o7
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private enclosure in the captonment.is: necessary for a,ny
reason, the Cantonment Au’chorlty may, by notice in writing,
require the owner, lessee or occupier of the land to fell the tree

“within such time as may be speelﬁed in the notme.

(2) A Cantonment Authority may—

() cause to be lopped or trimmed any tree standmg on
land in the cantonment which belongs to the
_Government; or

(®) bv public notice require ol owners, lessoes or occupiers
of land in the cantonment, or by notice in writing
require the owner, lessee or occupier of any such
land, to lop or trim, in such manner as may be

. specified in the notice, all or any trees standing-

on such land or fo remove any dead trees ﬁom such
land.

196. Whoever, Witli_out,the permissiqh in writing of the

in the case of a continuing offence, to an additional fine Whlch
may extend to five rupees for every day after the first during
which the offence continues.

197, (1) T4, in the oplmon of a Cantopment Authority,
the working of a quarry in the cantonment, or the removal
of stone, earth or other material from the soil in any place in
the cantonment, is dangerous to persons residing in or fre-
quentmg the nelghbourhood of such quarry or place, or creates,
or is likely to create, a nuisance, the Cantonment Authonty
may, by notice in writing, prohibit the owner, lessee or
ocoupier of such quarry or place or the person responsible for
such making or removal, from continuing or permitting the
ivm’king of such quarry or the moving of such material, or
require him to take such steps in the matter as the Oantonment
Authority may direct for the purpose of preventmg danger
or abating the nuisance arising or likely to arvise therefrom.

(2) If, in any case referred to in sub-section (1) the Can-
tonment Authomty is of opinion that such a course is necessary
in order to prevent imminent danger, it may, by order in
writing, require a proper hoarding or fence to be put up far
the protection of passers-by.
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CHAPTER XIT.

Markers, Szavanrer-Houses, Traves anp -Qccuparions. . -

198. (I) A Cantonment Authorlty ma,yplovlde and main- ‘1?1;(!1)1};; Q%ee;
tain, either within or without the cantonment, public markets ﬁg“;‘;ug v

“‘and public slaughter-houses, to such number as it thinks fit,

together with stalls, shops, sheds, pens and -other bﬁildings

or conveniences for the use of persons carrying on trade or

business in or frequenting such markets or slaughter-houses,

and may provide and maintain in any such market buildings,

places, machines, weights, scales and measures for the weigh-~
nent or measurement of goods sold therein. o

() When such market or slaughter-house is situated
beyond cantonment limits, the Cantonment Authority shall
. have the same power for the inspection and proper regulation
. of the same as if it were situated within those limits.

~ (3) The Cantonment Authority may at any time, by public
. notice, close any public market or public slaughter-house or
any part thereof. : T o ‘
(4) Nothing in this section shall be deemed to authorise
the establishment of a public market or public slanghter-house
within the limits of any area administered by any local autho-
- rity other than the Cantonment Authority without the permis-
sion of such local authority or otherwise than on such condi-
tions as such local authority may approve. :

199. (1) No person shall, without the general or special
permission in writing of the Cantonment Authority, sell or
expose for sale any animal or article in any public market.

(%) Any person contravening the provisions of this sectien,
aud any animal or article exposed for sale by such person,
may be summarily removed from the market.by or wunder
the orders of the Executive Officer or any officer or servant of
the Cantonment Authority authorised by it in this behalf.

U
market

© 200. A Cantonment Authority may— Levy of stall-

ages, rents and

(a) charge for the occupation or use of any stall, shop,
. standing, shed or pen in a public market, or public
slanghter-house, or for the right to expose goods for
sale in a public market, or for weighing or measur-
ing goods sold therein, or for the right to slaughter

e : ' 99
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animals in any public slaughter-house, such stal-

lages, rents and fees as it thinks fit; or
(b) Wlth the sanction of - the Officer Commandlng the
- . District, farm the stallages, r
‘a8 aforesaid or any portion T
not exceeding one year at a time; or

or any penod

(¢) put up to public auction, or with the sanction of the
Officer Commanding the District, dispose of by
. private sale, the privilege of occupying or using
~ any stall, shop, standing, shed or pen in a public
market or public slaughter-house for such term and
~ on such conditions at it thinks fit.

- Stallages, rents, 201, A copy of the table of stallages, rents and fees, if
%ﬁ%ﬁéﬁe}ﬁf any, leviable in any public market or public slaughter-house,
: and of the byellaws made under this Act for the purpose of
regulating the use of such market or slaughter-house, printed

in the FEnglish language and in such other language or

languages as the Cantonment Au’rhmity may direct, shall be

affixed in some conspicuous place in the market or slaughter-

“house. ‘ | :

Drivato morkets 202. (I) No place in a cantonment other than a public

houses. market shall be used as a market, and no place in a canton-

slaughter-house. unless such place has been licensed as a
market or slaughter-house, as the case may be, by the Canton-
ment Authority :

Provided that nothing in this sub- sectlon shall apply in
the case of a slaughter-house established and maintained by
the Government.

@) Nothmg in sub-section (Z\ shall be deemed-—

(a) to restrict the slaughter of any anlmal in any place on

the occasion of any festival or ceremony, subject
: : to such conditions as to prior or subsequent notice
' as the Executive Officer with the previous sanction
of the District Magistrate may, by public or special
notice, impose in this behalf, or

(b) to prevent the Executive Officer, with the sanction of
- the Cantonment Authority, from setting apart
places for the slanghter of animals in accordance
with religious custom, when ‘sgch ‘animals are
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slléughtered for consumption by the troops or for

the purpose of the sale of the ﬂesh thereof to the
_troops.

: (3) Whoever omits to comply with any condltmn imposed
- hy the. Exeeutive- Officer wnder clause («) of sub-section (2)-
shall be punishable with fino which may extend to fifty rupees
and, in the case of a continuing offence, with an additional
" fine which may extend to ten Tupees for every day after the
first during which the offence-is continued. : _
208. (1) A Cantonment Authority may charge such fees Conditions of

: ; % of i
as it thinks fit to impose for the grant of a licence to any for private

person to open a private market or private slaughter-house in ;‘;:;‘gg{g
the cantonment, and may grant such licence subject to such
conditions, consistent with this Act and any bye-laws made
thereunder, as it thinks fit to impose.

() The Cantonment Authonty may refuse to grant a,ny

such licence without giving reasons for such refusal.

- 204. (1) Any person who keeps open for public use any B o skt
market or slaughter-house in respect of which a licence is {Isiwughter-
required by or under this Act, without obtaining licence there. ¥ithoutlicence,

~ for, or while the licence therefor is suspended, or after the
same has been cancelled, shall*be punishable with fine which
may extend to fifty rupees and, in the case of a continuing
offence, with an additional fine which may extend to five
rupees for every day after the ﬁrst during which the offence
is continued. :

(2) When a licence to open a private market or private -
slaughter-house is granted ov refused or is suspended or can-
celled, the Cantonment Authority shall cause a notice of the
grant, refusal, suspension or cancellation to be posted in
English, and in such other language or languages as it thinks
necessary, in some counspicuous place by or near the entrance
to the place to which the notice relates.

205. Whoever, knowing that any market or slaughter- ‘Il';:zv%?gm
house has been opened to the public without a-licence having sod market or
been obtained therefor when such licence is requlred by or house.
“under this Act, or that the licence granted therefor is for the
time being suspend_ed or that it has been cancelled, sells or.
cxposes for sale any article in such market,~or slaughters any
animal in such slaughter-house, shall be punishable with fine
which may extend to fifty rupees and, in the case of a con-
tinuing offence, with an additional fine which may extend to
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ﬁve rupees for every day after the ﬁlst durmg which the
offence is continued.

ohtbition and 206. (I) Where, in the opinion of -the 'Cantonment

pstriction of

otslanghter- Authority, it is necessary on samtary grounds so to do, it may,
ouses .

one month, as may be specified in the notice, or for such
- further petiod, not exceeding ome month, as it may specify
by a like notice, ‘the use of any private slaughter-house
specified in the notice, or the slaughter therein of any animal
of any description so specified. :

(2) A copy of every notice issued under sub-section () shall
be conspicuously posted in the slaughter-house to which it

relates.
Dower 0 207. (I) Any servant of a Cantonment Authority, autho-
Slaughter- 11sed by order in writing in this behalf by the President of

‘the Board, if any, or the Health Officer, may, if he has reason
to believe that any animal has been, is being, or is about
to be slaughtered in any place in contravention. of the pro-
visions of this Chapter, enter into and inspect any such place
at any time, whether by day or by night.

~ (2) Every such order shall specify the place to be entered
and the locality in which the same is situated and the period,
which shall not exceed seven days, for which the order is to
remain in force. )

“Power to make 208. A Cantonment Authority may, with the approval of
pyectaws. the Liocal Government, make bye-laws consisfent with this Act
to provide for all or any of the following matters, namely:—

(a) the days on, and the hours during, . which any private
market or private slaughter-house may be kept open
for use;

(b) the reo-ulatmn of the design, ventilation and drainage
of such markets and slaughter-houses, and the
material to be used in the construction thereof;

(c) the keeping of such markets and slaughter—houses and
lands and buildings appertaining thereto in a clean
and sanitary condition, the removal of filth and
refuse stherefrom, and the supply therein of pure
water and of a sufficient number of latrines and

" urinals for the use of persons using or frequenting
the same; : :
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(d) the manner in which animals shall be stalled at a
slaughter-house; '

(¢) the manner in which animals may be slaughtered;

(f) the disposal or destruction of animals offered for

slaughtcr which are, from disease or any other
“eause, unfit-for human consumption;-and

(¢) the destruction of carcases which from disease or any

other cause are found after slaughter to be unfit

for human consumptmn

Trades and Occupations.

209. (I) A Cantonment Authority may provide suitable
places for the exercise by washermen of their calling, and

may require payment of such fees for the use thereof as it
thinks fit.

(2) Where the Cantonment Authority has proviﬂed such
places as aforesaid it ay, by public notice, proh1b1t the

washing of clothes by washermen at any other place in the
cantonment:

Provided that such prohibition: shall not be deemed to
apply to the washing by a washerman of his own clothes or

of the clothes of any other person who is an occupier of the

place at which they are washed.

(3) Whoever contravenes any prohibition contained in a
notice issued under sub-section (2) shall be punishable with

fine Which may extend to twenty rupees.:
210. (1) No person of any of the following olas%es,
namely —
(a) butchers and vendors of poultry, game or fish;

(b) persons keeping pigs for profit, and dealers in the flesh
of pigs which have been slaughtered in India;

Provision of
washing
places,

Llcencea'
required for
carrying on of

certain occupa

tions,

(¢) persons keeping milch cattle or milch goats for

* profit;

(d) persons keeping for profit any animals other than p1gs, :

milch cattle or milch goats;

(e) dairymen, buttermen and makers and vendors of
ghee;

(f) makers: of bread, ‘biscuits or cake, and vendors of -

bread, biscuits or cake made in Indxa,
103
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{g) vendors of fruit or vegetables;

(h) manufacturers of wrated or other potable Wdtelb or
B of ice or‘ice-cream, and vendors of the same;
(7) vendors of any medicines, drugs or articles of food or
' drink for human consumption (other than the flesh
_of pigs, milk, butter, bread, . biscuits; cake,. fruit;
" vegetables, aﬂa,ted or “other potable waters or ice -
or ice-cream) which are of a perishable nature;

" (k) vendors of water to be used for drinking purposes;
(1) washermen;
(m) dealers in hay, straw, wood, charcoal or other inflam-
mable material ; : '
~ {n) dealers in ﬁle-wmks kerosene oil, petloleum or ‘any
other inflammable oil or spirit;
(0) tanners and dyers;
(py persons carrying on any tra.de or occupa.tlon from
which offensive or unwholesome smells arise;
(¢) vendors of wheat, rice and other gram or of flour;
and :
(r) makers and vendors of sugar or sweetmeats

shall carry on his trade, calling or occupatlon in any part of
a cantonment unless he has applied for and obtained a licence
in this behalf from the Cantonment Authority.

(2) A licence granted under sub-section (I) shall be valid
for one year, and the grant of such licence shall not be with-
held by the Cantonment Authority unless it has reason to:

believe that the business which it is intended to establish or
maintain would be offensive or dangerous to the public.

(3) Notw1thstandmg anythmg contained in sub-section
(1) Paea )

(@) no person who was, at the commencement of this Act,
carrying on his trade, calling or occupation in any

~ part of a cantonment shall be bound to apply for a
licence for carrying on such. trade or occupation in
that part until he has received from the -
Cantonment Authority not less than three months’

" notice in writing of his obligation to do so, and if
the Cantonment Authority refuses: to grant him
a licence, it shall pay compensation for any loss
incurred by réason of such refusal;
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(&) 1o pelson shall be required to tuke out a hcence for
the sale or storage of petroleum or for the sale or
possession for ‘sale of poisons or white arsenic in
any case in which he is required to take out a

- licence for such sale, storage or possession for sale . .
Y of 1610, , by or under the Indian Petroleum Act, 1899, or the ‘
A Poisons Act, 1919.

(#) The Cantonment Authority may chalge for the gl.a.nt
of licences under this section such fees as it may fix w1th
the previous sanction of the Local Government, '

211. A licence granted to any person under section 210 o o

shall specify the part of the cantonment in which the licensee itachod to

may carry on his trade, calling or occupation, and wmay
regulate the hours and manner of transport within the can-
tonment of any specified articles intended for human consump- ~
tion, and may contain any other conditions which the Canton-
ment Authonty thinks fit fo 1mpose in accordance with bye-
laws made under this Act.

General Provisions.

212. If a Cantonment Authority is satisfied that any place Power to vary

. . L . cence.
used under a licence granted under this Chapter is a nuisance
or is-likely to be dangerous to life, health or property, the
Cantonment Authority may, by notice in writing, require the
owner, lessee or occupier thereof to discontinue the use of such
place or to effect such alterations, additions, or improvements
as will,- in the opinion of the Cantonment Authority, render
it no longer a nuisance or dangerous.

_ 218. Whoever carries on any trade, calling -or occupation Guxxying on
1 . . . . Ce s g irade, efg.,
for which a licence is required without obtaining a licence withouslicence
therefor or while the licence therefor is suspended or after the Elzﬁg%%gg)ﬁot
same has been cancelled, and whoever, after receiving a notice '
under section 212, uses or allows to be used any building or
place in contravention thereof, shall be punishable with fine
which may extend to two hundred rupees and, in the case of- .
a continuing offence, with an additional fine which may extend ";
_to fmty rupees for every day after the first durmg which. the

offence is continued.
214. Whoever feeds or allows to be fed on filthy or dele- Feeding animals

e . . . . - on dirt, ete,
v terious substances any animal, which is kept for the purpose =

105,




Powers of entry
and seizare,

Gdntonméntﬁ. o (1924,

of supplying milk to, or which is intended to be used as
food for, the inkabitants of a cantonment or allows it to graze
in any place in which grazing has, for sanitary reasons, been-
prohibited by public notice by the Cantonment Authority,

oashall be pumshable Wlth ﬁne Whlch may extend to ﬁfty

rupeés,

Lntry, Inspectwn and Seizure.

215 (Z) The President or the Vice-Prosident of a Board,
the Executive Officer, the Health Officer, the Assistant Health
Officer, or any other officer or servant of a Cantonment Autho-
rity authorised by it in writing in this behalf,—

(a) may ahl any time enter into any market bulldmg,
shop, stall or other place in the cantonment for
the purpose of inspecting, and may inspect, any
animals, article or thing intended for human food
or drink or for medicine, whether exposed or hawked
about for sale or deposited in or brought to any
place for the purpose of sale, or of prepa.ration for
sale, or any utensil or vessel for preparing, manu-
facturing or containing any such article, or thing,
and may enter into and inspect any place used as
a slaughter house and may examine any ammal or
article therein;

(b_) may seize. any such animal, article or thing which
appears to him to be dlseased,v or unwholesome or
unfit for human food or drink or medicine, as the
case may be, or to be adulterated or to be not what
it is represented to be, or any such utensil or vessel
‘which is of such a kind or in such a state as to
render any article prepared, manufactured or con-
tatned therein unwholesome or unfit for human
food or for medicine, as the case may be.

‘2 . Any article seized ﬁﬁder sub-section (I) which is of a
y

- perishable nature may, under the orders of the Health Officer

or the Assistant Health Officer, forthwith be destroyed if, in
his opinion, it is diseased, unwholesome or unfit for human
food, drink or medicine, as the case may be.

(3) Every animal, article, utensil, vessel or other thmg
seized under sub-section (7) shall, if it is not destroyed under
sub-section (2), be taken before a Magistrate.
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, (4) The owner or person in’ possessmh, at the time of seizure
- under sub-section (I), of any animal or carcase which is -
diseased ‘or of any artlcle or thing which is unwholesome or
icine, as the case may be,

~any utensil or vessel Whlch is of such kind or in such state as
is described in clause (b) of sub-section (Z), shall be punishable
with fine which may extend to one hundred rupees, and the
animal, article, utensil, vessel or other thing shall be liable
to be forfeited to the Cantonment Authority or to be destroyed
or to be so disposed of as to prevent its being exposed for sale
or used for the preparation of food, drink or medicine, as the
‘case may be.

" Ezplanation I.—If any. such article, having been exposed
or stored in, or brought to, any place mentioned in sub-section
(1) for sale as ghee, contains any substance not exclusively .

~ derived from milk, it shall be deemed, for the purposes of this

. section, to be an altmle which is not what it is represented
to be.

 Explanation 1I.—Meat subJected to the process of blowing
shall be deemed to be unfit for human foed. = -

Ezplanation 111.—The article of food or drink shall not
be deemed to be other than what it is represented to be merely
by reason of the fact that there has been added to it some
substance not injurious to health :

Provided that—

(@) such substance has been added to the article because
the same is required for the preparation or produc-
tion thereof as an article of commerce in. a state
fit for carriage or consumption and not fraudulently
to increase the bulk, weight or measure of the food
or drink or conceal the inferior quality thereof, or

(b) in the process of production, preparation or conveyance

. of such article of food or drink, the extraneous

substance has wunavoidably become - intermixed
therewith, or

(¢) the owner or person in possession of the article has
given sufficient notice by means of a label distinetly
and legibly written' or printed thereon or there-

- with, or by other means of a public description,
that such substance has been added, or
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‘ (d) such owner or person has purchased the article with a
written warranty that it was of a certain mnature,
substance and quality and had no reason to believe

- that it was not of such nature, substance and_wq,__‘
T quality, and-has exposad {t or hawked it'about or. =

brought it for sale in the same state and by the
same description as that in and by Wh1ch he
" purchased- it.

Zmport of Cattle and Flesh.

216 (I) No person shall, without the permission in Wr1t1ng
of the Cantonment Authority, bring into a cantonment any
animal intended for human consumption, or the flesh of any
animal slaughtered outside the cantonment otherwise than in
a slaughter-house maintained by the Government or the Can-

tonment Authority.

(2) ‘Any animal or flesh brought into a cantonment in
contravention of sub-section (1) may be seized by the Executive
Officer or by any servant of the Cantonment Authority and

'sold or otherwise disposed of as thé Cantonment Authority

may direct, and, if it is sold, the sale-proceeds may be cledlted
to the cantonment fund. :

(3) Whoever contravenes the provisions of sub-section (7)
shall be punishable with fine which may extend to fifty rupees.

(4) Nothing in this section shall be deemed to apply to
cured or preserved meat or to animals driven or meat carried -
through a cantonment for consumption outside thereof, or to
meat brought into a ‘cantonment by any person for hlS im-
mediate domestic consumption :.

Provided that the Cantonment Authorlty may, by public

- notice, direct that the provisions of this section shall apply

to cured or preserved meat of any speclﬁed descrlptlon or
blought from any specified place

CHAPTER XIII.
. ‘Warer SurrLy, DRATNAGE AND LIGHTIﬁG.
- Water Supply.

217. (Z) In very cantonment where a sufficient supply of
pure water for domestic use does not already ex1st the Can- .
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tonment Authorlty shall prov1de or anange for the pr0v1s1on .
' of such a-supply. »

(2) The Cantonment Authouty shall, as far as possfble
malie adequate provision that such supply shall be continuous

_throughout the year, and that the water shall be at all times
pure and fit for human consumption,

218. (Z) The Cantonment Authority may, with the pre- Conrol over
vious sanction of the Local Government, by pubhc notice, public waer-
declare any lake, stream, spring, well, tank, reservoir or other e
source, whether within or without the Timits of the cantonment
(other than a source of water-supply under the control of the
Military Works Services or the Public Works Department)
from which water is or may be made available for the use of
the public in the cantorment to be a source of pubhc water-
supply. ~

(2) Every such source shall be under the' control of the
Cantonment Authority.

219. The Cantonment Authority may, by notice in writing, powerto

- . . . require main-
require the owner or any ‘person havmg the control of any tenance or

cloging of
source of public wa’cel-supplv which is used for drinking mivatesource

of public
. purposes— - drmkmg water-
’ supply.

(a) to keep the same in good order and to clear it from .

time to time of silt, refuse and decaymg vegeta-
tion, or :

(b) to protect the same from contaminationin such manner
as the Cantonment Authorlty may direct, or

(c) if the water therein is proved to the satisfaction of
the Cantonment Authority to be unfit for drinking
purposes, to take such measures as may be specified

in the notice o prevent the public from having
access to or using such water:

Provided that, in the case of a well, such person“as aforesaid
may, instead of complying with the notice, signify in writing
his desire to be relieved of all respousibility for the proper
maintenance of the well and his readiness to place it under
the control and supervision of the Cantonment Authority for
the use of the publie, and, if he does so, he shall not be
bound to carry out the requisition, and the Cantonment
Authority shall undertake the control and supervision of the :

ell
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" upply of water , - 220, (J) The Cantonment Authonty may permit the

‘ - owner, lessee or occupier of any building or land to connect
the bulldmg or Jand with a source of pubhc water-supply by

" means of communication pipes of such size and description as
it may prescribe for the purpose of obtamlng water for domestic
use.

(2) The occupier of every building so connected with-the
water-supply shall be entitled to have for domestic use, in
return for the water tax, if any, such quantity of water as the

~ Cantonment Authority may determine.

(3) Al water supplied in excess of the qua,ntlty to Whlch
such supply is limited under sub-section (2) and, in a canton-
ment in which a water tax is not imposed, all water_suppl‘ied
under this section, shall be paid for at such rate as the
Cantonment Authority may fix,

"~ (4) The supply of water for domestic use shall not be
deemed to include any supply—

(a) for animals or for washing vehicles where such animals
or vehicles are kept for sale or hire;

(b) for any trade, manufacture or business;

(¢) for fountains, swimming baths or any mnamental
or mechanical purpose;

(d)- for gardens or for purposes of irrigation;

{(e) for making or watering roads or paths; or

() for building purposes.

"}eg‘;‘,;’;e“‘;ﬂber 221. 1f it appears to the Cantonment Authority that any
tupplytobe  hyilding or land in the cantonment is without a proper supply

: of pure water, the Cantonment Authority may, by notice in
writing, require the owner, lessee or occupier of the building or
land to obtain from a source of public water-supply such
quantity of water as is adequate to the requirements of the
persons usually occupying or employed upon the building
Lor land, and to provide communication pipes of the preseribed
size and description, and to take all necessary- steps for the
above purposes. -

222. (I) The Cantonment Authority may, by agreement
supply, from any source of public water-supply, the owner,
lessee or occupier of any building or land in the cantonment
“with any water for any purpose, other than a domestic purpose,
on such terms and condltlons consistent with this Act and the
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vrules .and bye»laws made ’thewunder as may be agreed upon
between the Cantonment Authouty and such owner, lessee
- or _occupier..

(2) The Cantonment Authority may" w1thdraw such supply
‘or curtail the quantity thereof at any time if it should appear
necessary to do so for the purpose of maintaining sufficient

supply of water for domestic use by inhabitants of the canton-
- ment,

228. Notwithstanding any obhgatlon imposed on Canton-
ment Authorities under this Act, a Cantonment Authority
shall not be liable to any fmfeituie “penalty or damages for

if the failure or curtailment, as-the case may be, arises from
accident or from drought or other unavoidable cause unless,
in the case of an agreement for the supply of water under

provision tor forfeiture, penalty or damages in the event of
such failure or curtailment.

224, Notwithstanding anything hereinbefore contained or
contained in any agreement under section 222, the supply of
water by a Cantonment Authority to any building er land

' shall be, and shall be deemed to have been, granted sub]ect
to the followmg conditions, namely : —

(a) the owner, lessee or occupier of any building or land

in or on which water supplied by the Cantonment

Authority is wasted by reason of the pipes, drains

or other works being out of repair shall, if he has

knowledge thereof, give notice of the same to such

- officer as the Cantonment Authority may appoint
in this behalf;

- (D) the Executive Officer or any other officer or servant

_ of the Cantonment Authoutv authorised by it in

premises supplied with water by the Cantonment
Authority, for the purpose of examlnlng all pipes,
taps, works and fittings connected with the supply
of water and of ascertaining whether there is any

waste or misuse of such water;
~(¢) the Cantonment Authority may, after giving notice
in  writing, cut off the connection between any
souree of public water- -supply -and any building or

- g .‘ 1

failure to supply water or for curtailing the quantﬂ:y thereof -

section 222, the Cantonment Authoritj has made express

Cantonment
Authority not.
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failure of
supply.
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]and to Whloh Water is. 9upp11ed for any purpose
- therefrom, or turn off such supply if—

(%) the owner or ‘occupier of the building or land
- neglects to pay the water tax or other charges

“connected with the water-supply within one

" month from the date on which such tax or
charge falls due for payment;

(#6) the occupier refuses to admit the Executlve
Officer or other authorised officer or servant of
the Cantonment Authority into the building
or land for the purpose of making any examina-
tion or inguiry authorised by clause (b) or
prevents the making of such examlnatlon or
‘inquiry;

(i¢1) the occupier wilfully or negligently misuses or
causes waste of water;

(tv) the occupier wilfully or neghgentlv injures or
damages his meter or any pipe or tap convey-
ing water from the water-works;

(v) any pipes, taps, works or fittings connected with |

the supply of water to the building or land are
found, on examination by the Executive Officer,
to be out of repair to such an extent as to cause
a waste of water;

(d) the expense of cutting off the connection or of turn-

ing off the water in any case referred to in clause-

- (¢) shall be paid by the owner or occupier of the
building or land;

(¢) no action taken under or in pursuance of clause (c)
shall relieve any person from any penalty or lia-
~ bility which he may otherwise have incurred.

9225. A Cantonment Authority may allow any person not

residing within the limits of the cantonment to take or be -

supplied with water for any purpose from any source of public
water-supply on such terms as it may prescribe, and may at
any time withdraw or curtail such supply..

226. Whoever— A o

(a) uses for other than domestic: purpose/s any water
supplied by a Cantonment Authority for domestic
use, or
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... (b) where water is. supplied by agreement. with-a. Canton-

“"ment Authority for a spe(nﬁed purpose, uses. that
water for any other purpose,

shall be punishable with fine which may extend to fifty rupees,

- and the Cantonment Authority shall be éntitled to recover

from him the prlce of the water misused.

Water, Dminage and other Connections.

227. A Cantonment Authority may carry any cable, wire,

. pipe, drain, sewer or channel of any kind,—

- (@) for the purpose of carrying out, esta,bhshlng or main-
taining any system of water-supply, lighting,
drainage or sewerage, through, across, under or
‘over any road or street, or any place laid out or
intended as a road or street, or, after giving reason-
able notice in writing to the owner or occupier,
into, through, across, under or over any land or
building, or up the side of any building, situated
within' the cantonment, or

(b) for the purpose of supplying water or of the introduc-

Power of
Cantonment
Authority to
lay wires,
connections N
ete.

tion or distribution of outfall of water or for the

removal or outfall of sewage, after giving reason-
able notice in writing to the owner or occupier,

into, through, across, under or over any land or .
building, or up the side of any building, situated -

outside the cantonment;

and may at all times do all acts and things which may be

necessary or expedient for repairing or maintaining any such
cable; wire, pipe, drain, sewer or channel in an effective state

for the purpose for which the same may be used or 1s intended
to be used :

Provided that no nuisance sha'll be caused in excess of what
is reasonably necessary for the proper execution of the work:

Provided further
the owner or occupier for any damage sustained by him which
is dirvectly occasioned by the carrying out of any such opera-
tion.

228. TIn the event of any cable, wire, pipe, drain, sewer or
channel being laid or carried above the sulface of any land or

th1oug>h over or up Lhe side of any building, such cable, wire, e

s

, that compensation shall be payable to

Wires, ete.,
Taid a\)O\ ¢
surface of
und.
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tiplpe;s drain - sewer :or ohannel:shallibe s0:laid or carried as to. . - -

interfere as litfle as possible with the tights of the owner or

.oceupiler to the due enJovment of such land or building, and
. compensatlon shall be payable by the Cantonment Authority
- in respect of any substantial mtelfelence with the right to any -

auch enjoyment.

2929, No person shall, for any purpose whatsoever, without

the permission of the Cantonment Authority, at any tlme make
or cause to be made any connection or .communication with
any cable, wire, pipe, drain, sewer or channel constructed or
maintained by, or vested in, a Cantonment Authouty

230. A Cantonment Authority may 1)16&011b6 the size of .

the ferrules to be used for the supply of gas, if any, and may
establish meters or other appliances for the purpose of testing
the quantity of any water, or the quantity or quality of any.
gas supplied to any premises by the Cantonment Authority. -

281. The ferrules, communication pipes, connections,
meters, stand-pipes and all fittings thereon or connected there-
with leading from water mains or from pipes, drains, sewers
or channels into any house or land, to which water or gas
is supplied by a Cantonment Authority, and the pipes, fittings
and works inside any such house or within the limits of any
such Jand, shall in all cases be executed subject to the inspec-

“tion and to the satisfaction of the Cantonment Authority.

Power to fix
- rates and
charges. .

Government
water-supply.

.232. A Cantonment Authority may fix the charges to be

- made for the establishment by them or through their agency

of communications. from, and connections with, mains, or
pipes for the supply of water, or gas, or for meters or other
appliances for testing the quantity or quality thereof supplied,
and may levy such charges accordingly.

Application of this Chapter to Government W. ater-Sué)plies.

- 288. (I) Where in any cantonment there-is a water-supply

under the control of the Military Works Services or the Public

‘Works Department, the Officer of the Military Works Services
or of the Public Works Department, as the case may be, in
charge of such water-supply (hereinafter in “this section and

“in section 234 referred to as the Officer) may publish in the
" cantonment in such manner as he thinks fit a notice declarmg

that any lake stream, spring, well, tank, reservoir or other

“vource, whether within or without the hmlts of the cantonment
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e erpomg e e e

- (ther then b Sotires 68 publiv watersupply under Uie control
_of the Cantonment Authority) is a source of public wates-

supply and may, for the purpose of keeping any such source in
good order or of protecting it from contamination or from use,
require the Cantonment Authority to exercise any power con-

“ferred upon that Authority by section 219.

(2) In the case of any water-sﬁpply such as is referred to
in sub-section (7), the following provisions of this Chapter,
namely, the provisions of sections 220, 222, 223, 224, 226, 227,

R28, 229, 230, 231, and 232 shall, as far as may be, be applic-.

qble in respect of the supply of water to the cantonment, and
for the purpose of such application referencés to the Canton-
ment, Authority shall be construed as references to the Officer,
and references to the Fxecutive Officer or other officer or

‘servant of the Cantonment Authority shall be construed as

references to such person as may be authorised in this behalf

" by the Officer.

284, In any case in which the provisions of section 233

‘apply, the water-tax, if any, imposed in the cantonment and

all other charges arising out of the supply of-water which
may be imposed under the provisions of this Chapter as applied
by section'283 shall be recovered by the Cantonment Authority,
and all monies so recovered, or such proportion thereof as
the Liocal Government may in each case determine, shall be
paid by the Cantonment Authority to the Officer.

CHA.PTER XIV.

REMOVAL AND EXCLUSION FROM CANTONMENTS AND SUPPRESSION

OoF SEXUAY, TMMORALITY.

285. The Commanding Officer of a cantonment may, on

jecewmg information that any building in the cantonment is

used ag a brothel or for purposes of prostitution, by orde in
writing setting forth the substance of the information received,
summon the owner, lessee, tenant or occupier of the bulldmg
to appear before h1m either in person or by an authorised
agent, and, if the Commanding Officer of the cantonment is

then satlsﬁed as to the truth of the information, he may, by

order 1n writing, direct the owner, 1essee, tenant or occupier,
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b the cass may be, o discontinue suck’use ‘of ‘the building.

within such period as.vmaybe specified in the order.

236. (I) Whoever in a cantonment loiters for the purpose
of prostitution or importunes any person to the commission of

sexual immorality, shall be punishable with imprisonment

which may extend to one month, or with fine which may extend

to two hundred Tupees.

(2) No prosecution for an offence under this section shall
be instituted except on the compl‘unt of the person im-
portuned, or of .a military officer in whose presence the
offence was committed, or of a member of the Military or Air
Force Police, being employed in the cantonment and authorised
in this behalf by the Commanding Officer of the cantonment,
in whose presence the offence was committed, or of a police
officer not below the rank of & sub- -ingpector who is employed
in the cantonment and authorised in this behalf by the Com-
manding Officer of the cantonment. :

237. 1f the Commandlng' Officer of a cantonment is, after

such inquiry as he thinks necessary, satisfied that any person
residing in or frequenting the cantonment is a prostitute or
has been convicted of an offence under section 236, or of the
abetment of such an offence, he may cause to be served on such
person an order in writing requiring such person to remove
from the cantonment within such time as may be specified

“in ‘the order, and prohlbltmg such person fromre-entering

it without the permission in writing of the Commanding
Officer of the cantonment.

288. (I) A Magistrate of the first class, having Jlll‘lsdlc-
“tion in a cantonment, on receiving information that any
person residing in or frequenting the cantonment—

(a) is a disorderly person who has been convicted more
than once of gaming or who keeps or frequents a
common gaming house, a disorderly drinking shop
or a disorderly house of any other description, or

(b) has been convicted more than once, cither within the
cantonment or elsewhere, of an offence punishable
under Chapter XVII of the Indian Penal Code; or

(c) has been convicted, either within the cantonment or
' elsewhere, of any offence pumshable under section
156 of the Army Act, or
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(li) ‘has heen. orde:,ed under Chapter VIIT 05’ the Tode of

Criminal Procedure, 1898, either within the -can-.

tonment or elsewhere, to execute a bond for his
good behawour '

. may - 1e001d in w11t1ng the substance of the information

received, and may issue a summons to such person requiring
such person to appear and show cause why he should not be

required to remove from the cantonment and be prohibited

from re-entering it.

(2) Every summons issued under sub-section (Z) shall be

“accompanied by a copy of the record aforesaid, and the copy

shall be served along with the summons on the person against
whom the summons is issued. '

(3) The Magistrate éhall, when the person so summoned

. appears-before him, proceed to inquire into the truth of the

information received and take-such further evidence as he
thinks fit, and if, upon such inquiry, it appears to him that
such person is a person of any kind described in sub-section (1)
and that it is necessary for the maintenance of good order in
the cantonment that such person should be required to remove

therefrom and be prohibited from re-entering the cantonment,
+ -the Maglstlate shall report the matter to the Commanding
~ Officer of the cantonment, and, if the Commanding Officer

of the cantonment so directs, shall cause to be served on such
person an order in writing requiring him to remove from the

- cantonment within such time as may be specified in the order

and prohlbltlng him from re-entering it without the permis-
sion in writing of the Commanding Officer of the cantonment.

239. (1) If any person in a cantonment causes or atterapts
to cause or does any act which he knows is likely to.cause
disloyalty, disaffection or breaches of discipline amongst any
portion of His Majesty’s forces or is a person who, the Com-
manding Officer of the cantonment has reason to believe, is

- likely to do any such act, the Commanding Officer of the

cantonment may make an order in writing setting forth the
reasons for the making of the same and requiring such person
to remove from the cantonment within such time as may be
specified in the order and prohibiting him from re-entering it
without the permission in writing of the Commandmg Officer

‘of the cantonment :
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-+ Provided that o -ordgr-shall a:—-ebé%..iﬁ'@&e;furrderzzthisi-‘setefcibn Tel e
‘against any person unless he has had-a reasonable opportunity

of being informed of the grounds on which it is proposed to
malke the order and of C;howmg cause why the or der should not
be made. -

 (2) Every order made under sub-section (I) shall be sent

to the Superintendent of Police of the district, who shall
cause a copy thereof to be served on the person concerned.

(3) Upon the making of any order under sub-section (7),
the Commanding Officer of -the cantonment shall forthwfch
send a copy of the same to the Local Government.

_ (4) The Local Government may, of its own motion, and
shall, on application made to it in this behalf within one

_ month of the date of the order by the person against whom -

the order has been made, ¢all upon the District Magistrate to
make, after such inquiry as the Local Government may pre-
scribe, a report regarding the justice of the order and the
necessity therefor. At every such inquiry the person against
whom the order has been made shall be given an opportunity
of being heard in his own defence.

(6) The Local (fovernment may, at any time after the
receipt of a copy of an order sent under sub-section (3) or,
where a report has been called for under sub-section (), on
receipt of that report, if it is of opinion that the order should
be varied or rescinded, refer the case to the Governor General

in Council, who shall pass such orders thereon as he thinks
fit.

6) Any person who has been excluded from a cantonment
by an order made under this section may, at any time after
the expiry of ¢ne month from the date thereof, apply to the

.Officer Commanding-in-Chief, the Command, for the rescission -

of the same and, on such application being made, the said

Officer may, after making such inquiry, if any, as he thin'k's;
‘necessary, either reject the application or rescind the order.

24.0. Whoever—
(a) fails to comply with an order issued under this Chapter

within the period specified therein, or, whilst an'

order prohibiting him from re- entenng a canton-

ment without permlssmn is in force re-enters the.'

cantonment without such permission, or
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that aﬁy perso’ﬁ'jlﬁ's,ﬁilyﬁc'lélz”fﬂis Chapter,

“been required to remove from the cantonment and

has not obtained the requisite permission to- re-
enter it, harbours or conceals such person in the
cantonment, '

shall be punishable with fine which may extend to two hundred
rupees, and,-in the case of a continuing offence, with an addi-
tional fine which may extend to twenty rupees for every day
‘after the first during whicl he has persisted in the offence.

CHAPTER XV.
Powzrrs, ProOCEDURE, PENALTIES AND APPEALS.

Entry and Inspection.

241. It shall be lawful for the President or the Vice-
President of a Board, or the Executive Officer, or the Health
- Officer or Assistant Health Officer, or any person specially
" -authorised by the Health Officer or the Assistant Health Officer,
“or for any other person authorised by general or special order
~ol a Cantonment Authority in this behalf, to _enter into or

Powers of
entry.

‘upon any building or land with or without assistants or work-

men in order to make any mqulrv, Inspection, measurement,
valuation. or survey, or to execute any work, which is author-
ised by or under this Act or which it is necessary to make or
execute for any of the purposes or in pursuance of any of the
provisions of this Act or of any rule, bye-law or order made
- thereunder:

Provided -that nothing in this section shall be deemed to
confer upon any person any power such as is referred to in
section 207 or section 215 or to authorise the conferment
upon any person of any such power.

242. With the previous sanction of the DPresident, any
member of a Board may inspect any work or institution con-
*structed or maintained, in whole or part, ai the expense of
the Board, and any reglster book, accounts or other document
belongmg to, or in the POSbGSSlOD of,. the Board
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o 248, (1) A Cantonment Auth
stion, eft. <pecial order, authorise any person~—

~

~ (a) to inspect any drain, privy, latrine, urinal, cesspool,
pipe, sewer or channel in or on any building or
land in the cantonment, and, in his discretion, to
cause the ground to be opened for the purpose of
preventing or removing any nuisance avising from
the drain, privy, latrine, urinal, cesspool, pipe,
sewer or channel, as the case may be;

(b) to examine works under construction in the canton-
ment, to take levels or to remove, test, examine,
replace or read auy meter.

(2) If, on such inspection, the opening of the ground is
found to be necessary for the prevention or removal of a
nuisance, the expenses thereby incurred shall be paid by the
owner or occupier of the land or building, but if it is found
that no nuisance exists or but for such opening would have
arisen, the ground or portion of any building, drain or other
work opened, injured or removed for the purpose of such
inspection shall be filled in, reinstated, or made good, as' the
case may be, by the Cantonment Authority.

244. (I) The Executive Officer of a cantonment may, with
or without assistants or workmen, enter on any land within
fifty yards of any work authorised by or under this Aet for
the purpose of depositing thereon any soil, gravel, stone or
other materials, or of obtaining access to such work, or for
any other purpose connected with the carrying on of the same,

(€) The lixecutive Officer shall, before entering on any
-land under sub-section (7), give the oceupier, or, if there is no
occupier, the owner not less than three days’ previous notice
in writing of his intention to make such entry, and shall state
. the purpose thereof, and shall, if so required by the occupier

or owner, fence off so much of the land as may be required
for such purpose.

(3) The Executive Officer shall, in excreising any power
conferred by this section, do as little damage as may be, and
compensation shall be payable by the Cantonment Authority
to the owner or occupier of such land, or to both, for any
- such damage whether permanent or temporary.
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945, Tt shall-be-Tawtul for any person, authorised by or
under this Act to make any entry into any place, to open or
canse to be- opened any door, gate or other barrier—

 (a) if he considers the openmg thereof necessary for the
purpose of such entry; and

(b) if the owner or occupier is absent, or being present
refuses to open such door, gate or barrler

24;6 Save as otherwise expressly plovuled in this Act, no

entry authorised by or under this Act shall be made except
between the hours of sunrise and sunset.

247. Save as otherwise expressly provided in this Act,
no building or land shall be entered without the consent of
the occupier, or if there is no occupier, of the owner thereof,
and no such entry shall be made without giving the said
occupier or owner, as the case may be, not less than four hours’
written notice of the intention to malke such entry:

. Provided that no such notice shall be necessary if the place
to be inspected is a stable for horses or a shed for cattle, or a
latrine, privy’or urinal, or a work under construction. P
. 248. When any place used as a human dwelling 1s entered
tunder this Act, due regard shall be paid to the social and
‘religious customs and usages of the occupants of the place
entered, and no apartment in the actual occupancy-of a female
shall be entered or broken open until she has been informed
that she is at liberty to withdraw and every reasonable facility
has been afforded to her for withdrawing.

249. Whoever obstructs or molests any person employed
by a Cantonment Authority, who is not a public servant with-
in the meaning of section 21 of the Indian Penal Code. or
any person with whom the Cantonment Authority has lawfully
contracted, in the execution of his duty or of anything which
he is empowered or required to do by virtue or in consequence
of any of the provisions of this Act or of any rule, bye:law or

order made thereunder, or in fulfilment of his contract, as the

case may be, shall be punnhable Wlth fine which may extend to
one hundted rupees.

Powers and Duties of Police Officers.

250. Any member of the police force employed in-a can-
tonment may, without a warrant, arrest any person commit-
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t1ng in his view a bl'each of “any
Act which are speclﬁed in Schedule IV:

Pl‘ov1ded that— - o

() 1in the case of the breach of any such provision as
is specified in Part B of Schedule IV, no person
shall be so arrested who comsents to give his name
-and address, unless there is reasonable ground for
doubting the accuracy of the name or address so
given, the burden of proof of which shall lie on

shall be detained after his name and address have
been. ascertained; and '

{b) no person shall be so arrested for an oﬁence under
section 236 except~—

(¢) at the request of the person importuned or of
a military officer in whose presence the offence
was committed; or

() by or at the request of a member of the Military
or Air Torce Police, who is emp'lo ed in the
cantohment and authorised in this behalf Ly
the Commanding Officer of the cantonment,
and in whose presence the offence was com-

who is employed in the cantonment and autho-
rised in this behalf by the Commanding Officer

o ) of the cantonment.

ofeers. mediate information to the Cantonment Authority of the

or of any rule or bye-law made thereunder, and to assist
all cantonment officers and servants in the exercise of thelr
lawful authority.

Notices.

Notlces to fix 252, Where any uotice, order or requisition made under

reasonable time. . . 1 .
this Act or any rule or bye-law made thereunder requires
anything to be done for the doing of which no time is fixed
in this Act or in the rule or bye-law, the notice, order or
requisition shall specify a reasonable time for doing the same.
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the arresting officer, and no person so arrested

mitted or by or at the request of any police -
officer not below the rank of a sub-inspector -

Duties oz potice ~ 251. It shall be the duty of all police officers to give im-

commission of any offence-against the provisions of this Act-
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; Tvery notice; order off requisitionsissued: by:/a Can- Authentiontion
tonment Authority under this Act or any rule or bye-law noticos issved

notices issued

by Cantonment
made thereunder shall be signed— ~ Anthority "

(a) wheére there is a Board, either by the- President of
the Board or by the Executive Officer, or, where
there is no Board, by the Executive Officer; or

(b) by the members of any committee espécially authorised

by the Canfonment Authority in this behalf.

254. (I) Every notice, order or requisition issued under Servico of
“this Act or any rule or bye-law made thereunder shall, save T
“as otherwise expressly provided, be served or presented—

(a) by giving or tendering the notice, order or requisition,
or sending it by post, to the person for whom it
is intended; or

(b) if such person cannot be found, by affixing the notice,

~.order or requisition on some conspicuous part of his
last known place of abode or business, if within the
cantonment, or by giving or tendering the notice,
order or requisition to some adult male member or
servant of his family, or by causing it to be affixed
on some conspicuous part of the building or land,
if any, to which it relates.

(2) When any such notice, order or requisition is required
or permitted to be served upon an owner, lessee or occupier
of any building or land, it shall not be necessary to name the
owner, lessee or occupier therein, and thie service thereof
shall, save as otherwise expressly provided, be effected either—

(@) by giving or tendering the notice, order or réquisition,
or sending 1t by post, to the owner, lessee or
occupler, or, if there are more owners, lessees or
occupiers than one, on any one of them; or

~(b) if no such owner, Jessee or occupier can be found, by
giving or tendering the notice, order or requisition
to the authorised agent, if any, of any such owner,

- lessee or occupier, or to an adult male member or
servant of the family of any such owner, lessee or
occupier, or by causing it to be affixed on some *
conspicuous part of the building or land to which
it relates.
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deemed to be service upon the minor,

255. Every notice which, by or under thls Act, is to be

given or served as a public notice or as a notice whlch 1s not

required to be given to any individual therein specified shall,

. save as otherwise explessly provided, be deeined to have been

Powers of
Cantonment
Authority in
case of non-
compliance

with notice, ete.

Tiability of
Occuplel to pay
in default of
owner.

sufficiently given or served if a copy thereof is affixed in such
(*onsplcuous part of the office of the Cantonment Authority,
or in such other public place, during such period, or is pub-
lished in such local newspaper or in such other manner, as
the Cantonment Authority may direct.

256. In the event of non-tompliance with the ferms of
any notice, order or requisition issued to any person under
this Act, or any rule or bye-law made thereunder, requiring

such- person to execute any work or to do any act, it shall be’

lawful for the Cantonment Authority, whether or not the
person in default is liable to punishment for such defauli or
has been prosecuted or sentenced to any punishment therefor,
after giving notice in writing to such person, ‘to take such
action or such steps as may be necessary for the completion
of the act or work required to be done or executed by him,
and all the expenses incurred on such account shall be re-
coverable by the Cantonment Authority.

Recovery of Money.

257. (1) 1f any such notice as is referred to in section 256
has been given to any person in respect of property of which

be is the owner, the Cantonment Authority may require any .

occupier of such property or of any part thereof to pay to
it, instead of to the owner, any rent payable by him in
respect of such property, as it falls duc, up to the amount
recoverable from the owner under section 256 : '

Provided that, if the occupier, on apphcatmn made to
him by the Cantonment Authority, refuses truly to disclose
the amount of his rent or the name or address of the person

to whom. it is payable, the Cantonment Authority may recover

from the occupier the whole amount recoverable under
section 266,
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(&) Anv andount yedovered from an oecupler 1nstead of from

an owner under sub-section (I) shall, in the absence of any
contract between the owner and the occupier to the contraly,
be deemed to have been paid to the owner.

258. (I) Where any person, by reason of his' receiving
“the rent of immoveable property as an agent or trustes, or
of his being as an agent or trustee the person who would
receive the vent if the property were let fo a tenant, would
under this Act be bound to discharge any obligation imposed
on the owner of the property for the discharge of which money
1is required, he shall not be bound to discharge the obligation
unless he has, or but for his own improper act or default

might have h‘xd funds in his hands belonging to the owner
sufficient, for the purpose.

(2) The burden of proving any fact”entitling an 5g,ent or

trustee to relief under sub-section (7) shall lie upon him.

(3) Where any agent or trustee has claimed and estab-
lished his right to relief under this section, the Cantonment
Authority may, by notice in writing, require -him .to apply
to the discharge of snch obligation as aforesaid the first monies
which may come to his hands on behalf, or for the wuse, of
the owner; and, on failure to comply with the mnotice, he

shall be deemed to be personally llable to discharge the
obhoratlon

259. All money recoverable by a Cantonment Authority
under this Act shall, save as otherwise expressly provided, be
recoverable either by suit or, on application to a Magistrate,
by the distress and sale of the moveable -property of the
person from whom it is recoverable, and, if payable by the
owner of any property as such, it shall, until it is paid,
be a charge on the property.

Committees of Arbitration.

260. Tn the event of any disagreement as to the liability
of a Cantonment Authority to pay any compensation wnder
this Act, or as to the amount of any compensation so payable,
the person claiming such compensation may apply to the
Cantonment Authority for the reference of the matter to a

Committee of Arbitration, .and the Cantonment Authority

Relief to agents

& and trustecs.

Method of
reeovery.

Apphlicabion for
a Conunittee of
Arbitration,

shall forthwith proceed to convene a Commit'tee of Arbitration

to determine the mattor in disl)ute,
’ ' 125
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f;,;’ﬁ;‘:ﬂ;‘f,g for ! 261 When a Comm1ttee of Arb].tr‘atlon is to be convened
- Commitioo of | the Cantonment Authority shall cause & public notice to
_ . be published stating the matter to be -determined, and shall
Aorthwith send copies of the order to the District Magistrate,
and to the other party concerned, and shall, as soon as may
be, nominate such members of the Commlt,tee as it is entitle?
to nominate under section 262, and, by notice in writing,
call upon the other persons who are entitléd to nominate a
member or members of the Committee to nominate such

member or members in accordance with the provlsmns of
that section.

Gonstitution of 262. (1) Kvery Committee of Avrbitration shall consist of
Committee o . . .

Atbitration.  * five members, namely :—

(a) a Chairman-who shall be a person not in the service

N of the Government or the Cantonment Authority,
and who shall be nominated by the Commanding
Officer of the cantonment;

(b) two persons nominated by the Cantonment Authority;
and :
(¢) two persons nominated by the other party concerned,
" who “shall be persons liable, to pay taxes in the
cantonment and oxdinarily vesident therein or in
- the immediate vicinity thereof.

(2) Tf the Cantonment Authority or the other party con-

cerned or the Commanding Officer of the cantonment fails.
within seven days of the date of issue of the notice referred .

to in section 261 to make any nomination which it or he is
entitled to make or, if any member who has been so momi-

nated neglects or refuses to act and the Cantonment Authority

or other person by whom such member was nominated fails
to nominate another member in his place within seven days

_from the date on which it or he may be called upon fo do .

so by the District Magistrate, the District Magistrate shall
forthwith appoint a member or members, as the case’ may
be, to £ill the vacancy or vacancios.

No perion to %63. (I) No person who has a direct interest in the matter
:ﬁx:)lﬁéngxtri%c under veference, or whose services are not immediately
Dreceservices dvailable for thc purposes of the Committee, shall be nomi-
Ty mated a member of a Commlttee of Arbitration.

avallable.
: ;126 : :
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2(@) X5 ine “the:: opindon: o7 Distriet -Magistrate, ~any. .. ..
person. who has been nominated has a direct interest In’ the
matter under 1eference or is otherwise disqualified for nomi-
nation; or if the services of any such: person are not imme-
diately available as aforesaid, and if the Cantonment ‘Autho-

" rity or other person by whom any'such person was nominated
~ fails to ‘nominate another member within seven days from
the date on whieh it or he may be called upon to do so by
the District Magistrate, such failure shall be deemed to

constitute a failure to malke a noimination within the meaning
of sectlon 26R.

264. () When a Cominittee of Arbitration has been duly Meetings ana
constituted; the Cantonment Authority shall, by notice in Bommithoes of
writing, inform esch of the members of the fact, and the 4™
Committee shall meet as soon. as may be thereafter,

(2) The Chairman of the Committee shall fix the time and
place of meetings, and shall have power to - adjourn any
meeting from time to time as may be necessary.

(3) The Committee shall receive and record evidence, and ‘

‘shall have power to adwminister oaths to. witnesses, and, on
‘requisition in writing signed by the Chairman of the Com-
“mittee, the District Magistrate shall issue the necessary
“processes for the attendance of witnesses and the production
“of documents required by the Committee, and may enforce

‘the said processes as if they were processes for attendance or
‘production before himself.

265. (1) The decision of every Committee of Arbitration Decisions of
shall be in accordance with the majority of votes taken at a Asitration.
meeting at which the Chairman and at least three of the =
other wembers are present.

(2) If there is not a majority of votes in favour of any

proposed decision, the opinion of the Chairman shall prevail.
' (3) The decision of a Committee of Arbitration shall be
final and shall not be questioned in any Court.

. : Prosecutions.

268. Save as otherwise expressly provided in this Act, no
Court shall proceed to the trial of any offence made punishable
by or under this Act, other than an offence specified in
Schedule IV, except on the complaint of, or upon informa-’
tion received from, the Cantonment Authority comncerned or

127
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a person authorised by the Cantonment Auth01 1ty..by a.general ..

" or special order in this behalf.

Composition of 2617. (]) A Cautonment Authonty, or -any -person a,utho-

offences.

' rised by it, by general or special order in this behalf, may,

" either before or after the institution of the proceedings. com- B

pound any . offence made punishable by or under this Act
other iban an offence under Chapter X1V :

Provided that no offence shall be compoundable which is
committed by failure to comply with a notice, order or re-
quisition issued by or on behalf of the Cantonment Authority,
unless and until the same has been complied with .in so far
s compliance-is possible.

(2) Where an offence has been compounded, the offender,
if in custody, shall be discharged and no further proceedings
shall be taken against him in respect of the offence so
compounded. ‘ ‘

G'eneral Penalty Provisions.

General 268. Whoever, in any case in which a penalty is not
' expressly provided by this Aect, fails to comply with any
notice, order or requisition issued under any p10v191on thereof,

) or otherwise contravenes any of the provisions of this Aet,
shall be punishable with fine which may extend to two

hundred rupees, and, in the case of a continuing failure.or
contravention, with an additional fine which may extend to

- twenty rupees for every day after the first during whiclt he

has persisted in the failure or contravention.

Cancellation 269. Where any person to whom a licence has been granted
sndsusponsion ., Jor this Act or any agent or servant of such person commits

- a breach of any of the conditions thereof, or of any bye-law
made under this Act for the purpose of regulating the manner
or circumstances in, or the conditions subject to, which any-
thing permitted by such licence is to he or may be done, the
Cantonment Authority may, without prejudice to any other
penalty which may have been incurred under this Act; by
order in writing, cancel the licence or ~suspenid it f01 such
peviod as it thinks fit:

Provided that no such order shall be made until an op-
portunity has been given to the holder of the licence to show
cause why it should not be made,

128
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I P Recover of
ere any person has incurred a penaltv by reason Recovery of |

of havmg ‘caused any- ‘damage to the preperty of a Canton- oD Toopect
ment Authority, he shall be liable to make good such damage, robomont
and the amount payable in respect of the damage shall, -
“in pase-of dlspute be determined by the Magistrate by whom
the person incurring such penalty is convicted, and, on non-
payment of such amount on demand, the same shall be re-
covered by distress and sale of the moveable property of
such pérson, and the Magistrate shall issue a warrant for
its recovery accordingly.

l}imi tation.

. 971 No Court shall try any person for an offence made.paniiation for
pun1shfxble by or under this Act, after the expiry of six o
“months from the date of the commission of the offence, unless
complaint - in  respect of the offence has been made to a
Magistrate within the six months aforesaid.

Suits.
272. No suit or prosecution shall be entertamed in-any P;gtef}}::ng‘
Court against any Cantonment Authority or authority appoind ”‘%222‘?&?\\---\.

ed under sub-section (2) of section 10, or against any Com- Offieer; ete.
manding Officer of a cantonment, or against any member of
a Board, or against any officer or servant of a Cantonment
Authority, for anything in good. faith done, or intended to

_be done, under this Act or any rule or bye-law made there-

" under. “ :

278, (1) No- suit shall be instituted against any Oanton- g?,ﬁ,’n"‘-%f“-‘;‘ﬁig,
ment Authority or against any member of a Board, or agaln-st '
any officer or servant of a Cantonment Authonty in respect
of any act done, or purporting to have been done, in pursuance
of this Act or of any rule or bye-law.made. thereunder until
: Lhe expiralion of two months after notice in writing has been
left at the office of the Cantonment Authority, and, in the
case of such member, officer or servant, unless notice in
writing has also been delivered to him or 1eft at his office or
place of abode, and unless such notice states explicitly the
cause of action, the nature of the velief sought, the amount -
of compensation claimed, and the name and plaec of abode
of the intending plaintiff, and uuless the plaint contams a
“statement that such nohce lias heen so delivered or left.




Appeals from
executive
‘orders.

Pebition of
appeal.’

Suspehsion of

action pending
" appeal,

(2) If the Can oI en
servant has, before the ﬁult 18 mstltuted tendered suﬂicwnt'
amends to the plalntlff the plaintiff shall not recover any.
sum in excess of the amount so. tendered, and shall also pay’
all costs incurred by the defenda,nt after such tender. =

(3 No suit, such as is described in sub-section (Z), shall,
unless 1t is an action for the recovery of immoveable property
or for a declaration of title thereto, be instituted after the
expiry of six’ monthsfrom the date ‘on which the cause of

" action arises.

(4) Nothmg in sub-section (Z) shall be deemed to apply
to a suit in which the only relief claimed is an m;}unctmn

. of which the object would be defeated by the giving of the
_ notice or the postponement of the institution of the suit or

proceedmg

‘Appe[bls and Revision.

274. (I) Any person aggmeved by any order described in .

‘the second column of Schedule V may appeal to the authority
‘specified in that behalf in the third column thereof.

(2) No such appeal shall be admitted if it is made after
_the expiry of the period specified in that behalf in the Fourth
column of the said Schedule.

(3) The period specified as aforesaid shall be compu’ted in

accordance with the provisions of the Indian Timitation Act, 1x of 1908,

1908, with respect to the computatlon of periods of limitation
" thereunder.

- 275. (1) Dvery appeal undor section 274" shall be made
by petition -in writing accompanied by a copy of the order
appealed against.

(2) Any such petition may be presented to the authority
which made the order against which the appeal is made, and
that authority shall be bound to forward it to the appellate
authority, and may attach thereto any report which it may
desire to make by way of.explanation,

276. On the admission of an appeal from an order, other
- than an order contained in a notice issued under clause ()
of section 137, section 140, section 176, or section 238, all pro-
ceedings to enfome the order and all prosecutions for any
contfavention therecof shall be held in abeyance pending the
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o pileris: oot aiside- o appeal; ;
t be aeemed to be an’ oﬁence :

» 277 (I) Whers an appeal from tn order d1sm1ss1ng a. Revlsion.

~ servant.of the Cantonment Authority whvse salary is not less
- than one hundred rupees per mensem has been disposed of
" by the Officer Commanding the District, the servant. so- dis-

niissed may, within thirty days from the date thereof, apply
for revision of the decision to the Officer Commanding-in-

_ Chief, the Command, whose decision thereon shall be final.

(2) Where an appeal from an order made by the Canton-
ment Authority has been disposed of by the District Magis-

trate, the Cantonment Authority may, within thirty days
. from the date thereof, apply, through the Officer Command-
‘ing the District, to the Tocal Government, or to such authority

as the Local Government may appomt in this behalf, for a '
revision of the decision. '

(3) Thie provisions of this Chapter with respoct to appeals

_ shall apply, as far as may be, to apphcatlons for revision

made under this section.

278. Save as otherwise provided in sectlon 277, every order Emaélﬁ:{e of
of an appellate authority shall be ﬁnal _ o oPgers

'279. No appeal shall be decided under this Chapter unless Right of

appellant to be

‘‘the appellant has been heard, or has had a reasonablé oppov- hesrd.
tunity of being heard in person or through-a legal practitioner.

4

CHAPTER XVI.

RULES AND BYE—LAWS

280. (1) The Governor General in Council may, after Powertoma.ko

* previous publication,’ make rules to carry out the purposcs

and objects of this Act.’

(2) In particular, and WlthOut pregudlce to the generahty
of the foregoing power, such rulés may prov1de for all or any

“of the following matters, namely : —

(@) the manner in Whlch and’ the authonty to Whlch
«  application for pe1m1s51on to oceupy land belonging
- to Government in a cantonment_ is t6 be made;
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el sthet - amthority by, swhichiasuchepeymission may. be.- _—
granted and the conditions 'tp be annexed to the
grant of any such permission;

~ (e} the appointment;- -eoutrel; -supervision,. ,s.usp.ens,i(m .
: - removal, dismissal and punishment of servants of
Cantonment Auﬂmr1t1es

(d) ‘the ecircumstances in which %eeUri’ﬁy shall  be-
demanded from servants of Cantonment Authorities
and the amount and nature of such security;

(e) the grant of leave, absentee or acting allowance to
" servants of Cantonment Authorities; :

(f) the creation and management of Provident Funds,
and the circumstances in which, and the condltlons
subject to which, contubutlons thereto shail be
made from cantonment funds and by servants of
Cantonment Authorities; )

(g) the keeping of accounts by Cantonment Authomtles 3
and the manner in which such accounts shall be S
audited and published ; ‘

(h) the definition of the persons by whom, and the manner . )
in which, money may be pald out of a cantonment v
fund o

o (1,) the p1epa1 ation of estimates of income and expenditure :

o by Cantonment Authorvities and the definition of \
the persons by whom, and the conditions subject '
to which, such estimates may be sanctioned ;

(7) the regulation of the procedure of Committees | of
Arbitration; and

(k) the prescribing of registers, statements and forms to
be used and maintained by any authority for the
purposes of this Act.. :

_ Supplemental 281. (1) A rule under section 280 may be made e1the1 '
- pl‘OV long
respecting rutes, generally for all cantonments or for the whole or any part o

of any one or more cantonments.

(@) A1l yules so made shall be pubhshed in the Gamtte
_ of India.and in such other manmer, if any, as the Governor
General in Council may direct and, on such pubhcahon shall

» have effect as if enacted in this Act.

Fowr to make 282, Subject to the provisions of this Aet and of the 1uleq
“ S
Yo made thereunder, a Cantonment Authority may, in addition

182 » o o .
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- o any bye-laws which. it is empowered to make hy any’ other
. provision of this Act, ‘make byelaws to provide for all or
any of the following matters in the ecantonment; namely P

(-7 ) the reglstlatlon of bﬁthb, deaths and malrlages, and' '

the taking of a census;
(2) the enforcement of eompulsmy vaccmatlon,

(3) the regulation of the collection and recovery of taxes,

- tolls and fees under this Act and the lefund of

taxes;

(4) the regulatmn or plohlbltlon of any descrlptlon of
traffic in the streets; .

(6) the manner in which vehicles standing, driven, led or

propelled in the streets between sunset and sunrise.

shall beé lighted ;

(6) the seizure and - confiscation of ~ownerless animals
straying within {he limits of the cantonment;

(7 the prevention and extinction of fire;

(8) the construction of scaffolding for building operations
_to secure the safety of the gener&l pubhc and of
persons workmg thereon

(9) the regulation in any mannel_ not specifically provided
for in this Act of the construction, alteration, main-

- tenance, preservation, cleaning and repairs of
drains, ventilation-shafts, pipes, water-closets,

- privies, [Jatrines, urinals, cesspools - and  other

drainage works ;

(10) the regulatlon or plohlbltmn of the discharge into,
" or deposit in, drains of sewage, polluted watel and -

other oﬁenswe or obstructive matter;

(11) the regulation-or prohibition of the stabhng or herd-
ing of animals, or of any class of animals, so as to
. prevent danger to public health;

(12) the proper disposal of corpses, the regulation and

' management of burial and burning places and
other places for the disposal of corpses, and the
fees chargbable for the use of such places where
the same are provided or maintained by Govérn-
ment or at the expense of the cantonment fund;:

v : o8y
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“wx»(lé’}vthe pe}:mlssxon, regulatlon or prohlbltlon of the use

vendors of by any person for the sale of artlcles or
_ the exercise of any calling or the setting up of

any booth or stall, and the fees chargeable for

such use or occupatlon

(14) the regulatmn and control of encampmg grounds,
pounds, washing-places, serais, hotels, dak-bunga-

lows, lodging-houses, boarding-houses,. buildings let -

in tenements, residential clubs, restaurants, eating-
.houses, cafes, refreshment-rooms and places of
public recreation, entertainment or resort;

(15) the'regulation of the ventilation, lighting,. cleansmg,

. drainage and water-supply of the buildings used for

the manufacture or sale of aerated or other potable

waters and of butter, milk, sweet-meats and other
articles of food or drink for human consumption ;

(16) the -matters regafding which conditions may be
imposed by licences granted under section 210;
(I7) the control and -supervision of places where dan-

gerous or offensive ‘trades are carried on so as to
secure cleanliness therein or‘to minimise any in-

jurious, offensive or dangerous effects ansmg or

likely to arise therefrom;

(18) the regulation of the erection of any enclosure, fence,
"tent, awning or other temporary structure of what-
soever material or nature on any land -situated

within the cantonment;

(19) the laying out of streets, and the regulation and
prohibition of the erection of buildings without
adequate provision being made for the 1aymg out
and location of streets;

(20). the 1egulat10n of the use of public parks and gardens _
and other public places, and the protection of

avenues, trees, grass and other appultenances of
streets and other public’ places;

~ (2I) the regulatlon of the grazing of animals;

(22) the fixing and regulation of the pse of public bat}nng
and washing places;
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(23) the regu'latlon of’ the ﬁbstlng of" bllls ‘and advertlse- o
: ‘ments, ‘and of the position] size, shape or style of
‘hame- boalds sign-boards. and sign-posts;
(24) the fixation of a method for the ‘sale of articles
~ whether by measure, Welght plece or any o‘ther ;

method

(25) the rendering ° necessary of hcences Wlthln the canton-
ment—

(a) for persons W01];{ng as job porters for the con«
veyance of goods;

(b) for animals or vehicles let out on hire;

(¢) for the proprietors or drivers of vehicles, boats
.or other conveyances, or of anlmals kept or
Plying for hire; or ,

(d) for persons impelling or carrying such ‘vehicles
or other conveyonees ;

~ (26) the prescribing of the fee payable for any licence
required under clause (25), and of the conditions
subject to which such licences may be granted
revised, suspended or withdrawn;

' (27) the regulatlon of the charges to be made for the
' services of such job porters and of the hire ofsuch
‘animals,” vehicles or other conveyances, and.for
" the remuneration of persons impelling or- carlylng
such vehicles or conveyances as are referred to in

“clause (25);

(28) the regulation or prohibition, for purposes of sanita-
: tion or the prevention of disease or the promotion
of public safety or convenience, of any act which
- occasions or is likely to occasion a nuisance, and
“for the regulation or prohibition of which no provi-

sion 1s made elsewhere by or under this Act;

——

(29) the circumstances and the manner in which owners
- of buildings or land in the cantonment, who are
temporarily absent from, or are not resident in, the -
- cantonment, may be required to appoint as their
agents, for all or any of the purposes of this Act or
of any rule or bye-law made thereunder, persong
residing within. or near the -cantonment;

S ‘ ‘ | -1
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(30) the preventlon of the spread of- infectious or con-
. tagmus diseases within the cantonment ;

(31) the segregatmn in, or the removal and exclusion from,
- the cantonment, or the destruction, of anlmals
'» - suffering or reasonably suspected to be suffering
from any infectious or contagious disease; -

(32) the superv1s1on, regulation, conservation and protec-

tion from injury, contamination -or trespass of
sources and means of public water-supply and of
appliances for the distribution of water whether
within or without the limits of the cantonment;

(33) the manner in which connections with - water-works

may be constructed or maintained, and the agency

which shall or may be employed for such construc-
" tion and mamtenance,

(34) the regulation of all matters and things 1elat1ng to
the supply and use of water including thé collection
and recovery of charges therefor and the prevention
of evasion of the same;

(35 the maintenance of schools, and the furtherance of

education generally; -

(36’) the regulation or proh1b1t1on of the cutting or destruc-

tion of trees or shrubs, or.of the maklng of

excavations, or of the removal of soil or quarrying,
‘where such regulation. or prohibition appears to
-the’ Cantonment Authority to be necessary for the

maintenance of a water-supply, the preservation -

of the soil, the prevention of landslips or of the

- formation of ravines or torrents, or the protection
of land against erosion, or against the deposit there-
on of sand, gravel or stones;

(37) the rendering mnecessary of licences for the use of

premises within the cantonment as stables or.

cowhouses or as accommodation for sheep, goats or
fowls;

- (38) the control of the use in the cantonment of mechanical
whistles, sylens or trumpets; and

(39) generally for the Iegullatlon of the adm1n1st1a,t1on of
~ the cantonnient under this Act.
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288. Any bye-law made by a Cantonmenfr Authority under penaity tol

breach of bye-

“this Act may provide that a contraventlon fhereof shall be Taws.
pumshable—- :

(&) with fine Whlch may extend to . one hundxed Tupees;
or [ i

(b) with fine Wh‘ich may extend to one hundred 1'1ipees
and, in the case of a continuing -contravention,
with an’  additional fine which may extend ‘to,
twenty rupees for every day during which such
contravention continues after conviction for the
first such contravention; or '

(¢) with fine which may extend to ten rupees for every
day during which the contravention continues after

the receipt of a notice from the Cantonment Awutho-

rity by the person-contravening the bye-law requir-

ing such person to discontinue,such contlaventlon

284. (1) Any power to make bye-laws conferred by this guppiementar
Act is conferred subject to the condition of the. bye-laws being Rorsions,
made after previous publication and of their not luking effect ™" :
until they have been approved and confirmed by the Local

Government and published in the local official Gaszette.

(2) The Local Government in confirming a bye-law may
* make any change therein which appears to it to be necessaly.
. (3) The Local Government may, after previous publication
of its intention, cancel any bye-law which it has confirmed,
and thereupon the bye-law shall cease to have effect. - ’

285. (1) A copy of all rules and bye-laws made under Rules and byo-
this Act shall be kept at the office of the Cantonment Authority F L

inspection and

and shall, during office hours, be open free of charge to inspec~ purchase.
tion by any inhabitant of the canfonment. :

) Co opies of all such rules and hye-latrs shall be kept at the
office of the Cantonment Authority for sale to the public.

CHAPTER XVIL

" SUPPLEMENTAL PROVISIONS,

286. The Local Government may, by notification in the Batonsion of
oortain provi-

local official Gazette, and subject to any conditions as to com- slons of tho Act
ana ruies o

a rwise which it thi o impose, extend to places beyond

pensalion or otherwise which it thinks fit to impos tend to places b
. cantomnenbs
- C 137
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any area beyond a cantonment and:-in the vicinity thereof,

“with or without restriction or modification, any of the provi-

sions of Chapters TX, X, XI, XII, XIII, XIV and XV .

or of any rule or bye-law made under this Act for the eanton-
ment which relates to the subject-matter of any of those

Chapters, and every enactment, rule or bye-law so extended
'»shall thereupon apply to that area as if the area were included

in.the cantonment. o L.

287, (1) Paragraphs 2 and 3 of sectlon 54 -and sections
59, 107 and 123 of the Transfer of Ploperty Act 1882, with

- respect to the transfer-of property by registered instrument
" shall, on and from the commencement of this Act extend to
- every cantonment,

(2) Where a cantonient has not been constituted .a sub-

_ district or district for the purpose of the Indian Reglstratlon

Act, 1908, under segtion 9 of that Act, the Registrar of_the
district in which the canftonment is situated shall cause a

copy of such entries in Indexes Nos. I and II as relate to

immoveable property within the cantonment to be forwarded
to the Cantonment Authority annually or at such shorter
intervals as the Local Government may prescribe.

'288. No notice, order, requisition, licence, permission in

IV of 1882,

XVI of 1008,

writing or other such documeént igsued under this Act shall

be invalid merely by reason of any defect of form.

289. A copy of any receipt, ,appl,ication; plan, notice,
order or other document or of any entry in a register, in the

possession of a Cantonment Authority shall, if duly certified

by the legal keeper thereof or other person authorlsed by the

Cantonment Authority in this behalf, be admissible in evidence
of the existence of the document or entry, and shall be admit-

ted as evldence of the matters and transactions. therein

recorded in every case where, and to the same extent to which,
the original document or entry would, if produced, have been

. ‘admissible to prove such matters.

290. No officer or servant of a Cantonment Authority éhall,
in_any legal proceeding to which the Cantonment Authority

is not a party, be required to produce any register or docu-

ment the contents of which can be proved under section 289
by a' certified copy, or to appear as a witness to prove any

‘matter or transaction recorded therein save by order of the

Court made for special cause.” —
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XV of 1910,

19261 . Cantownents.

- 'respectively_ S e -

o 291 Fk(‘)‘r:ilz‘he Pniji)qsgs ‘of f}l{-_(é';;f‘(}é;v?rnment: Bui!l'di“ﬁgs"-/ Act; application of
1899, cantonments and -Cantonmeént: Authorities shall be 4V 2"
deemed to be muncipalities ahd municipal authorities . -
_292}. The 'ené,cfmeﬁts_ ‘mentioned in - Schedule .‘V'I are Repeals.
repealed to the extent specified in the fourth colymn thereof: '
Provided that lice'I'_Lce.s and permits given under the Can-
tonments Aect, 1910, and in force at the commencement of

t];iS__Ac_t, shall be deemed to have been given under this
Act. .

SCHEDULE 1.
NoTICE OF DEMfﬁD.‘ '

. (See section 91.)

To

residing at

Take notice- that the Cantonment Authority demands
from the. sum of - | . due from
' on account of , (here describe .

the property, occupation, circumstance or thing in respect

- of which the sum is payable) leviable under

: - for the period of , - commenciﬁg ‘on
the - day of ~ 19 , and ending on the
day of 19 , and that if, within thirty

days from the service of this notice, the said sum is not paid

~to the Cantonment Authority at ., or sufficient .

cause for non-payment is not shown to the satisfaction of the
Executive Officer, a warrant of distress will be issued for the
recovery of the same with- costs. '

Dated this o dé,y of ’ 19
(Signed)
‘ "E:v;zcutifue. Officer,

Cantonment.
- - 189




*(Here describe
the liability.)

G

RS

A s o2

" *(Here describe
the llablhby ¥

-all particulars of the property seized by you thereunder.

| Cantonments; - ioe4,

<A

y -

FORM OF WARRANT.

(See section 93.) - '

) (Here msert the name of the officar cha,rcred w1bh the execution of the wa,rrant )

~Whereas A. B. has not paid, and has not

shown sat1siact01y cause for the non-payment .of, the sum of
due on account of * for the period

of . ' commencing on the day - -
of 19 , and ending with the . day of P
19 , which sum is leviable under 3

And whereas thirty days have elapsed since the service on
him of notice of.demand for the same ;

This is to command you to distrain, subject to the provisions . -
of the Cantonments Act, 1924, the moveable property of the i
said A. B. to the amount of the said sum of Rs, '
and forthwith to certify to me, tggether with this walrant

- Dated this ‘ day of 19
' (Signed) _ o '
Ezecutive '_Ozﬁ'cev;, ,
Cantonment.
SOHEDULE I, - o . o B _%:
FORM OF INVLNTORY OF PROPDRTY DISTRAINED AND NOTICE ) - ‘é
' © - OF SALE. : ]
. . (See section 93.) ‘ ’ | z .

residing at . ' |

Take notice that I have this day seized the plopelty
specified in the inventory annexed hereto, for the value of
due for the liability* 111e11t1011ed in the margin : '

f01 the period commencing with the = “dayof = 19 ,. = 7
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and endmg with the!. o f.?i:day of e 19 together

“with Rs. - due for serv1ce of notice.of demand and

* that, unless within seven ‘days from the date of the service of

this notice you pay to the Carntonment Authority the said
“amount, together with the costs of recovery, the sald property
will be sold by public auction.

Dated this day of - _ - 19

InveENTORY.

(Here state particulars of property seized.)

SCHEDULE 1V.

Cases 1IN WHICH POLICE MAY ARREST WITHOUT WARRANT.

(See section 250.)

1 2
Section. - . Subject.
~ : Part A,

v118 (2) (@) (i). Drunkenness, etc.

167 . Making or selling of food, eto,, or washmg of clothes, by
- -infected person. ) ,
Part B.
118 (1) (a) (44)- U‘sing“ threatoning or abusive wolgds,.etc.

118 (1) (@) _(iii) VI.ndecent exposure of person, eta.
118 (1) (a) (2v). Begging.

118 (1) (a) (v) Exposing déformity, etc'. '

" 118 (1) (a) (vid) | Gaming.

118 (1) (a) (xit) | Destroying /notice, eto,

118 (1) .(a) (w411) | Breaking dir@ction-post, etc.

118 (1) () Keeping common ganing-houss, etc.

i N )

(Stgnature ofofficer ezecitting the warrant.)
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)¢ "I_:V-—_‘co'n’é}'lld:

Sect,ion: R B

Subj ect. . .

118 (1) ()
118 () ()

Beating drum, ofc.

Singing, etc., so as to disturb public peace or order.

119 (6) Letting loose, or settﬁlg on, ferocious dog.
125. Dischargihg ﬁl'e;a,rms, etc., so as to cause danger.
176 (1) Remaining in, or re-entering, cantonment after notice of
E expulsion for failure to attend hospital or dispensary.
193 (2) Destroy_ing, etc., name of street or number affixed to building,
214 ‘ Feeding animal on filth, etc. ~ -
236 Loitering or importuning for gexual immeorality.
240 (a) ] Reméiuing in, or returning to, a cantonment after notice of
expulsion, i ; :
'SCHEDULE V. .
AppEALS FROM ORDERS.
(See sectron 274.)
1 2 ' 3 4
Section. Executive Or_der. Appellate Authority. Time allowed for
. : appeal.
126 | Cantonment  Autho- | Officer ~Commanding Thirty days from
rity’s notice to repair, | the District, - service of notice, .
. |. protect or enclose a : .
) building, wall or any-
thing affixed thereto,
or well; tank, reser-
voir, pool, depression
ot excavation.
134 | Cantonment  Autho- | Officer C'omma,nding. Thiri','y days from
.rity’s notice to fill up |- the District. : service of notice,
well, tank, etc., or to :
- drain off or remove
water. N
‘13’7 Cantonment Autho- | Officer Commanding | Fifteen days from
rity’s notice to pro- | the District. | service of notice..
- vide sufficicnt drain- :
age, etc.
&,
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SCHED

ULE V—oconcld.

3.

&

'Secti(.)n.

. Bxecutive Order.

Appellate Authority.

Time allowed for
appeal.

© 140

176

181

188

206

‘238,

. down

Cantonment  Autho-
Tify’s notice requir-
.ing g building to be
repaired -or altered so
as to remove sanitary
defects. ’

-Order éof Comma,nd-

ing Officer of canton-
ment, on report of
Medical-  Officer,
directing a person to
remove from the can-
tonment and prohi-
biting him from re-

entering it without
permission. .
Cantonment  Autho-

rity’s refusal to sanc-

tion the erectien orre- |

erection of & building.

Cantonment  Autho-
rity’s notice’ to alter
or demolish a- build:
“ing. ’

Cantonment - Autho-

rity’s notice to pull
or otherwise
deal with a building
newly erected or-re:
built without permis-
sion over a sewer,
drain, culvert, water-
course or water-pipe..

Cantonment . Autho-
rity’s notice prohi-
biting or restricting
the use of a slaughter-
- house.:

Magistrate’s - notice
directing  disorderly
person to remove

from cantonment and
prohibiting him from
re-entering it with-
out permission.

Officer Commanding
the District.

Officer  Comimanding
the District.

Officer Commanding
the District.
Officer =~ Commanding

the District.

Officer ~Commanding
the. District. -

Officer © Commanding
the District.

District Magistrate A

Thir};y -days from
service of notice.

Thirty days from
service of notice,

-

Thirty days from
date of refusdl.

Thirty days from
service of notice.

Thirty days from
gervice of notice.

Twenty-one
from
notice.

days
gervice of

Thirﬁy days from_
service of rotice.
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.'SCHEDULE . VI..

'ENACTMENTS REPEALE
- / N
(See section 292.)

\

D.

Year. No. Short title, *“Extent of repeal,
1910 . XV’ | The Cantonments Act, | So much ashas not been re- -
: : 1910. ) pedled.
1914 X | The Repealing and Amend- |-So .mu(;h of the'efirst and
’ ing Act, 1914, Second Schedules as re-
: lates to the Cantonments
Act, 1910. N
=1919 XVII | The Repealing and Amend- | So much of the First Sche-
ing Act, 1919. - dule as relates to the
Cantonments Act, 1910.
Ty XXII | The Cantonments (Amend-| The whole. ~
ment) Act, 1919, )
g\—‘:"]
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